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LEGISLATIVE ASSEMBLY. 

Friday, 11th March, 1927. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

RIGHT OF JUDICIAL A.Pl'EA.L ENJOYED Bl" ECB.OPEAlII' BRmSH SCBJBCTS 

FROll THB INDIAN CoURTS. 

841. *Khan Babadur SarfaraI HUIIiD lDaaD: Will Government please 
st..ate if the Imperial Government contemplate to make any change in 
l.he right of judicial appeal at present enjoyed by the Britishers from the 
ludian Courts? 
Th. JIoDOUabie Sir A1e"' ~ MUM 1m an : Government have no in-

lormation ~  the subject. 

Al'POn,'TIIENT OF V AKILS AS CJtlD' 1 CSTICES OF HIGH COURTS • 
• 

842. *lDwI Bahadur Sarfaraz HUIPiD Khaa: Is it a fact that under 
section 101 of the Government of India Act Vakils and Pleaders of the 
High Courts are debarred from being made penn anent 88 Chief Justice 
and that the Secretary of State for India propOSE.'S to make an' amendment 
in it, so as to remove this disability? If 80, what progress has been-made 
in this direction? 

'!'he Konouiabl. Sir .&leuuder ~  Sub-section (4) of...section 
101 of the Government of India Act has been interpreted to mean that 
tfie permanent appointment of Chief Justices of High CouriB is e ~ 
to barristers and advocates referTed to in clause (II) of sub-seotion (3) of 
that section. The question of amending the law so 88 to make Vakils 
and Pleaders eligible for such appointment has been referred to the Sec-
retary of State, but it is uneertain when legislation will be undertaken. 

lD1an Babadur Sarfaru Husaain Khan: When will lE.'gislation be 
undertaken? 

JIr. President: It is uncertain, the Honourable the Home Member 
has just said. 

Mr. B. Du: Sir, is it not a fact that the late Justice Sir Chandra 
~ b Ghose . of Calcutta was made Chief JustiCE.' of that High Court 'I 
'lbe Honourable SIr .&leander Muddlmu: I think he was an Acting 

Chief Justice. 

TOTAL PAYllENTS lIADE TO THE CONSCLTIxe EXGINEER TO Tn STAB 
RAILWAYS DCRlNG· lQ25-2H. 

843. *Mr. T. O. Qoswaml: (a) Will Government please state the total 
amount of money paid to t.hE.' Consulting Engineer to the State Railways 
on . all accounts during 1925·26 l' . . 

( 2085 ) A 
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(b) Are Messrs. Rendel, Palmer and Tretton the Consulting Engineers? 
'When were they appointed? 

fte Honourable Sir Bhupendra Bath IIltra: (a) ThE', attention of the 
Honourable Member is invited to the. reply given by me on the 15th 
February 1927, to pa.rt (a.) of question No. 408, askE'd by Diwan Chaman 
Lan. 
(b) Yes. i ~ 1881, whE'n Sir Alexander Rendel, personally. was 

appointed CQpsulting Engineer to the Secretary of State. The personal' 
appointment was altered to the appointment of the firm as such in 1914, 

SlNDHI8 AND NON-SINDHIS EMPLOYED OS THE NORTH-WESTKRN 

RAILWAY. 

844 .• JIr. JlarchaDdrai V1IhIDdaa: Will Government ~e pleased: 

(a) to give details of non-Sindhis serving in Sind and Sindhis-
serving in the Punjab and the United Provinces on the North 
Western :aailway? . 

(b) to state how far the policy of localising Punjabis in tbe Punjab 
and Sindbis in Sind bas been carried out and how far it 
remains to be carried out still? . 

JIr. A.. A.. L!" PIIIIODI: (a) Government have no information. 

{b) Govermnent have no intention of localising all Punjabis in the 
Punjab' and Sindhis in Sind. Government is following a policy of pre-
venting undue preponderance of anyone community or class in the 
Railway Services, but appointments are open to residents of all pa.rts of 
the country alike. In tbis connection I would refer the Honourable Mem-
ber to the reply given to questions Nos. 275-278 asked by Khan Bahadur 
W. M. Hussana1ly on the 31st August 1926. 

JIr. Bam .anyan 8IDgh: Bir, is it ~  to say that Govemmen' 
have no infCJl'Dl.&tion? Should they not say they will collect information', 
and give it to the House? 

JIr . .A • .A. L. PIIIODI: No, Sir, I do not VUnk it is necessary to col-
lect this information. 

DIl'PICULTlB8 op BINDBI EllPWYD8 OP THB NORTH WBSTJB.N RAII.-
WAY SERVING IN THE PUNJAB AND mB UYl'l'BD PRoVINCES. 

845 .• JIr. JIarchaDdral VlllalnclU: (II) Are Government aware of the 
difficulties and troubles to which Bindhis serving in the Punjab and the 
United Provinces are subjected from social, educational and eoonomic 
points of view? 

(b) Will Government be pleased to state whether any complaint. of 
tbis nature have been received by the railway authorities and what action 
thEY have taken or propose to ta.ke in the matter? 

JIr. .A. .A. L. PanoIII: (II) No. 

(b) Government ~ e no information' wIiether any oomplain_ ha.ye 
been made to the local railway authorities. 
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RBDUCTION OF THF.GRANT TO T ~ AITCHISON CoLU!GE • 

. 846. *Ll81lt.-8ard&r .ubammad .a"&1 Khan: (a) Is it a ~  ~  
lately the Government of India have reduced the grant to the Aitchison 
College? 
(b) If the answer to (a) is in the affirmative, will Governmt!nt please 

state the reasons for this reduction? 

JIr. K. B. Bowell: (a) Yes. 
(li) In consequence of the recommendation made by the Inch cape 

Retrenchment Committee on 'page 192 of their Report. 

AUENCY HELD BY MZSSRS. W. W. HOWAJl.D BROTBKBS, LONDON, FOR 

THB SALE OP INDI&N TIJlBD IN EUBOPK. 

847. *JIr .•• S • .&Dey: (a) Will Government be pleased to state how 
leng Messrs. W. W. Howard Brothers, London, acted as their agents for 
the sale of Indian timber in Europe? What were the terms of the con-
tract of the agency? 
(b) What was the total quantity and price of timber sold each year 

through their agency and the total amount charged by them as commis-
sion every year during the period of the agenoy? 
Co) Will Government be pleased to give the following details in regard 

tc the sale of timber in Europe in 1925-26 through this same agency: 

N ames of countries in Europe showing· the kind and quantity of 
timber purchased by each with t.he total amount for each 
kind of timber paid 88 its price? 

1If. I. W. BJuJre: (a) From January 1st, 1919, to December 31st, 1926_ 
A statement giving the terms of the agency is laid on the table. 

I may mention that Messrs. Howard Bros. were ~  the agents of 
some Provincial Governments. 

(b) It would involve a con3iderable amount of labour to compile for 
each year the information desired, but the total quantity of timber be-
longing to the Central Government shipped up to the Slst March 1925, 
was 9,880 tons out of which 6,500 tons were sold by the agents. The 
tofJal gross sale proceeds of the timber shipped amounted to Rs. 14,91,112 
of which charges in connection with rt>nt, commission, sawing chUr,:!es. 
and other miscellaneous charges amounted to Rs. 7,54,168. The net 
sale proceeds up to the 3l;;t March 1925 amounted thert>fore to 
Rs. 7,86,944. Information in respect. of the period from 1st Apri1 1925 
to Slst December 1926 is not available at present. 

(e) The information asked for is not available. 

1" Terms of the agency held bv Messrs. W. W: Heward Brothers. London, for ~ 
sa e of Indian timbers in Europe' were : 

(i) Agenta to tender and contract for orders for Indian Umbers at prices and 
on terms for delivery wlaich appeared to be JDOIIt profitable according .. 
curreut directiOllI and inatrucmcms and which were, in their opinion, if 
the bat intereeta of the Principal; . 

(ii) ~ pricea ~ by the Principal to the agents to be c.tf. at port or 
dIscharge ; 
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(iii) All charges for IIt.orap and labour, incidental to ~ and moving, to 
be according to the Port of London Authority's BeiulatioM, Loudon 
Charge Schedule, IIIld, to be added to. 'he Ale price ana oolIecMd by the 
agents, 

(iv) The agents to guarantee the due performance by the buyen of all COD-
tracts ; 

(v) The agent's remuneration to be fixed at fiw per cent. on the sale price 
calculated at c.i.f. rates, or at the delivered price of the contract as r8lldered 
and such remuneration included brokerage and dt.l cralkre; . 

{vi) Specification of stocks to be rendered 'by the agentl every six months, or 
oltener, as required; , 

(vii) Detailed accounts of all diabunements and colleoiioDi to be rendered 
quarterly, and agents to pay over all 8UDl8 as directed by Government; 

(viii) Provision for the inapection of boob and for audit, and 

(ix) Agreement to continue until determined by either party at any time by one 
year's previOUll notice to the other. 

:Mr ••• S. Anal: Will the Honourable Member undertake to Bupply 
the information later on 1 

:Mr. 1. W. Bbon: Does that refer to part (c)1 
:Mr ••• S. _,: Yes. 

:Mr. 1. W. Bbore: I am. afraid that information will probably not be 
.nva.ilable in the office of the High Commisaioner. 

APPOTh""flrlBNT OF AN INDIAN Flll.l( AS AGEBTS POR THE SALE OF bDUlt 

TUlBEB. lli E UROl'E. 

848. *:Mr ••• S. Ane,: Will Government. be pleased to Bay whether 
there are any Indian firms in India or Burma dea,ling in the export of timber 
from India or Burma to various i~ in Europe, :Asia and America 
,md, if so, will· the Government be pleased to Bay whether they ·propose 
to take any steps to appoint any Buch Indian firm aB their agents for Bales 
of their Indian timliers in Europe after the expiry of the period of 12 montha 
for which Sir Peter Clutterbuck has been appointed as Timber Adviser to 
the High Commissioner for India 1 

JIr. 1. W. Bbore: Government are aware that there are finns in India. 
and Burma which export timber. When the position in regard to 
marketing abroad timber belonging to the Central Governm,ent is reviewed 
towards the end of the present year, the possibility of employing suitable 
Indian firms will. no doubt be given due consic;leration if it is decided to 
gIve the agency to a firm. 

ORDElI.S FOR MAP RACKS 1'011. THE MAP RECORD AND ISSUE Ol'FICB 

OF THE SURVEY OF INDIA. 

849. *JIr .•. S. Aner: (a) Will Government be pleased to state with 
what manufacturing firms in India, if any, orders for closed steel-racks for 
f>toring maps in the Map Record and IBBue Office of the Survey of India 
were placed and for what amount in each of the following years, 1923-24, 
1924·25, 1925-26, 11n.6-271 

(&-) If not, will Government be pleased to give the reaSons for. not doing 
so; an,d will Govel'JlIIlent be pleased to 'D&me the foreign F'mns with which 
aDd the amomlt ~ i  orders for theaforesliid steel-racks were placed 
in each ,of the above·mentioned years 1 
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][r. I. W. abort: (a) Ordets were placed with Messr8. The Steel Pro-
duc.ts Company for Rs. 41,562 in 1923-24, Rs. 20,000 in 1924-25, Rs. 9,974 
in 1925-26 and Rs. 10,800 in 1926-27 and with The Julius Manufacturing 
Company for Rs. 10,000 in 1924-25. 

(b) The first part of the question does not arise. No orders were 
placed with foreign firms. 

E T B~"T or !NDUN LABOURERS POR THB NAVAL BASI! A.T SUGAPOU. 

850. .][r. •• S. bey: 1. Will Government be pleased to sta.te 
the number of labourers who emigrated from Madras Presidency to Malaya 
on account of the construction of the Naval Base at Singapore during the 
yea.rs 1923-24,  1924-25, 1925-26 and 1926-27? 

2. Will Government be pleased to state what conditions, if any, tbo 
Government of India have imposed on the authorities in Malaya respons-
ible for the cODstruction of the Naval Base at Singspore in the i ~ e  CJi 
labourers emigrating there from India? 

3. Will Government be pleased to state what steps are being taken 
by the Agent to the Governor Genenl· in Malaya for adequate IJUpervision 
of the moral and material condition of the labourers emigrated from 
. India? 

4. Will the Government be pleaa8d to say what special facilities are 
g;ven either by the GovernmE'lllt of Malaya or the authorities responsible 
for the construction of the Naval Base at . Singapore to attract Indian 
labour? 

5. (a) Will Government be pleased to state wheth .. there was any 
correspondence between the Government of India. and. the Admiralty Office-
in the United Kingdom through the Secretary of State for India for the 
supply of Indian labour for the Naval Base at Singapore" 

(b) H 80, will Government be pleased. to publish the same? 

][r. I. W. Bhora: 1. These labourers are engaged locaUy in Malaya 
and not in Madras. According to the information in the possession of 
the Government of India the number of Indian laboUl'erS . employed. on 
the Naval Base on the 17th February 1926 was 605 of whom 30 e~ 
skilled and the rest UDskilled. • 

2. The conditions approved by both Houses 'of the Indian Legislature 
in respect of unskilled labourers recruited in India for employment in 
Malaya apply also to unskilled labourers recruited in Malaya for the ~  
Base. A copy of the notification containing these tenns and conditions 
has been placed in the Library of the House for the Honourable Mem-
ber's information. 

S. The Agent of ~ Government of India in British Malaya has the 
same duties towards this clasp of labourers' as towards e~ unskilled 
labourers working in Malaya. These are detailed in rule 56 of the Indian 
Emigration Rules, 1923. 

4. The Government of India have no infonnation. 

5. (a) No. 

(b) Does not arise. 
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ANNUAL INCO)(E .UiD EXPENDITURE 01' TBl!I MANPU& PUGUA IN 'lJIE 

CENTRAL INDIA. AGENCY. 

851. -Jlr. K. 
the annual income 
India Agency? 

S. An.,.: Will Government be pleased to state 
and expenditure of the Manpur Pargana in the Central 

Mr. E. B. Howell: The estimated income of the Manpur Pargana in 
the Central India Agency for 1927-28 is Rs. 60,000. The estimated ex-
penditure for that year is Rs. 48,000 or, including expenditure on Roads 
by the Imperial Public Works Department, Rs. 53,000. These figures ex-
.elude. any share in the pay of the Collector who is also District ,Magistrate 
.and hjs staff. 

ACTION TA E.~ AGAINST OI'PIClALS IN CoNNECTION WITH LANDB TRANS-

PEJr.R!:D TO THJ!Il( FROM: BHIL CULTIVATORS IN Tim MANPUK 
PARGANA. 

852. -Mr. •• S. Ane)': Will Government be pleased to state 
wha.t steps the Agent to the Governor General in Central India. had taken 
against the officials to whom or to whose friends land had been freely 
transferred. from Bhil cultivat')rB in the Manpur Pargana? 

Mr. I. W. Bhon: As the result of enquiry the Sadar Kanungo in 
aharge of the Manpur Pargana, resigned and forfeited his claim to pension. 

ApPOINTlfEYT OP &. TAHSILDAR IN MAN PUR PARGANA. 

853. -llf. •. B. Aney: Will Government be pleased to state 
the name, rank and salary of the Tahsildar whose aerv.iees are going to 
be lent to the Agent to the Governor Gen€'i'&l in Central India by the 
Government of the Central Provinces? 

Mr. I. W. Bhore: I regret that it is not yet poaaible to give the informa-
tion asked for by the Honourable Member. Subject to the provision of 
funds by the Legislative Assembly the Government of India have sanc-
tioned the' appointment of a Tahsildar to hold charge of the Pargana. 
Steps will be taken to obtain a suitable officer from the Central Provinces. 

ABOLITION OP THE QpPlCE OP THE SADAB. KANUNGO IN MANPUR 

PARGANA. 

854. -Jlr. •• S. Aney: Will Government be pleued to atate 
whether the office of the Ss.d8l' Kanungo who performed the dutIes of a 
Tahsildar and Munsiff combined in Manpur Pargana is going to be al-
together abolished after the appointment of a Tahsildar on Re. 1,620 per 
mnum? 
Mr. I. W.BJIGn: Yea, Sir. 

EXPENDITURE ON THE CONBT&UCTION OP THB BUILDING POR THE OpnOB 
OF THE C01frB.()Lt.EB. 01' MILITA.RY AccouNTS AT QrBTl'A. 

855 .• Jlr. •• S. .&Dey: Will Government be pleased to state 
in what year the Controller of the Military AccountAI office building at 
Quett-e. was built and at what colt? 
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JIr. Q .•• Y011Dl: I presume the Honourable Member is referring to 
ihe original Military Accounts Office at Quetta., which (with the excep-
-tion of the servants' quarters) was constructed in 1916. The cost of these 
buildings was Rs. 52,908. 

During 1917, 1918 and 1919 certain temporary offices were built along-
side the main office to accommodate additional clerks. The cost of these 
tf.JIlporary buildings was Rs. 22,244. 

SURVEY OF INDIA BUiLDINGS AT lIUSSOORIE. 

856. *][r ••• S. Anay: (a) Will Govemment be pleased to state in 
-what year the present Survey buildings at Mus800rie in which No. 2 
.survey Party now constituted as HE" Company originally recessed, was 
built and what costs the Government incurred in building and maintain-
ing the same in repairs till the end of the last financial year? 

(b) Will Government be pleased to state how they propose to utilise 
-the buildings at Mussoorie after the proposed purchase of the Controller of 
the Military Accounts Office from the Army Department by the Survey 
-Department for use 8S their headquarters of "E" Company? 

JIr. I. W. Bbore: (a.) No. 2 Party now "E .. Company WM' only 
·one of the parties with headquarters in the Castle Hill Estate at 
Mussoorie. The Estate was purchased, not built, by Government in 1~ 
at a cost of Re. 3,00,000. Prior to 1919-20 when the maintenance was 
in the hands of the Local Government figures of cost are not at present 
available. The total cost on works &lld repairs incurred for the Esta\e 
since 1919-20 up to the last financial year is reported to be about 
Rs. 1,20,061. Separate figures for the building occupied by No. 2 Parly 
are not available. 

(b) The building occupied by No. 2 Party is occupied now on re-
arrangement by another party. 

RESIDPTIAL QUARTERS :rOB. MILITARY OFFIcns AT QtrJ.TrA. 

857. *][r. •• S. Anay: Will -Government be pleased to state 
if the military authorities at Quetta have submitted their plans and esti-
-mates of residentia.l quarters fo::, their officers to the Head of the Militarv 
Engineering service for sanC?tion and if 80, will· Govemment be pleased ~ 
place the same on the table for the information of this House? 

JIr. Q ••• Young: The answet' to the first part of the qUestiCD is in 
the negative. The second part does not thQefore arise. But I may 
say that Government is not prepared to lay plans .and estimates of 
-bungalows ontha table of this House. If. however, the Honourable 
Member desires any particular information under this head. I shall be 
happy to give him privately what information I can. 

ACQUISITION OP LAND IN THE AGlLOR GOVJ5B.NIln"T FORESTS IN THlI 
HAZARA DISTRICT. 

858. *Kr. II. S. Anay: (a) Will Government be pleased to state when 
they first received the proposals for acquisition of land in the Agror Gov-
emment Forests in the Hazara. Dis\rict from the Chief CommissiODer and 
Agent to the Governor General, Norih-West FrontiE:r Province? 
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(6) Will Government be pleased to lay the following information on the 
· bble in regard to this proposal : 

(i) area of the land under cultivation in the Agror Forests proposed 
to be acquired for forests, 

(ii) annual rental to which the land is assessed, 

(iii) the kind of crop generally groWl). and the average annual gross 
income from the crops grown, 

(iv) the number of cultivators, or tenants who own or cultivate this 
land as proprietors or tenants? 

(Q) Will Government be pleaaed to state whether the proposals for 
land acquisition in the above connection from the Chief Commissioner of 
the North-West Frontier Province show the amount of compensation to 
the cultivators of the land in Agror Forests in money only or whether they 
indicate any intention on the part of that Government· to give the culti-
vators other land of the lIame quality and area in some other neighbouring 
part of the Hazara District or any other neighbouring district of the same 
province in exchange for the land acquired by w&.y of compensation? If 80. 
in what district and what is the area of the land thus proposed to be given 
.in exchange? 

(d) Will Government be pleased to state whether the proposals of the 
Local Government make any provision for giving facilities to these culti-
vators for migrating to other places for settling there as cultivators such as 
b.uiIding residential quarters. etc., in the other places? If so, what is the 
approximate amount the Local Government propose to allot for this pur-
pose? 

C&EA.TION OP SJULL COLONIJ18 OF Cr-LTIV ATOltS IN FOUST AJl.BAS IX 

TliE NORTH-WEST FRONTIER PRoVINCE. 

859 .• JIr. K. S. ADI,.: (a) Will Govemment be pleased to state whe-
t.her the Forest Department in the North-West Frontier Province has been 
· following any settled plan of creating or maIntaining aman colonies of culti-
· vatoll! in the Forest areas on the lines of the Bcheme of Bettlement of 
Forest· villages pursued by the Forest Deparlment in some Forest areas 
· of the Central Provinces and Berar? 

(b) H the reply to above question be in the affirmative. will Govern-
ment be pleased to give reasons for DOt allowing the land to remain under 
cultivation in the Agror ~ e  and turning the same into forest village 
CJr forest villages !-s the case may be? 

(c) Or if the reply be in the negative. will Government be pleased to 
explain why that scheme is not being tried or pursued by the Forest Depart-
ment in the North-West Frontier Province? .r. 1. W. Bhole: With yourpennission, Sir, I should liki! to reply 
to questions Nos. 858 and 859 together . 

. In November 1926 the Chief Commissioner, North-West Frontier 
'ProVince, asked for &. provision of Rs. 5,000 to be made iii the Budgetot 
;1927 -28 for the acquisition of i ~ land not belonging to Government 
-litQated Within the limits of the forests in question; but he submitted DO 
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detailed &cquisition proposals to Government as he is himself competeni 
to take action. under the Land Acquisition Act. 

The infonnation desired by the Honourable Member will, h"wever, b& 
obluined and furnished to him. 

SUPl'LY BY THE GOVERN1IE}o"T OF IlfDIA. op ELECTRIC ElfERGT TO TaB 

DELHI &BCTRIC TR.UlWA.T8 A.Jn) LIGHTING CO)(PANT. 

860. ·Kr. •. E. AcIlarya: Will Government be pleased to state: 

(a) whether they have entered, or propose to enter into any contract 
with the Delhi Electric Tramways and Lighting Co. to supply 
electric energy to them at cheap rates from the Kingsway 
Power House or elsewhere, and also to transfer to the Com-
pany the overhead wires and posts, etc.? 

(b) at what rate Government propose to supply electric energy to the 
above Compsny? 

(0) what rate the Comp4ny charges to its customers? 

(d) who will be the owners of the overhead wires, poets, coil, etc. ? 

The Houoarable Sir Bhupendra _ath IDva: (a) Yes. 

~b  O·S annas per 1 Board of Tra4e. unit for the total units l'Upplie.J: 
pel annum plus an annual charge of Rs. 75 per Kilowatt of actual 
maximum demand during the year. Payments are to be made 8\ these' 
ratf>s for not less than 1,000,000 Board of Trade units per .. nnwn in 
respect of units and for not less than SOO Kilowatts of ma.'Cimum. demand 

f in respE'ct of the additional charge based on the maximum demal'd 6Vea 
if h·ss than that quantity is supplied. 

(e) Annas 8 per Board of Trade unit for lighting and fan purposes and 
snmls 3 per Board of Trade unit for power purposes subject to the dis-
COU.ltS allowed by the Company from time to tmIe. 

(1) Such standards, mains and other equipment .... as may be required 
for the distribution of electrical energy in the area handed over I:y Gov-
ernment to the Com.Eany are to be sold to the Company at present market 
rat.e-s. 

Kr. A. Rainguwami Iyeugar: May I know, Sir, why it is that. Govern-
ment have 'thought fit to transfer the supply of these services in New 
Delhi to a. company and not run it themselves? 

The Honourable Sir BhupeDdra lfath Kiua: There is nothing in the 
Bnswe-r I have given to imply that lhe service has been transferred to the 
company. All we are doing is this: We are trying to enter inb arrange-
ments with the company for supplying them with our surplus electric' 
eJiergy. 

llr. A. It&nguwami Iyqar: Am I to underst,and that this ccmpany 
has applied for electric power for its own purposes and not for the supply 
of e\pctric power to other cust.:>mers and the public? ' 

fte Honourable SIr BhupeDdla _db. JDtra: As a matter of fact it 
O~1  ~ y. energy to certain members .of the public, and the energy 
winch it will take from Government will undoubtedly be used for th&.t 
purpose. 
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lIr. A. BaDgaaw&mi Iyengar: Then I repeat my question, wb:y i. i' 
that the Government have given away the power to supply energy to the 
public at ils own rates from its own power house and handed it over to 
the company? 

The Honcurable Sir Bhupendra Hath JIItra: Because at the presenti 
moment it is the company which is supplying these customers. 
The Government have not been supplying those customers. 

Mr. A. It&ngaswami Iyengar: Is there anything to prevent the Gov-
,emment supplying that energy to those customers? 

The Honourable Sir Bhupenc1ra Hath Jlitr&: It is not usual for Gov-
.ernment to undertake that function, Sir. 

lIr. B. Daa: May I inquire, Sir, if the charge of 0'8 annas J.·er unit 
inc!Uties establishment charges and the interest on the cl\pital, and 
wht!ther this contract with the Delhi Electric Supply Company will not 
invohe additional capital expenditure on the Government Power House? 

The Honourable Sir BhupeDdr& Hath IIlVa: The Imswer, Sir, to the 
second part of the question is in the negative and to the fitBt part ;n 
the affirmative. 

Mr ••• RuthDaswamy: May I ask, Sir, whether before the ~  

was given to this particular company tenders were invited? 

The llcIDoarable Sir BImpendr& Hath 1Iltn.: There was no question of 
ienddrs in this case. ,There was one particular company in exjstence in 
Delhi and all that we did was t.o arrange to transfer to it & portion of 
-the surplus energy on suitable terms. . 

1Ir. B. Daa: May I inquire if Government have oompared thc rates 
giHn in the contract. with those prevailing in Bombay changed by the 
Hydro-Electric and Andhra Valley Supply Companies and whether these 
do no't supply electric energy for lighting at one &DDa six pies per unit, 
whereas Government are charging only 0'8 aDDas per unit here? 
The HCIID01Ir&b1e Sir Bhupendra Hath 1Iltr&: Sir, the questiGu is too 

long for me to be able to answer on the spur of the moment. I shall be 
obliged if the 'Honourable Member will put it down on paper. 

EXPEYDITl:'BE ON THE VISIT or Sm NORMAN W.lLER. TO INDIA ~ 
O~ E T O  WITH MXDICAL EDUCAno". 

&61. *Mr ••• X. AcbarJa: Will Government be pleaSed to ~ e  

(a) if Sir Norman Walker has come to India to examine and repod 
on the state of medical education in this country? 

(bj if he has been deputed by the General Medical Council of G!-eat 
Britain for this work or if hiil services have been requisitioned. 
by the Government of India for regulating medical education 
in India? 

(c) if the expenses incurred by Sir Norman Walker are paid out of 
!naian revenues? What is the total amount spent for this 
purpose? Has Colonel Needham been deputed by the Govern-
ment of India to assist Sir N. Walker in his work? If 80, 
what is tlie aIB01lnt to be charged to !naian Exchequer for this 
deputation? 
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Kr. I. W. Bhore: (a) Yes; 
(b) He W68 deputed by the General Medical Council with the approval 

of the Government of India. and Provincia.l Governments. 

(d) Colonel Needham was deputed by the Government of India at 
·the Ruggestion of the General Medical Council to assist Sir Nonnan 
Walker. The estimated cost of the tour of Sir Norman Walker and 
<Colonel Needham is Rs. 33.080-7-5 which will be borne in equal pro-
porliions by the Governments of Madras, Bombay, Bengal, the United 
Provinces, the Punjab, Bihar and Orissa and Burma. 

Mr. A. Banguwami Iyengar: May I know, Sir, whether there is 811y 
other ppecial job in contemplation for Colonel Needham when this one is 
.over? 

ApPOI:STMENT OF lh. T. G. Rt"SSBLL AS PEltllAXBNT AGENT OF THE 
GREAT INDIAN PENINSULA RAILWAY. 

862. -llr ... J[. Acharya: Will Govenunent be pleased to state; 

(a) whether one Mr. T. G. Russell was a Deputy Agent of the Great 
Indian Peninsula Railway in December, 1925; and if so, on 
what pay? 

(b) whether he became officiating Agent of the Great Indian Penin-
£ollia Railway. and ,if so, .on what pay? 

(0) how old was he in 1926; and when was he appointed to the Rail-
way Department? 

(d) how many senior Europeans and how many senior Indians have 
been superseded by Mr. Russell in being appointed offieiating 
Agent? 

(e) whether it is proposed to appoint Mr. Rus8P.ll as permanent Agent 
of the Great Indian Peninsula Railway after Sir R. McLean? 

The Honourable Sir Obarl. lDDe8: (a) Mr. Russell was Deputy 
Agent, Great Indian Peninsula Railway, in' December, 1925. His pay 
at the time was Rs. 1,850 per mensem. 

(b) He was appointed to officiate as Agent. Great Indian Peninsala 
"Railway, during the period Sir R. McLean was on leave in 192ft As 
Agent he drew Rs. 3,500 per mens em which is the pay of that post_ 

(0) He was 89 years of ·age on the 19th January. 19i6. He was 
appointed on the 21st November. 1918, to the Great Indian Peninsula 
Railway. 

(d) No oltmer has a prescriptive claim to the post of Agent and DO 
questIon of supersession therefore arises. 

(6) Yes. 

I ApPOINTMmft OP THJ: RoYAL COllllISSION ON REFoltllS. 

868. -][ban Babadur S&rfaraI B1I8B&iD Dan: (a) Will Government 
e~e state when the Royal Commission on Reforms is expected to be 

appomted and what would be its strength? • 

, (b) WilJ it contain Indians as its members? If so, how many? 
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The Honourable Sir .&leunder Jlud4im&D: I refer the Honourabll! 
~ be ' to my reply to Maulvi Muhammad Yakub's starred question. 
No. 45, dated t.he 27th January 1927 . 

• r. ]t. O. Boy: Ma,: I ask, Sir, if it is no1i a fact that the Honour-
able Mr. CIVar, who was lately Secretary in the Home Department, is 
coming out and that he will be placed on special duty in coDDection with 
the Reforms Inquiry? 

"1'he HOIlO1l1'&ble Sir Aleunder Jluddlman: I do not know whether 
tha1i arises out of this question, but it is a fact that Mr. Crerar will be 
tlmployoo in the Home Department. 

Mr. A. ll.anganam1 Iyengar: May I know if Mr. Crerar will be 
p!aced on special ~ in connection with the preparation of materials 
for the forthcoming Reforms Inquiry? 

The HOilourable Sir .&leDiuder Jluddiman: Mv Honourablc friend 
may tuke it from me that. subjec1i to the natmal obstinacy of Mr. 
Crerar's disposition, he will perform in my depattment 'iueh duties 
as I a;;sign to him. 

Mr. A. ....... amt Iyeugar: I have not got an answer to my question, 
whieh is whether the Honourable Mr. Crerar will be placed on special 
duty for the purpose of prepariogmatecial for the Reforms Inquiry? 

The Honourable Sir .&luander lIuddlman: Mv Honourable friend will 
get no further answer from me. Mr. Crerar will be employed on such 
duties as I may assign to him. 

Hr. ]t. Ahmed: Do Governmen't propose to take instructions from 
the Secretary of the Swaraj Party in the matter? (Laughter.) 

.r. A. BaDguwami Iyengar: I am sure the Government will profit 
if they do so; but 80 far as I am concerned, may I kuow whether the 
duties assigned include 'these duties? 

The 1Icmoarable Sir Aleund.er Kuddlman: It is possible that some of 
the .duties that I assign to him may include that. 
Ill. X. O. Boy: Has the attention of the Honourable 1iht! Home 

Member been drawn to a conference held at Patiala conais1iing of 
Princes and Ministers to consider the position of Princes in connection 
with· the coming Reforms Inquiry? 

fte Hoaourable Sir Aleunder Jl1lddJmaD: Mva'Uention has not 'been 
drawn to it; I read something about it in the newspapers. 

GRANTS FROM THE FIli'E ~  OF ~ E EAST Ili'DIAN RAILWAY TO 

EUROPEAN .!ND INDIAN SCHOOLS. 

864. *Bhan Babadur Sarfaraz H11S8&1n' Xhan: (a) Will Government 
please state if it is a fact that the East Indian Railway makes grants to 
schools for the education of the children of its employees from its "Fine 
Fund"? 

(b) What 8.tnouuts have been realized from the Indians and the Euro-
peans separately towards this Fine Fund in the year 1925-26? 

(c) What ilf the ratio between the Indian and the non-Indian employees 
in the East Indian RaHway? '  . 
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(d) Is it & fact that Resolution No. 481 at pa.ge 661 of the minutes of 
official meeting of Ea.at Indian 1ta.i1way officers on 22nd September, 1926, 
held at Calcutta., shows that Rs. 42,000 has been granted for Europea.n 

~ while Rs. 15,000 only for the Indian schools? 

(e) If the amount quoted in (d) be Jorrect, will Government please state 
the reasons for this racial distinction, or if not correct, will they give the 
{lorrect figures? 

1Ir . .& • .&. L. Panou: (a) Yes. 

(b) 'Ihe information regarding the fines realised from employees 
.belonging to different communities is not easily available and ·Govern-
IDt:nt do not propose to collect i't. 

(c) The HOJlourable Member is referred to Appendix C of Volume II 
·.of the:: Railway Board's Report for 1925-26. 

(d) and (e). We do not get copies of the proceedings of otftcialmeetings 
held by l'8ilways. 

lfr. K. JI. 10lbl: May I know. why Government do not consider it 
proper to get 'l;he infonnation required? 

1Ir. A.. .&. L. PIIIQDI: It ~. y.~~~ represents a very small propor-
tion of the expenditure of railwa.ys on education ; and the Honourable 
Member is probably not aware that at the moment we have an officer 
going mto \he whole question of the assistance to be given by railways 
to the education of \he children of their employes, both Indian and 
E\lrDpea.n. 

, 
WATCH AND WARD DEPARTllENT FOR STATE RAILWAYS. 

865. *lD1an Bahadur 8arfaru H.-in Khan: Will GovemmeDt please 
state: 

(a) the pUl'pose for which the "Watch and Ward" .Department has 
been established· in the St&te-owned Railways and tire amount 
annually spent over it? 

(b) the number of such employees under this department in the 
State Railways who have been fined, suspended, diBmissed 01' 
in any way punished departmentally or sentenced in any 
criminal court for offences relating to theft or illegal removal 
of properties from railway goods sheds or statioru;? 

. lIr . .& • .&. L. P&r8ODII: (0) The Watch and Ward Departmt"nt was 
~ ~ e  ~  a result of \he recommendations made by the Railway 
I ~e Comnut't.ee, ,1921, to guaM against theft and pilferage of goods 
entrusted. to Railways for ~ i  as well as of. stores belonging 
to the railways. As regards t·be· annual ... cost of Pohce. Deps.rtmeot 
(Watch and· Ward Department) and ~ ' ' i~e  cbarges on State· worked 
railways I would refer tht" HODOursble Member to the figures shown on 
puge 6 cf Eastern Bengal, East Indian and North Western Railways • 
books (If estimat.es and page 5 of the Great Indian Peninsulll Railwav 
book which were circulated to the Members of the Assemblv at ~ 
time or the ~ i  ot u.e lWilwatV. Budget on the 18th' Fp.bruary 
last. Infonnation .in respect of the Watch and Ward Department is not 
1 e " ~ y available for ~ Railways worked l?y companies where the 
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total charges of " Watch and Ward" and Contribution for .. Crime and 
Order " police are shown together in the books of these railways. 
(b) Government have no information. 

Sir Han SiDgh Gaur: May I inquire, Sir, whether the institutioD of 
this Watch and Ward Department has reduced the number of thefts aDd. 
piifering? 

JIr. A. A. L. P&I8OD8: Yes, Sir. 

Sir Han SiDgll Gaur: To what extent? 

JIr. A. A. L. P&I8OD8: I cannot give exact figures, but the result has 
b£en that the reduction in the c1a.ims which railways have had to meet in 
re-spect of compensation for loss of goods by theft has been very marked 
Oil aU railways, and particularly on the East IndIan Railway. 

~ Han Singh Gaur: May I ask the Honourable Member to prepare 
a statement and lay it on the table? 

JIr. A. A. L. P&rIIOD8: I will send the Honourable Member such a 
statement if he wishes to have one, but I do not think it necessary to lay 
it on the table. The figures have, I believe, been published in reports of 
the Public Accoun. Committee . 
. JIr. It. Ahmed: In view of the fact, Sir, that the question has been 
a..ked again and again in this Assembly since 1921 regarding thefts and· 
pilfering by the coolies and clerks concerned in the parcel department at 
the goods sheds and at the stations, especially in the EastelB Bengal Rail-
way and the East Indian Railway, does the Watch ana Ward Department 
take the necessary action in order that these thefts and pilfering may b~ 
minimised? . 

JIr. A. A. L. Pancma: It is exactly for that among other purposes that 
. the Watch and Wani Department has been increued. 

RECOlnIE .. ~ AT O  OF THE ECONOMIC ENQU\ty COlUIl'ITEE. 

866. *ltbaD Babadur Sarfaru H1I8I&ID lthaD: (a) Will Government 
please state if they have received the reply to their letter, dated the 23rd' 
October, 1925, addressed to the various Local Governments on the question: 
of the Economic Enquiry Committee? If so, will they please lay it on the 
table? 

(b) What further steps have they taken to give effect to the recommenda-
tion of the said Committee? 

The BoDOurable Sir Bull Blackett: (a) Copies of the replies liave 
heen placed in the Library. 
(b) The replies are still under the consideration of the Government. 

Khan Baha4ur Sarfaru Jl1lllllD Kb&n: When will they be completed? 
The Honourable Sir Bull Blackett: Did the Honourable BIember ask 

me when will Government come to a decision? I think the answer must 
be .. in the future ". 

SHIIT SYSTIlM IN INDIAN MINES. 

867. *Khan B&ba4ar Sarfaru B....m KbaD: Do Government propose 
to introduce legislation in the present Session on the question of the intro-
dtIction of the shift system in Indian mines? 
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'.l"he HODourable Sir BhupeDdra _MIa JIlka: The answer is in the affir-
mative. 

LE4\"E RrLEs POR A ~ ON THE GREAT INDIAN Pn-nrSULA 
RAILWAYS. 

868. -llr. Jamnad .. )I. )lehta: (a) Is it a fact .that the Great Indian 
Peninsula Railway several years ago promised to the Indian staff that they 
will be given the State Railway Leave Rules from 1st September, 1919? 

(b) Is it a fact that afterwards it was stated that the Indian staff will 
be given full benefit of the Fundamental Leave Bules? .. 
(0) Is it a fact that these have not yet been given, but in the meantime 

rules for the Anglo-Indians and Europeans OIily were lensed? 

(d) Is it a fact that Government in reply to the late Mr· Lahokare's 
question in March, 1924, stated that the whole question of Railway Leave 
BuIes was still under consideration? 
(e) Will Government be pleased to state when they hope to introduce-

the new rules? 

,lIr ......... L. P&nIOD8: (11), (b) and (c). The Honourable Member is 
referred. to the reply given to a similar question asked by Dr. Lohokare-
in this House on the 18th February, 1924. 

(d) Yes. 

(e) It is hoped the new rules will be got out before the end of 192'7. 

CLEARING HOUSE SCHElIE POR STATE RAILWAYS. 

869. -llr. JamDadu )I. )lehta: (a) Will Government be pleased ro--' 
state whether the Clearing H9UBe Scheme for the Indian State Railways 
was unanimously approved by the Chief Auditors of the State Railways 1. 

(b) If the answer be in the &ffirmative, will Government be pleased io 
state the reasons for disapproving the scheme? 

Itr ......... L. P&nIOD8: The scheme was approved by all Chief Auditors, 
except the Chief Auditor, Great Indian Peninsula Railway, who did not 
give any opinion on the matter officially. It is understood, however. ihaf 
his personal opinion was that it was too early to st6ri it. 

TOTU MILEAGE OF THE EAST IXDuN RAILWAY, ETC. 

870. -Jlr. O. S. BaDp Iyer: (a) Will the Government be pleased 
to state what the total mileage of the amalgamated East Indian Railway is 
together with its branches and the lines worked by it? 

(b) What mileage does the East Indian Railway cover in eaeh of the' 
. ~ Provinces of Agra and Oudh. Bihar proper and Bengal. respectively? 

(0) How many Indian Offioers and Inspectors in .its diBetent Depart-
ments were in the service of the East Ind,ian Railway before its amalga-
ma.tion with the Oudh and Bohilkhand Railway and how many of them were 
inhabitants of the United Provinces of Agra and Oudh and Bihar. respect-
ively? 

(tl) How many members of the clerical staff in the different head-
offices of the East Indian Railway (bl'fore its amalgamation with the Oudh 
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andRobilkhand Railway) drawing Rs. 100 and abo've as their salaries were 
inhabitants of the United Provinces and Bihar, respectively? 

Ill. A. A. L. ~  (a) The total mileage on B1st March, 1~  was 
3,945 miles. 

(b) Agra and Oudh 2,878 miles. 

Bihar 997 miles. 

Bengal 570 miJ.twI. 
(c) andl(d). The informatiml is not available. 

GR&NT OF AN ADDl'I'lONAL ALLOWANCE TO THB Cl.DICAL STAn OP Tn 

OrlICB 01' THE COlUntll.CUL MAl(AGBR, EAST 

INDUN RAILWAY, 

87!. -Ill. O. S. BaDga Iyer: (a) In what year was the office of the Com-
mercial Manager of the East Indian Railway removed from Cawnpore to 
<Calcutta? 

(b> How many inhabit&Dts of the United Provinces of Agraand Oudh 
among the clerical staff were transferred with this office to Calcutta and how 
many of them are DOW in aervicf!2" 

(c) Is it a fact that an all round increase of 10 per cent., subject 'to a 
~  of Rs. 15 per head, is made in the pay of the Oudh and Rohil-
khand Railway staff who have been transferred to Calcutta? 

(d) What amount per year is spent in this additional allowance in pay 
to the staft? 

lIr. A. A. L. PInobB: (a) The office of ~ Commercial Manager, Eaaf; 
Indian Railway, was removed from Cawnpore to Howrah in April 1928. 

(b) All the clerks, 115 in number, employed in the office of the Com-
mereial Manager, came down from Cawnpore to Howrah. Out of these, 
101 were up-country men. fj have since died; 20 left the service; 48 have 
befJ} retraniUerred to up-oountry stations and 28 are still in Howrah. 

(c) and' (d). Information is not available but is being oollected. Tli., 
Honourable Member will be informed of the result. 

ALLOWANCES OF OFFICERS OP THE OUDO AND 1t0HILKHAND RAlLWAY 

TlUNSYBltRED TO CALCl"rl'A. 

, 872. -Ill. O. S. It&Dg& Iy.r: What total amount per year is paid to the 
Oudh and Rohilkhand Railway officers transferred to Calcutta in the shape 
of the Presidency and other allowances which were not given to them on 
the Oudb an. Bnhillrhand Railway while they were at Lucknow? 
NUMBER O~ CLERICAL SUD.A;'D INSPECTORS TRANSPERlUtD ~ O  

LUCKNOW TO C.\LCUTTA FRO. THE DII'PBltENT HEAD OPFICES 

OF THE EAST lNDuN RAILWAY. 

873. -Xl. O. S. Banp I,..r: \\Ioat is the number of cJerical staff IUld 
Inspectors transferred from Lucknow to Calcutta, from the dUterent Ea...t." 
Indian Railway head offices" ' , , .. ,'" 



QUE8TI01U AND A ~ BB . 

STAFF OF THE TRAFFIC AUDIT OFFICE OF THE EAST IIDU.N 

RAILWAY. 

2051 

874.*][r. O. S. BIDga Iyer: (a) How many Superintendents, .A i ~  

"Superintendents. Sub:Heads and Benior and i,!nior c.lerks are employed m 
the entire Traffic AudIt Office of the East Indian Railway? 

(b) How ~y .Superintendents. A i ~  Superintendents, Sub-Heads 
. and senior and ]umor clerks are emplcyedm the office of the Govefnment 
Auditors supervising the Traffic Audit, ~  of the East Indian Railway? 

RaNT FOR OFFICE BUILDINGS FOR THE '('ROFIe AUDIT' OHICR 01' THE 

EAST INDIAN RAILWAY :iT CnCU'M'A. 

875. *][r. O. S. :aa.np. I,Il: (a) What house rent is paid at ~  

for the building or buildings engaged ~ accommodate the ~  Audit 
Office of the East Indian Railway? . 

~b  Is ita fact that the Agent of the Ou.pp.and Rohilkhand Railway gave 
an assurance in one of his speeches when leaving Home to the staff ~ 
'they will ~ be tr&nsfelTed to Calcutta e ~  in rare cases of emergencIes 
of service? .. 

(c) Is it a fad that the Chief Auditbr 'ofthe= Oudh and RohHkhand Rail-
way strongly recommended the retention at Lucknow of the Tra.ffi.c Audit 
and Statistical offices of the combined East Indian Railway for the follow-
ing among other reaSODB: 

(i) That it would obviate the transfer of a large body of men to 
Calcutta from Lucknow and ."ice 1I81'.a-

(ii) Tliat it wOuld solve the difficulty and expense of finding the neces-
sary accommodation in Calcutta there being ample BOOOIQ-
modation in Lucknow for the whole of the Tra.ffi.c Audit and 
Statistical offices of the combined line. . 

TRANSFER OF CERTAIN OnlCES OF THE EAST IYDlAN RULWAY PROM 

LUCKNOW TO C.ALCUTTA. 

876. *JIr. O. S. Banga Iyer: (a) Is it a fact that in reply to a despatch 
from the Accountant General. Railways. to the Chief Auditor Oudh and 
ROhilkhand Railwav. he assured him that accommodation for 900 men for 
~ Traffic Audit office of the combined Railwa.y was available in Lucpow 
Central office building? ." . -
(b) Is it a ~  Mr. M. K. Mit:-a who was put on special duty to 

report on the separatIon of Accounts and Audit. Branches was also required 
at the same time to report on the location of the Traffic Audit office of ~ e 

~ East Indian Railway'l Did he decide to locate the Coaching 
B ~  of that offiee with its inseparable adjunct, the ticket Printing 
Se?tl?n at Luc.know? For this. purpQse did he also deeide that the Ticket 
PrintIng Sllction of the East IndiaI' Railway be shifted to Lucknow? Con-

y~  his decision, was the LU.:lknow Ticket Printing office at once re-
moved to Calcutta? Thereby was irregular and in'sufficient supply of tickets 
made to st·ations? Did not this CRuse inconvenience to the travelling • 
~~  I 

. (c) Is it a fact that when the staff of the Deputv Chief' :ACcounts Oftlee 
Lucknow, . ~b i e  & memorial in October, 1 ~ to His E:mellency ~ 
~ee Oy brInging'to notice their griev!lnce6 ~  requesting hir:t to order the 

B 
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Agent, East Indian Railway, to let the Coachinll Branch reD)ain at Lucknow 
the Railway Board in December, 1925, informed them through the Chief 
Auditor that the question of transferring the Coaching Audit 
O i~ hom Lucknow to Calcutta was not under cpnsideration? ~ 

then led the authorities to shift the Deputy Chief Accounts Officers' Office, 
Lucknow, a few months after? 

AGituxn"TB lnm ElfPWYEI8 OF THE OUDH AND ROHILKHU1l 

R.uLWAY TO SERVE WITHIN THE Il'RISDlCTION OF THAT RAILWAY. 

877. ·1Ir. O. S •..... Iyer: Is it a fact that the employees of the OudJi· 
and Rohilkhand Railway who worked only within the Provinces of Agra and 
Oudh were employed on the basis of local service and that they had exe-
cuted agreements that they would serve within the jurisdiction of the OudJi . 
and RohHkhand Ra.i1way'J 

1Ir. A.  A. L. Panoaa: With your permission, Sir, I propose to reply 
to questionS 872 to 877 together. 

The information asked for would involve considerable time and trouble 
in collection and I trust the Honourable Member will recognise that the 
results are unlikely to be commensurate with the labour involved. 

BILLS PASSED BY THE COUNCIL OF STATE LAID ON THJJ 
TABLE. 

SecretalJ of \he AllembIJ: Sir, in accordance with Rule 25 of the 
Indian Legislative Rules, I lay on the table the following Bills which were 
passed by the Council of State at its meeting of the 10th February, 1927. 
They are: 

1. A Bill further to amend the Sea Customs Act, 1878, for a certain 
purpose. 

2. A Bill to amend certain enactments and to repeal certain otJier 
enactments. 

MESSAGE FROM THE COUNCIL OF STATE. 

tecretary of \he AlAmbIy: Sir, the following Message was receiJe'a 
from the Secretary of the Council of State to the Secretary of the ~ 
tive Assembly: 

.. I am directed to inform you that the Bill farther to amend the Indian Limita.-
tion Act, 1908, for a certain purpose, which was pa.aaed by the Leaia1ative A_mbly 
at its meeting beld on the 7th February 1927, was passed 'by the CounCIl of Statfl at 
its meeting on the lOtb Marcb 1927, with the following ameDdmeota: 

'In lub-c1a1l88 (1) of ClaUBe 1, for tbe word 'Amendment' the W1!rda 'Second 
Amendment' were substituted.' 

, In clauae 2-

(il after the figures' 182 " the letter and brackets '(h)' were inaerted I and 

(ii) after the worda ' .ball he lIubstituted ' the followiDg "... added, ~ ~ 

, Dct 

(Ill lor cla1l88 6 01 the AIDe entry the following ,ball be auWiwted, e y~ 

'6. (iD ....,.et. of any amouDt, recovered by 8I:ecution of the decree op __ 
whicb &he decrfIe·boId.r baa been directed to refaad .". • decr.. ,..... 



MESSAGE FROIl THE COCNClL OF STATE. 

in a 8uit for 8uch refund) the date' of such last-mentioned decree or, in 
th. case of an appeal therefrom, the date of the filial decree of the 
Appellate Court or  of the withdrawal of the appeal', 

The Council of Stat'! requests the concurrence of the Legialative Assembly in the 
amendments. ,. 

Sir, I lay on the table the Bill as amended by the Council of State. 

STATEMENT OF BUSINESS. 

'!'he Bono1l1'&ble Sir .Al8DDder KnddhDan (Leader of the House) ; 
With your pennission, Sir, I propose to make a statement in regard. to 
the probable course of Government business during next week. 
As Honourable Members are already aw6l'e, Monday, the 14th, and 

Tucsdav, the 15th, have been allotted for the discussion of the Demands 
for Grants. 
On Wednesday, the 16th, a motion will first he made that the House 

do proceed to elect members to the Standing Finance Committee for the 
year 1927-28. The next business will he the resumption of any motion 
which may have been begun and not concluded at to-morrow's sitting. 
'.{'hereafter the Resolution of which I have given notice relating to the-
recent strengthening of the Judicial Committ.ee of His Majesty's Privy 
Council for the purpose of hearing Indian Appeals will he taken. This will 
be foUowed by any business on to-morrow's, list which is not reachel 
to-morrow. Thereafter the Resolution regarding the recommendations of 
the International Labour Conference will be taken. 

Thursday and Friday, the 17th and 18th, are gazetted holidays and 
the House will not meet on those days. . 

On Saturday, the 19th, subjeot to your ~ i . Sir, that the HoUse 
w'JI sit on that day, a motion will be made for the introduction of a Bill 
to amend section 96 of the Code of Civil Procedure, 1008, for the purpose 
oi giving effect to a proposal of the Civil Justice Committee. Government 
hope also to be in a position to introduce two more Bills, one further to 
amend the Indian Divorce Act for the purpose of enabling the appoint-
ment of an officer to act as King's Proctor in matrimonial causes. to which 
"at Act applies and the other to amend the Indian Bar Councils ACt, 
1926, for the purpose of providing for the seniority and pre-audience 
i ~  Be of advocates of High Courts to wnich that Act will apply. Thel't:'-
after the Resolution. of which the Honourable the Finance Member has 
gi-.en notice in connection with thEf' rroposed removal of the export duty 
on tea, will be moved. On the completion of thi£l business we propose to 
proceed with any business which may remain outstanding from the List of 
Business for Wednesday, the 1mh, and, if time permits, to take into con-
sideration the Sea Customs (Amendment) Bill which has been passed by 
the Council of State together witih an amendment to the Indian Limita-
tion Bill which has been made in the other House. Thereafter a motion 
will be mRde for the circulation for the purpose of eliciting public opinion. • 
of the Indian Mines (Amendment) Bill which is to be introduced on Satur-
day next. It is also proposed to take into OOII.8ideration the e e i ~ 

aDd AmendiDg Bill which has bMn paased by the Council of State.-ThE" 
"Ifmlse will readny 'U!lderatand that, owing to the oc:mgested eondition Of 
~ (!I.eftrament l)usi11e88 as ilidicated by thisatatement, it is still not possiblp-

•  2 



.2054, LEGISLATIVE .AS8BJIBLY. . [11TH MAB. 1927 • 

[Sir Alexander Muddiman. j 
to make any more definite announcement about the allotment of time for 
non-official business than wa.s made in my ~ e e  of last week. 

Sir Hm B1Dgh Qour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, may I beg to inquire if the Honourable Member will be 
pleased to state whether the 25th, which was provisionally allotted for 
the disposal of non-official Bills, has not yet been decided upon to be finally 
fixed for that purpose? ' 
The Honourable Sir .Juand,r Kuddtmg: If my Honourable friend 

I had heard the last paragraph of the statement I have just made, he would 
have gathered that no such decision is possible and indeed unles'J Govern-
ment business is proceeded with rather more rapidly than it has been pro-
ceeded with for the last few days, it seems extremely i ~ y that any 
such proposal can be entertained. -

THE GENERAL BUDGET-LIST OF DEMANPS--contd. 

SECOND STAGE-Contd. 

Expenditure from Re"tm'Ue-contd. 

DEIrIAXD No. 28--lNDIAN POSTAL .AND TBLBGBAPH DBPABTJmNT-Ccmtd. 

Low Salaries of Postal Clerks, Peons and Subordinate, Se",icea and 
Inadequate Pensions of Subordma.te Retired Officers. 

:Mr. PresIdeD': The House will now resume discussion on the amend-
'lTlen\ of Mr. Prakasam on the Demand under the head I Indian Posta.l and 
Telegraph Department '. 
Sir Dare, LtndHf (:Bengal: European): Sir, while I am in sympathy 

'With the views of the Honourable lfemt:ers who have spoken on this sub-
iect with regard to bringing about an improvement in the conditions of the 
.subordinate staff of the Post and Telegraph Deparlment wherever possible, 
I feel that it is perhaps unfortunate that these discussions should take 
-place in the House for they must be very unsettling to the labour and 
.seriously -handicap the Honourable Member in charge in his endeavours to 
bing about an improvement of the conditions. We have it, Sir, on .. 
authority of my Honourable friend. Mr. Kelkar. that the Honourable 
Member in charge has done a great deal in the past year to bring about 
improvements. We also know that a large sum of money is provided 
in next Veal"S Budget for further improvements, and I feel that the HoUle 
ought to leave it to the Honourable Member. whose kindness of heart we 
all appreciate, to do what he can to improve the conditions of these men. 
Of course, Sir, the great question is where is the money to come from. 
We have it that the surplus on the Post Offices amounts to something like 
8 lakhs of rupees whilst there is a deficit on the Telegraphs and Telephones. 
That deficit is merely an incident. There may l-e a. profit neD yeU' or in 
vears to come a8 the telephone system improves and more Bubaon1>ers are 
taken in. (Mr. Gaya Pr48a.d Singh: "Wby not separate the two?") I 
will leave tha.t to the Department to do. And. Sir, we are told by my 
Honourable friend, Diw8ll Chaman Lall, that he knowB of casea--h&Aluoted. 
·the case of a. postman in Bombay who was receiving. I think, Ra. 40 .. 
-month and a very careilUy prepa.red budget -abowedthat his IDOILthly, 
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expenditure was somewhere in the neighbourhood of Be. 78. By this-
showing and if others are in a sim.i.l.al' position, it means that the i ~e e 

in wages should be in the neighbourhood of 75 per cent. We, all know 
that the wages till for the Post and Telegraph Department runs 'mto emrea 
of rupees, and if my Honourable frined, Diwan Chaman Lall's Views were 
to be met, it would be a huge sum for the finances of India to produce. 
On' ·the other hand, Sir, we have demands from many Members of the 
House for a reduction in postal rates. I believe the very Mover of the 
amendment now under discussion has tabled an amendment for a reduction 
in postal rates that will entail a loss to revenue of something approaching 
a crure and a half of rupees. Here we want to give on the one hand and 
take away on the other. And as I say, where is the money to come from? 
I would put it to the House, Sir, that we would be well advised to decide 
once and for all whether we want the position of the men improved or 
whether we want ~e e  rates. We certainly cannot have both. And I 
ask the House not to press upon Government these reductions in postal 
rates. I for one would prefer the condition of the men to be improved. I 
am quite sure, Sm-, that with this sword hanging over the head of the 
HonouraUe Member in charge which may fall any day and lop off an ear 
in the way of reduced postal  rates, he is not free to do what he would 
desire in the interests of the men. Every y6M this question comes up of 
reduction of postal rates. If we decide once and for all that until there 
is 8 considerable improvement in the finances of the Department, these 
reductions are not justified, then. Sir, the Honourable Member in charge 
will be free to bring about his further improvements that he himself so 
very much desires. . . 

With these words, Sir, I oppose the amendment and I would ask my 
Honourable mends oppoSite not to .pre8B it to a division. 

Mr. B. Daa (Orissa Division: Non-Muhammadan): Sir, I concede that 
there are legitimate grievances of the postal employees in the lower grades 
and they ought to be given higher emoluments. I also concede with my 
Honouratle friend, the Member for Industries and Labour, that there are 
no surpluses in the Postal Department to reduce postal rates nor can he 
give any extra. allowance to postal employees in the lower grades. But 
I feel that there can be a large reduction in the superior staff of the Postal 
and Telegraph Department and the salaries that will be so reduced may 
go4:io lighten the burden of the Postal Department in the lower grades. I 
am mare convinced of that view by reading the report of the Postal and 
Telegraph Committee, which is known as the Ryan Committ.ee, My 
Honourable friend, Sir Ganen Roy. was also a member of that Commjttee 
and 88 he is going shortly to leave us and leave this House, I will just 
e~  here our appreciat.ion of his able Minute of Dissent that is appended 
to that Committee's Report. Sir, this Committee was appointed to go 
into t.he question whether economies in the management of the Post and 
Telegraph Department could be given effect to, This Committee was 
appointed on the recommendat.ion of the Putlic Accounts Committee. They 
observed in their Report of 1922-28 thus: 
" Another question thaI, we discussed witb tbe Director General 1<'&8 the possibility • 

of reducing tbe superior staff in bis Department, for lOme of us feel that retrench-
ment has left them practicallv untouched and has spent ita force on the rank and file. 
There is force in what be bas said about the impoasihiliiy of reduction of officers pro-
portionate to reductioB in staff. but we are of opinion, specially in view of Yle reoom-
mendations of the Retrenchment Committee, that the matter requires further investiga-
\ion," 
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Well, the majority report. which was signed by Mr. Ryan and Mr. Booth, 
-did not advocate a reduction of the staff by giving effect to the combined 
system of management of the Postal and Telegraph Department. Sir 
Ganen R.oy, in his aHe Minute of Dissent. laid pa.rticul8l' sbress that a 
large amount of expenditure in the Postal and Telegraph Dep8l'tment would 
be reduced if the combined system of management was advocated. He 
also gave a quotation from another aHe Engineer. Mr. Sutherland. who 
was the Chief Engineer of Telegraphs. He cited him as authority in 
support of his argument. Somehow it has been the policy of the civilian 
Postmasters-General and the Director General of Posts and Telegraphs to 
separate the Telegraph Engineering from the Telegraph ~ and thereby 
they have got certain fat jobs in the Postal Depa.rtment specially reserved 
for the Civil Service and they have not given effect to the policy of the 
ccmbined system. Mr. Sutherland in his note observed: 

" The disposal of tra1lic is entirely dependent on cloee co-operation between TrafBc 
and Engineering, i.e., cloee co-operation between the outdoor engineer in charge of the 
lines, the indoor engineer in charge of the plant, the DivisioDirJ. Engineer who is in 
<charge of both, and the supervising and operating traftic establishments. NOM of 
tAue have any real eon.ectton 'With the Poat Office cmd A 11~ e11~  COftnect1on 'WitA 
eaa other. e ~ e  of the I. C. ·S. and Poat Of/i.ce catku Aa118 110 

knowledge oj indoor ",. outdoor e1lgineering, with ",hich fMfty Traffic troublu are 
~ e rned. " 

Well, I am glad that Mr. Sutherland's opinion tallies with mine, and 
he being an Engineer, he is quite justified in observing that an I. C. S. 
Postmaster-General has no knowledge of the inner w<rking of the Tele-
graph Depa.rtment. Well, my friend Sir Ganen Roy spoke of the "iated 
interests and expressed his view that had that Committee gone into the 
question of vested interests which we all know 8l'6. specially confined to 
the Telegraph Department and several branches in the Telegraph Depart.-
ment and also in the allotment of a certain number of posts to the Civil 
Service in the Postal e . e ~  they gone into that problem 
thoroughly, they could have reduced the vested interests and thereby 
brought al:out economy in the superior sta.ff of the Postal and Telegraph 
Departments. I very much appreciate the system of reorganisation and 
redistribution of circles which my friend Sir Ganen Roy has suggested. 
He says: < 

"There are at preaent thirleen Kajar Circles and one Minor Circle. Of the 
i.b.irteen Major Circles, eev811 are Postal, five Telegraph and one Combined." 

He b,a.s appended in paragraph 14 of his Minute of Dissent a statement 
showing that six of these Cm,les can 1:e made into combined Circles. He 
goes on to say: 

.. Bot from the tabular statement given above, it will be _n that with the propceed 
redistribution, there will be four Poetal, four Telegrapb, and three Combined :Major 
Circlee, in addition to tbref' Combined Minor Circles which will be placed. under Tele-
graph officeni of the executive grade. Tbis arrangement will not only lead to greater 
efficiency through the unification of control in six circles, but will alao effect a Bavinl 

• of two administrative appointments. Further, if tbis redilltribution is adopted, aud 
lhe re-union of traffic with engineering il sanctioned, there will be no n_it)' for 
retaining the appointment of the Traffic Controller." 

There are various other recommendations in this able Minute of Dissent 
which also suggest a reduction in various Divisions in the administration 
of the Postal and T~ e  linea. 
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The Honourable SJt BhupeDdr& Bath Kitra (Member for Industries 
alld Labour): Will the Honoura.ble Member kindly indicate another single 
,mstance? 

Kr. B. Das: AIl right, I will give it to you, Sir. 
(The Honoura.ble Member began to search for the quotation.) 

Sir Darcy LiDdlay: You requiTe notice of the question. 

Kr. B. Daa: I refer to paragraph 4 of the Minute of Dlssent,-Duties 
of the present Committee-where Sir Ganen says: 
"  I consider that in addition to the channelll recommended by my colleagues, tiler. 

are several others which they have not touched, but which, in my humble opinion, 
would not only offer scope for further economy, but aOO for the improvement of 
efficiency. The duti811 of this Committee are very well defined. aDd as far as I can 
make out, the Committee is precluded from taking into consideratioD the vestec1 interest. 
of any branch of the service. It is for Government to consider the recommendatioDa 
submitted by the Committee, aDd to see how they aftect the vested interests of any 
part1cular class of officials of the department ... 

I may remind my Honourable friend Sir B. N. Mitra that on various 
occasions we have asked questions on the floor of the House whether he. 
as the head of the Postal and Telegraph Department, could not reduce the 
vested interests so as to bring about economy and efficiency in the JlUID8g8-
ment of the Postal and Telegraph Department. I know the Honourable 
Member has not even any definite rep'y to give. The usual reply is that 
the matter is under consideration. The Honourable Member and the 
Memters on the Treasury Benches always take years and y68l'S in con-
sidering any beneficent proposals that may COIJ?e before them and they 
~  come to any decision in the matter, iSpecially when it 8ffeets the 
vested interests of a certain class, be it Anglo.Indian or E\B'Ope&n. 

The Honourable Sir BhupeDdra Bath ]lim: Engineering. 

Mr. B. DaB: I wish it were the Engineering vested interests, but; ft 
is not the Engineering vested interests. It is the vested interests of a 
certain class where the Honourable Member and the Government of India 
'do not like others to come in. 

Kr. O. Duraiswlmy AiyaDgar (Madras ceded districts and Chittoor: 
Non· Muhammadan Rural): The Honourable Member was engineering 
vested interests. • 

lfI. B. Du: If that be so,. I am sorry for the Honourable Member. 
He reflects the sentiments of the Indian side in the Government of 
India and if he cannot lay stresa on this importo8llt point and ask the 
Government to alter their policy so that the Telegraph Department shall 
?e an open general service and Indians are allowed equal opportunities 
m tbe Telegraph Department and n(l extra higher wanes are given to 
the telegraphists, be they Anglo-Indian or European .  .  .  . 

~e .~ H. A. I. Gid:Dq (Nominated: Anglo-Indians): There is 
no difference m salary. ~ 

1fr. B. Du: I know there are so many allowances in Calcutta and • 
Bombay. The Anglo-Indian and European telegraphists work 8. muah 
lesser. number of hours while the poor Indian telegraphists sweat iike 
anything and work sometimes 12 to 15 hours a day in some of the smaller 
Poet and Te ~  offices. Who looks after their interests? I know 
my Honourable friend Colonel Gidney is a ~ i  of the interests of 
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his. community and ~  the Muse of the Anglo-Indian. Nobody ~. 
pleads for the sweated labour wliich is going on in the Post and Telegraph 
offices, whether it is the postal peons and te1egraph peons or whether it 
is the clerks in charge of post offioes. What I want to point. out is that 
my Honourable friend Sir Bhupendra Nath Mitra. should give effect to the 
recommendations made by the Member who is sitting on' his right (Sir 
Ganen Roy) and who is his special adviser 'at present on the administration 
of the Posts a.nd Tt'llegraphs. I hope economy will be effected and a 
large amount of money will be saved which will go to lighten the burden 
of the Indian employees in the lower services. 

lIIr. lfirmal OhWlder Ohunder (Ca'lcutta: Non-Muhammadan Urban): 
On behalf of the postmen and lower grade staff of Calcutta, of whose 
union I happen to be the President, I beg to thank the Honourable 
Member for what he has done in increasing their pay and to some enent 
their prospects but, at the same time, I would draw his attention to 
certain grievances, which while adjusting their salaries, and improving 
their prospects, he himself has created.' In the first place, Sir, a discri-
mination has been made between Calcutta and Bombay, possibly on the 
ground that Bombay is a dearer place than Calcutta, which we who live 
in Calcutta and have some experience of Bombay dispute. Moreover, 
this discrimination works very hard on the poor postmen 80 far as their 
house allowance is concerned. In Bombay they get Rs. 8-8-0 and I do 
not think that there is any city in India, not to speak of Presidency towns 
like Bombay, Madras or Calcutta. where, you can get'a house or suitable 
accommodation even for a ~  on Rs. 8-8-0 a month. But in· 
Calcutta the house allowance has been kept at Rs. 5  a month and nO' 
increase has been made. I know something. of Calcntta. I tllink 1. am 
the 7th generation in Calcutta. I have' some experience at Calcutta Bnd 
I can tell yon that you cannot get even a room in a hut in any good locality, 
not to speak of a room in a house. on Rs. 5  a month. This is very petty' 
and I do think that in the near future either some arrangement will be 
made for the house accommodation of these postal employees or a better 
and more generous house rent allowance will be given. Then, Sir, a 
new grade has been created to which I would draw the Honourable 
Member's attention. It is from Rs. 50 to Rs. 100 rising by RB. 2-8-0, 
a year for Calcutta, Alipore and Howrah, for the branch postmasters," 
overseers. everseer-readers sorting and head postmen at those stations. 
These postmen are afraid that by fixing the pay at RB. 50 to RB. 100· 
rising by Rs. 2-8-0, which it will take them at least 20 years to complete, 
the Honourable Member wants to exclude the postmen from these appoint-
ments in the ~ e. I told him .about it and he assured me tha.t that 
was not his intention: I should 'like that a public declaration should be 
made of it. Then there is another point to which I would draw his 
attention and that is that while he has done something for these postmen 
he bas done nothing for the runners who get RB. 16 a month., which is 
even worse than Rs. 9  a month in a mufassil railway station because Oil' 
, :sa. 16 a month you cannot feed a. donkey" as my friend Diwan Chaman 
LaIl said. In a city like Calcutta or Bombay, they get no house rent. 
and it is only on this Rs. 16 that these poor fellows have to make both 
ends meet. 

The ~ ' b . SIr Bhupendra Bath JIiUa: I do not want to intelTUpt. 
the Honourable Member. Does he mean to say that there are nmnera 
in Calcutta? .  . 
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Jlr. Jlirmal OkUDder Ohunder: There are, Sir, I am told. I am aBo 
told that so far as the packers are concerned they are to get Re. 16 and 
the house rent ,allowance. In any case Rs. 16 is'8 pay which is much 
too small. I hope the Honourable Member will admit that it is too low 
for anybody living in Calcutta, especially when his duties are such that 
he has got to live with his family in the city and has got to find his 
accommodation in the city with the very petty allowance that is given 
to him for house rent. There is also another thing which I want to bring 
out. When a postman gets ,a lift to the grade of Be. 50 to Rs. 100, that 
is to say, the higher grade for branch postmasters, overseers, overseer .. 
readers, sorting and head postmen, he has got to pass an examination 
and one of the subjects for that examinaf·ion is English correspondence. 
Except for branch postmasters, I do not think that any knowledge of 
English more than mere literacy is required for the holders of other posts. 
Therefore, to impose this examination on them merely lor the sake of 
the branch postmasters' posts being filled from them is very hard.. ' What 
we ought to do is to make proficiency in correspondence optional so that 
the man who passes it will be entitled to be a branch postmaster an!l 
the man who has not passed that might haye to be content with being 
an overseer or overseer-reader or a sorting or head postman. With these 
suggestions I leave the matter in the hands of the Honourable Member.; 

JIr. Abdul Lat.If Saheb I'arookhl (North Madras; Muhammadan):; 
Sir, unto them who have much,. more shan be ~ i e  and from those who 
have little, even that little shall be taken seems to be the policy pursued' 
by my Honourable friend, Sir Bhupendra Na:h Mitra. I may quote the 
12 N rates of salaries given in various places. In Rangoon in the 

0011. year 1920, according to the recommendations of the Postal 
Inquiry Committee, Re. 50' were given to a clerk, and now there is au 
increase to Rs. 70. In Burma Rs. 40 were given and now there is . an 
increase of Rs. 10. In Calcutta Rs. 45 were given and now there is an 
increase of Rs. 5. Itl various other places similarly tbere are increases. 
But Madras seems to have been singul'8l'ly unfortunate in this ~ 
Far from there being any increase in Madras there has been a decrease 
of Rs. 5. Sir, much has been said of tb,e sympathy that my Honourable 
friend the Member in charge of this Department has been showing to· 
the servants of the lower grades of this ;Department, but he has yet to 
give a proof to Madras of his sympathy lor these poor people. Sir, the 
clerks employed in the Postal Department really deserve ~ y and 
a pay sufficient. to keep body and soul together. The Postal Inquiry 
Committee in the year 1920 made the following remarks: 

"Moreover conditions of service of postal clerks clitfer very much from those of' 
the ordilllll'Y clerk in a Government oftice; their hours of work are longer. and mnch 
more irregular, beginning in some cases at 5 &.JI. and ending as late as 10 P.ll., they get 
no holidays to apeak of, and they havi! considerable pecuniarY responsibilities. In 
confirmation of this view we quoie the following from the minutes of a meeting 
recently convened at Simla to discuss certain matters connected with the pay ot 
cltp'i.cal and menial establishments: 

•  • On the other band in the Porl Department the clerical service is unpopular 
and ita duties are harder than those of ordinary clerical eslIablishments '.'~ 

Sir, if this statement can be relied upon, then it goes without saying that 
~e e people have got more onerous duties to perform than ordinary clerka. 
~ other Departments of e ~ . Sooh being the case, it is only 
Just t.b·at. these people should be glven at least a salary which will give 
them the necessaries of life and enable them to live in some little comfort. 
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. Sir, in reply to a question b:r Mr. M. K. Acharya, the Honourable Sir 
Bhupendra Na.f.h Mitra ~ the following reply: 

.. The Honourable Member is apparently referring to an account of . an i~ie  
with me bv the General Secretarv, All-India POlital and R. M. S. Umon, which, 1 
have seen published in certain papers without obtaining my acceptance to !t and which 
i .. full of inaccuracies. At the slUXIe time it ill a fact that when the revised rates of 
pay for Madras were before the Standing FinaDce Committee about this time ~ 
year and accepted by that body, it WIllI never suggested by any Member of the Legis-
lative Assembly from Madras either in the House or to me outside it, that thl" new 
rates of pay for Madras were inadequate. The 'Only .suggestion which I ~e ei e  ~  
to increase the increments in the later years of service to Rs. 5, and thIS suggestIon 
I found it possible to accept later on. It is obviously oot possible for me to mention 
. any names other than thOle that are available to the public from published debates 
of the House or publish'3d proceedings of the Standing Finance Committee," 

SiZ;, I should like to ask the Honourable Member whether these poor 
people employed in the Postal Department are responsible for the omisaiaa 
or neglect of Members of this Assemhly, and whether, when any stress 
is laid upon a particular question by Members of the Assembly. it has 
any weight with the Members of the Government'! If it suits their 
purpose, Sir, they say that the Members of the Assembly have not 
i i ~  upon a particular point. and when Members of the Assembly 
Bctually come forward and place the grievances before the Government 
they turn a deaf ear to those grievances and requeBflB. Sir, I should like 
-also to point out in this connection that since the Postal Inquiry Com-
mittee of 1920. clearly stated that a sum of Rs. 45 should be given to 
the clerks working in the City of Madras, no change has taken place 
from that time to this in the cost of living to justify a backw-ard step in 
.emoluments. The prices of foodstuffs have rather increased than decreas-
ed. That being the case. Sir, I do not see any reason why their salaries 
shop.ld be decreased, and if a. sum of Rs. 5  a month is taken away from 
,their salaries it can easily be imagined what hardships they will have to 
undergo. I have got in my hand the family budget of a postal clerk in 
Madras with a wife and children. I do not want to read all the items. 
I would only request my Honourab1e friend to consider how these poor 
people are to live if this further deduction is made in their family income, 
for it appears from this budget that these people have already to incur 
an additional debt every month; and my Honourable friend will agree 
with me that when poor people are once caught in the clutches of BoucarB, 
they are compelled to pay a higher interest than they ought and their 
lives are really made miserable. That being the case, Sir, I would 
e ~  the Honourable Sir Bhupendra Nath Mitre. to reconsider the case 
of these poor people in Madras and provide an increment in their salary. 
Though I do not represent Madras proper, I -am . a resident of Madras 
proper snd I know that the cost of living there is very high and the 
salary given to these people is not sufficient to enable them to get the 
bare necessaries of life. That being so, I truat my Honourable frieDd 
will give due consideration to their case. 

Bai SIhlb BarbUu Sard& (Ajmer Merwara: General): Sir. I me 
lUst to say a word. I should like to know if it is a fact that last vear 
t,he Director {kneral of Postal and Telegraph services issued 8 circUlar 
order directing the dismiBSaI of employees in those Departments if they 
become insolvents. I understand tha.t the ~  General of the 
Punjab, acting on that circular, took severe action against several people 
and dismissea them. Sir, nobody becomes an insolvent by choiee or for 
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pleasure, and if any particular class of e ~ do largely. !lecome. insolvent 
it showg that there is something wrong, partlCularly so if those lD80lvents 
are wage-earners or living on fixed salaries. This fact would show that 
the people· are not able to make both ends meet and that their e ~  

are insufficient for their expenses. The Government Gazette shows that m 
Bombav too several employees of this Department became insolvent, but 
no action appears to have been taken against them. Is it because in 
Bombay you have a humane, sympathetic officer, and the reverse is the 
case in the Punjab? In the matter of insolvency the action that the 
Postal Department should take is not to penalize the men but to inquire 
into cau&es of insolvency, whether the insolvency in any particular case 
is due to the fault of the man or because he is unable to live decently 
on his income. Provincializing the services is one way to remedy the 
situation. Telegraphists are often transferred from one province to another 
and such transfers add to their expenses. The matter should be 
y e~ y considered by the Department. 

, 

Kr. B. G. Oocke (Bombay: European): Sir, I do not want to ~ ~  
the question of the rates of pay of postal clerks to any extent beyona saymg 
that it seems to me a pity that a matter of this sort has to be discussed on 
the floor of this House so much. I hope the day may come when the 
matter will be thrashed out more in the Committee Room behind closed 
doors, and I think it is quite possible that that day may have to come in 
the future. Sir, bound up with this question are the results of the various 
departments of the postal service; and I notice from a slip that has been 
. circulated, e~ the figures which appear in. the buff book, that certain 
mterdepartmental entries have been made for amounts charged to one 
branch of the service and credited to BDother from work done, and so on, 
~  as 8 result-of those entries for departmental charges, we get vert 
different results to those we first saw in the buff book. For instance, on 
the postal side the profit for 1926-27 comes down from Rs. 24,57,000 to 
Rs. 11,35,000, and in the budget year 1927-28 the profit, Rs. 21 lakhs, is 
brought down to Rs. 8 la.khs. Those reductions of course are re1Iected in 
the other figures. As for the Telegraph Department, in 1926 27 the loss 
of Rs. 27lakhs is reduced to Rs. 14 Ia.khs, and in the budget year a loss of 
Rs. 1~ OOO is e ~  to Rs. 5,97,000. In the Te e ~ e Department 
the e e~ e  are of less .consequence. These figures undoulitedly abow 
that there IS n? money available at present for further increases in wages; 
I ~e  ~ e 18 no money available, looking at the matter purely from the 
pomt of VIew of commercial results. I know Honourable Members are 

e i e~ inclined to consider that, in spite of the fact that we are 
endeavounng to run. the Postal Department, particularly since the days of 
~ e Inchcape Comnuttee, on a bUSIness basis, the wages of the postal staff 
j!lou.ld _ b~ e ~e  even though e~ is no profit available to do it. Well 
think 1D a bUSIness department of this sort one has got to have eome 
regard. to .the ~  of supply and demand, and although I know it is not 
popular WIth thIS House, if certain post; office work commands ce..>"tain pay 
illd the ~  is ~ i1 b ~ to ~ . i13 for that pay I then. looking at the matter 
~  a b ~B  pomt of VICW. It 18 of course desirable that no more than thai 
S •. fluld be paid. At the same time I do hope that the Honourable e~ 
~  ~y  ~ the postal results improve, be able to do a little more 
~ certam e b~.  for t!te staff. It is particularly gratifving to notice the 
FProvement ~ i e  m the figures of the budget year 8s compared wi1th 
sst yefU. For Instance although the revised postal profits'come down from 
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11 lakhs last year to 8 lakhs in the budget year, on the other hand, the 
telegraph loss is reduced from 14 lakhs to 6 lakhs, and the telephone 1088 
is reduced from 4 lakhs to Rs. 2,80,000. Those figures show ~  Borne 
Improvement is being effected in post office business, and I hope that that 
improvement will go on. The annual Report of the Postal Department, 
which has noi vet been issued for 1925-26, coniains a number of verr: 
interesting chart"s, but owing to the non-issue of that Report, one is not 
able to see those charts up to date; but taking the last three years ending 
1924-25 it would appear from the annual report that there lias been a 
gradual increase of postal business for the last three years in practically 
every department; so it should be possible in certain directions gradually 
to improve the lot of the lower-paid employees of the Post Office. 
Lieut.-OolOD8l H. A. 1. Gidney: Sir, I am very grateful tc my 

friend, Mr. Das, for paying a' compliment to my community in the 
course of his speech. I stand here to-d-ay, Sir, to defend the cause 
of the Indian J)tafi in ~ e Postal Department. (Hear, hear.) I 8.l!sociate 
myself, Sir, with the remarks passed by my friend, Mr. Ninnal 
Chunder Chunder. Being from Calcutta, I am closely . i ~  with 
many of the grievances and needs of the Postal and Telegraph Departments 
in that City. Sir, before I proceed, and even at the expense of being 
called the Imperial florist, I wish to teriaermy deep debt of gratitude to 
the Honourable Member for--*hat ~" e for this Department since 
he took over charge. I notice he is not blushing at this, but he has 
certainly done wonders for the men. The memorandum which accom· 
panies the Report of the Postal and Telegraph Department and with which· 
I am afraid many Members are not acquainted, is standing evidence of the 
great  sympathy and interest he has displayed in the cause. of postal clerks 
and the meIDal staff of the Postal and Telegraph ·Departments. It ~ 
Sir, as testimony, if any were needed, of the close care and attention he 
has given to this subject and of the yery sympathetic way in which he has 
attended to the grievances of many of the men of his Department, and r 
think. Sir, he deserves thanks from this House instead of the many adverse 
criticisms which have been levelled against him to-day. Sir, this morning 
when my friend Mr: Chaman Lall called the Department a soulless one and 
I chipped in and saia it was heartless, I did not refer to the Honourable 
Member. I was referring to my Honourable friend sitting by his side, Sir 
Ganen Roy, who is going to leave us very soon on retirement. As one 
looks at him, Sir, as he sits occupying a front bench to-day, he has the 
appearance of a dove, the wisdom of an owl, and when you ask him for 
informa1;bn or any help, he shows he has the guile of a serpent, for with 
regard t.o many projects that have been placed before him, he has been 
as heartless 8S the Honourable Member has been magnanimous to his 
menial staff. In this memorandum J)repared by the Honourable Member 
he has made a provision of 12i lakhs to ameliorate the grievances of the 
Department, and if you follow up this provision one is pleased to find it 
progressivelv increases and that it comes to somewhere between 80 and 50 
lakhs witru.n a few ye8l's time, when I believe most of the grievances wt1l 
have been remedied. I do not agree with Mr. Cocke, when he said that 
these matters-postal grievanceB-Bhould be discussed behind closed doors. 
I consider that these matters, being as they are to-day in a tranp,itional 
~e. ~  be discussed on the floor of this ~ e  for they represent the 
gnevances of over 8 lakh of employees. Sir, I would however .ask the 
Honourable Member to give serious att.ention to the pointe raised by 
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Mr. Nil-mal Chunder Chunder. I will not follow Mr. Chaman Lall in the 
details he gave of the e e~ i ~e and the pay of e~ P,OBtal servants. 
1 believe what he has detaIled IS really correct. Indeed It 18 not confined 
to that class of employees only. Debt is a common thing in every branch 
of the Post and 'telegraph Departments. This debt is due-in my opinion 
to one of two causes, {a) extravagant living or (b) insufficient pay. Let 
us say that it is partly due to both cpuses. I however know this much, 
that P. good few men in lihe General Service Telegraph Department are to-
day being dismissed for getting into debt. I consider, Sir, the time has 
come for something to be done to check $bis condition. I wish to bring 
to the notice of the Honourable Member certain points which I think he 
might take further into consideration, and that is owing to the condition 
of debt that exists in the ranks of brancll¥ of this Department, would 
it not be adVisable to start co-o}1erative credit or loans societies? I think 
this should be introduced, if such sooie1Jies do not exist at present. The 
'Other point I wish again to bring prominently to his notice is this. I 
believe Government never like to create a preoedent. I Clesire to refer 
to the treatment· the HDnourable Member has meted out to those postal 
and telegraph employees who Clid such tmeellent work during the riots in 
Calcutta. During this period when the i~  of food-stuBs aDd. convey-
ances rose to prohibitive prices those eanployees risked their lives and 
cheerfully bore this extra expenditure in their ioyalty ana devotion to 
their duty and in return me been dt!nied ,any compensation. Private 
mms in Calcutta, seeing the difficullly and· the dangers under which their 
staff worked, kladly provided accommodation and eonveyances for them. 
These postal employees appealed to the Government for a bonus of one 
month's pay to cover the extra expenses incurred by them. This has 
been denied to 1IIaem, although their services were very warmly eulogised 
by the Postmaster-General of Bengal. I do appeal to the Honourable 
Member to reconsider this matter which I opine is a re880Dable and just 
request. Sir, I am much struck with the great interest tOat oneseea 
eVinced in this House from various Benches and various parties regarding 
postal grievances. This mows how splendidly the Postal Unions urt' orga-
nised and operating. Indeed I believe that it is the one department of 
Government that is so well organized so far 8IJ UniODB and Associations 
are concerned. In the Telegraph Department we have two Associationlll, 
.almost working as rivals. In the Postal Department we, ha.ve the various 
Postal Associations and Unions representing the grievances of t'heir -men. 
This ~ my ~i  ~ i ~ e  .onething and one thing only, there is certainly 
a feeling of dIssatIsfactIOn lD the Department and there must certainly be 
.8OJ;Jle truth in the grievances which have been aeta'iled in this House to-
day .. Sir. the Honourable Member will increase our debt of gratitildt' if he 
would expedite his promised enquiry 8S stated in his memorandum into 
the grievaD.ces of the ~ ~ i  4O.0Q0 f\mployees of his e ~e . 
After all, Sir, we must a<1ullt that the Honourable Member has certainlv 
effected a large profit in the year's working of Hie Postal Department. "f 
am sorry I cannot say the same for the Telegraph Department: it seems 
1;0 be ~e spendthrift 01 this twin service. Why should the Postal Depart-
ment ?e called upon to pay for the losses of the Telegraph Department'· 
I conSIder that Mr. J 08hi struck a very true note when he ~ e  tliat 
~e sh?uld follow the Railway Department in inaugurating a reserve fund 
.m wh,!ch the postal profits may be banked and from which the Honourable 
~ e  may from. time to ~e ~ -the SUl"P!us to remecl.v the postal 
gnevances. I e ~y agree WIth SU' Darcy Lindsay and while agreeia,g 
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and sympathising with Mr. Chaman Lan's views OQ these grievances I COD-
sider it is impossible to ask for more money from this Department, whilst 
at the same time you ask it to reduce the revenues by i ~ a reduction 
in the postal charges. Sir, the postal employees cannot have It both ways. 

There is one thing, Sir, that I spould like to bring to the notice of the 
House before I conclude my remQl'ks. I was greatly concerned when I 
was informed this morning that certain alterations are to take place in 
the General Service of the Telegraph Department. Now, Sir, on this 
point I am not defending the interest of any particulQl' community because 
in the Telegraph Depmment all communities receive the same treatment 
and the same wages. (An Honourable Member: "Do they?") They do 
at least in the General Service. I understand, Sir, that the Anny Depart-
ment intends to recruit into the General Service of the Telegraph Depart-
ment British soldiers as military telegraphists. I understand that years 
ago there were about. 400 British soldiers e ye~ as telegraphists. To-
day -there are not even a hundred; they are about 60 strong and it is the 
desire of the Army Department to bring the number of military telegraphiats 
to about 250 men. Sir, by bringing British soldiers into this Uepartment. 
what are you doing? You are depriving India and the people of India of 
8. legitimate avenue of employment in one of the utility services in the 
Govemment of India. I consider it a wrong policy to enlist British 
soldiers as military telegraphists in the Telegraph Department. On the-
Ooor of this Honourable House I protest in the strongest ierms against 
this deprivation of employment by British soldiers. I represent a com-
munity that has played a great part in the Telegraph Department; Indians 
to-day are also playing a great part and. talking as a son of India. I 
strongly protest against this in'liention on the part of the Government and 
I ask this House to support me in this. 

Sir. before  I sit down, I once more ask the Honourable Member to use 
some of the profits he has effected in this Department for amelioration 
of the rest of the grievances that have neen  brought to his notice to-day. 
and thereby to add to our debt of gratitude to him for the good he has 
done for his employees. -

- Xr. K. E. AchII7a (South Aroot cu.m Chingleput: Non· Muhammadan 
iRural): Sir, I propose just to make a very few observations, so that I may 
not afterwards come before the House with respect to the particular cut 
which stands lower down in my name· I have just one or two observa-
tions ~ make, and they will be enough, in my i i~ because many of 
my friends have already spoken about the general subJect. I desire to 
draw the attention of the House tQ the hardships experienced by the em-
ployees in Madras particularly, and when I say this, 1, do not" of course 
'Dlean to be understood that I deny that there are hardships elsewhere, or 
that I have no sympathy with the men in other places. But I would 
particularly appeal through you. Sir. to the Honourable Member in charge 

c. of the departmep,t to give his most sympathetio consi<leration to the many 
statements from _Madras that must have reached him allio just as they; 
have reached many of us. Madras Province. and Madras city. parti .. 
cularly, have been rather badly handled. Here ill a statement which' 
. must be before him also how dur.ing the la.test revision of pny in 1~ . 
as ~  been pointed out. the initial pay in the city of-Madras has been 
brought down from. Rs. 45 to Re. 40· As my friend Rr. Farookhi ~ 
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now said. there are statements of i ~' budgets and 80 on, which I 
!Would simply beg of the Honourable Member to scrutinise and to see if' 
aiter all they are overdrawn. And secondly, Sir, apart from the clerks. 
I beg of him furtper to give some sympathetic consideration to the postmen 
of Madras· There also I find that while postmen in other big cities have been 
receiving various sums for specific purposes, the postmen of Madras have 
not yet got that measure at any rate which they would like to have. Then 
again, Sir, there is one class of employees on whose behalf I want to make 
B very humble appeal; and they are what are called postal recruited tele-
graphists. I am told that in the old days there were several kinda of 
telegraphists, station, local, general service and so on; they have been 
later on reduced to two classes only. But some of them seem to have 
been postally recruited in the old days and if they had remained in the 
Postal Department, they would have, when the rates of the postal staff 
/Were enhanced, perhaps been receiving some larger salary now. But 
on account of their transfer-whether they did it voluntarily or otherwise 
we need not go into that question-but they are at present .at a disad-
:vantage. I dare say those cases cannot be very many; and I appeal. 
not as a matter of right, which is perhaps unnecessary, especially when 
I am assured that they have a very sympathetic head of the Depart-
ment; I appeal to him to see if there are any genuine cases of men ad-
versely affected, which cases could rooeive some kind of consideration. . If • 
the total of increments calculated comes to a ver.v large sum I would not 
claim all that; because, as recently pointed out, it is very diftieulti to pay_ 
1al'!Je allow8nces on one hand and try to reduce cer£ain rates on the other 
hand. Some small consideration, however, might be shown to these few 
men, as special cases, and they be granted somelihing like 20 per cent. 
of their salaries"in lieu of the increments they wauld be getting elsewhere. 
Some such kind of relief r feel sure might be shown by the department.· 
The thing need nat be worked on an arfthmetical basis such as how many. 
increments exactly they should have got. They would be quite thankful 
for any relief intended to help them in the distress they are now feeling. I 
understand of course the view-point taken by Sir Darcy Lindsay and ~ 

Cocke. They ~ee things from the capitalist point of view, and the figures 
talk to them With eloquence as to how much profit results or l08S and all 
that; but these friends seem to ~ e the human eIement which under-
lies these figures. I would only ask them to consider the human element 
also. Probably they would realise it if they had happened to be in the 
ranks. Now, Sir. I repeat whatever may be our difficulties, these men 
require help. The postmen of Madras City get Rs-20 to Rs. 30, and 
those in the mofussil Rs. 16 to 20. I reallv think these are verT low 
rates to enable them to do efficiently the work they havE" to do. . 

SIr Daruy LlDday: I pointe-d out to the House that. I was in entire 
sympathy! with the increases in the emoluments of the men. but as against 
that I suggested that there should be no reduction in the postal rates . 

. Kr .•. K. AcharJa: Sir. I thank the Honourable Member on behalf of 
the men .for his sympathy. I make my last appeal to the Honourab, 
Member lD charge to see what he can do for the postmen of Madras. 
Mr. 81e1deahwar SIDha (Gays cum Monghyr: Non.Muhammaaan): Sir, 
r am thankful for the opportunity given to me even at this late hour of 
Debate. to speak. The condition of postal employees in general and 
postmen in partiCUlar intbe province of Bi ~ and Orissa is worse· III 
many provinoes the scales of paY' fOr the lower gr&ae has been revised 
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.and raised smce 1920, but the lot of the Bihar! clerks m the lower grade 
bas not improved a bit. They still continue to be on the same gade 
of' Re. 3" to Rs. 120, while in other provinces the scale has risen conii-
del'&bly even 'from Rs. 70 to Rs. 170. My ~e friend Kumar 

~  Sinha very ably presented their case before th.e House and I 
will simply draw the attention 'of ~e Government to their lust and proper 
grievances and request them to raIse the scale of pay of the lower grade 
clerks at least from Rs. 40 to Rs. 140 as is given to the same class of 
iDen in many other provinces, 

. The condition of postmen in Bihar and Orissa is much worse· They 
start at Rs. 13. These postmen in point of their duties. and responsi-
bilities stand by themselves. They must be literate in more than one 
language; knowledge of local and provincial dialects are not en., they 
are requ!rOO to read correctly Urdu and English. ,'!'hey are to bear 
considerable responsibility in pecuniary matters, in fact they are in a small 
way cashiers and clerb; cashiers, because they are e ~ e  with money 
orders and 'valuable parcels, and have to render accounts and make gOO4i 
losses; and clerks, because they at;e required to read and write. Ia 
short the e i~ie y ,of the department depends to a great extent on 
i e i~ e and judgment ,which these postmen are required to use in 

• course of their ~ ieB.  :aeaidea, they are,.to work for ~ to 12 hoUl'B and 
have to walk for 15 ,to 20 miles per day •• ~  good pitched roads bu,t 
through muddy village routes, hot sandy footpaths and have to cross cold 
,water of rivers and nallas. They are t.o do all these things without 
shoes and without sufficient clothes but with heavy loads· They enjoy 
dainty dishes of fish and mutton only in dreams. They are contented 
,with the smell of butter in baniahs' shops where the call of their duty 
takes them. They do not indulge in the luxurious habits of tea and 
.coffee, their children a.re contented with their imotherrs' milk in their 
infancy.' They hUll Dot to pay washermen's bills ~ e they have no 
spare clothes. They do Dot want anything more than the coaraest rice, 
the cheapest pulse and a little quantity of salt and fuel in order to keep 
themselves and their dependants alive. They ~  the ooarsest and 
cheapest cloth to cover their bodies, but even these bare necessaries of 
life cannot be me&''Out of their scanty pay which they get. Rs. 13 are 
not enough to maintain even themselves and their wives, not to speak of 
their children and others dependent on them. In times of illness they 
tare left to the mercy of Providence, as theYCIlIlDot ~ to pay for 
.doctors. . They cannot aflord to .give their children even the most ordi-
~ y and elementary education. 

Sir, words fail to descrilie the miseries of these poor men' The 
higher authorities have .not the occasion to know their real conditions, 
but .those who live in the villages know their miseries. I know the,. 
cannot afford to buy even a Hindi primer and a slate for their children at 
a cost of a few annas· I know of a case when a son of a postal peon was 
compelled to leave his school because the guru did not allow wm: to attamd 
,_he school without books according to the rules c4 the education depart-
~e  o.f the province. ~ know of 8 case when' Q. boy aged 10 told an 
'InSpecting ()fficer of a pnmary school that he had' not tasted. sugar till 
that "~ and he was a son of a poetrman. Boob stories of the miserable 
Jives of postmen are nurneroussnd I, am sure many Honourable Mem-
bers on this side 0' the House know thelD. I. shall not take the time . ' 
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of the House any more in narrating these miserable tales but ahall oaly 
say that these ~  had great hopes ~ ~ at the ~e  of the ~ ~. 
an Indian. It 1S a matter of gratmcatlOn that m some provrnces then-
hopes have been fulfilled to some extent, but in my province their griev-
ances still contin\W as before. I appeal to the Honourable Sir Bhupendra 
Nath Mitra, on behalf of these poor men, to consider their case and do-
something to relieve them of their miserable life . 

• aulvi SaYJid IIvtua Sahib BabacIur (South. Madras: Muham-
madan): This House may be aware, Sir, that I represent half the pr0-
vince of Madras, including the City of Madras, and as such I feel bound 
to lay before the Government, ~ you, the grievances of the postal 
employees there. Sir, so far as the Madras Province is concerned, the 
postal employees in the City of Madras have been treated in this way ~ 

instead of getting any increase .in their salary, their minimum has bf'en 
reduced from Rs. 45 to Rs. 40 and their maximum is the 88IIle, i.e., Ra. 
140, though. according to the reoommendation of the Postal Inquiry Com-
mittee, the City of Madras ¥s been bracketed with Calcutta. The postal 
employees in Calcutta have been fortunate enough to have their minimum 
salaries raised from Rs. 45 w Rs. 50 and their maximum has been raised 
from Rs. 140 to Rs. 160, whereas these unfortunate employees in the City 
of Madras have to 1:e satisfied with a decrease in their minimum pay and 
of course their maximum pay is stagnant.' Of course I am not at one with 
my Honourable friend Mr. Duraiswamy AiYang&T who was satisfied with-
some increment as regards their maximum. I am very particular about 
their minimum being raised to Rs. 50, just as Bas been done in the case 
of Calcutta, and my recommendation ~ based on the recommepdation of 
the Postal Inquiry Committee, which has recommended that the City of 
Madras should have the same minimum and maximum 88 Calcutta. 

Sir, there is one point here to which I wish to draw the attention of 
the House. The City of Madras haf' been included wong with Madura, 
Dhanushkodi. Bangalore and Hyderabad, which means the Department 
does not make an)' difference between these four places and the City of 
Madras. I am personally acquainted with the cost of living in Madraa and 
Calcutta; I have lived for some time in Calcutta.; and I can assure this 
House that living in Madras is dearer than ,that in Calcutta .  .  .  . 

Mr. ]t • .Ahmed (Rajshahi Division: Muhammadan Rural): No, no· 

Jlau!vi Sayyid Kunua Sahib Bahadun 'Mr. Kabeer-ud-Din Ahmed 
may say" No, no," and of course his "No, no .. cannot 1:ut be ignored by 
me and bv the whole House. So far as Mr. Kabeer-ud-Din Alimed is ('On· 
cerned, hi's knowledge is confined to Calcutta, he had never been to Madras; 
but I can colhpare :Madras with Calcutta. He cannot go on intelTupt-
ing anybody and everybody, (Hear, hear.) In this connection, Sir, I 
have to place the grievances ofniy own place Trichinopoly, whi('h T ~ e 
from, before the Government. I do not see 'Any reason or justification 
for llot including ~ i y along with Madura, Dhanushkodi, Bangalore, 
and Hyderabad. TrichPlOpOJy happeus to be a centre of educRtion, there • 
are three Colleges there," the S. P. G. College. the National College and 
the . e '~  and there is a proposal that Trichinopoly should have a 
university. Moreover, Sir, Trichinopoly llappena to be the headquarters 
of the South i i~ Railway. Ita workshop is to be removed from Ne$!8-
i>atam to Trichfn0p61y. So, TricldQopoly ia to1:e ranked second to the 

o 
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Presidency town and I do not see any justification for not including 
Trichinopoly along with Madura, etc., and for including Madura, etc., along 
with the City of Madras. In these circumstances I associate' myself with 
the pre\rious speakers who have successfully made ouf a strong case 88 
regards the postal employees of the City of Madras. 

Again I would draw the attention of the Government to one or two 
points regarding Sunday and postal holidays. Some two or three years 
. ~  the then DireCtor General of the Post Office called upon the Post-
masters to submit proposals as regards the payment of allowances to postal 
employees, but when my Honourable friend Mr. Joshi asked a question to 
the Goyernment in the year 1925 as to what became of that proposal. 
the Government replied that po proposals had been received from the 
Director General of tpe Post Offices. I WeDt to know if any proposals 
have been sent by our Honourable friend the Director General regarding 
Sunday and postal holiday allowances. If no such proposals have 8S yet 
been submitted. I would request the Director General to expedite the 
proposal. 

I h8ve to say a few words about unhealthy localities in the Presidency of 
Madras. So far a8 our Presidencv is concerned there are some unheAlthv 
localities where post offices are stationed. 'rhe Local GO\'ernment have 
sanctioned special allowances to their subordinates' working in those places 
with a minjmum of Rs. 15 and a maximuin of Rs. 60 fl)r the cleri"al and 
supervising grade. as special allowances. and other subordinates also get 
special allowances which range from Rs. 2 to Rs. 5  a month; but 
the Post Office has a flat l"9.te in almost all cases of clerical staff of 
Rs. 10 which is paid to healthy localities. I am at a loss to know why 
this department, which is managed by the Government of India. has not 
seen its way to give special allowances to those that work in unhealthy 
localities at the risk of their health. So I would request the Government 
to consider this matter also and to sanction a special allowance for these I 
people. . 

(Sir Han Singh Gour and other Honourable Members moved that the 
question be put.) 

.... b Sir SIh1buda Abdul QalJum (North West Frontier Province: 
Nominated Non-Official): Sir. I do not want to take up much time of the 
House. I simply wish to make &. few observations for the cons\deration 
of the House. I have every sympAthy With the post and telegraph em-
ployees. They deserve, as aJl other classes of the same status deserve, 
the consideration of their employers. But there is one thing to be consi-' 
dered in this connection and it is that the pay and salaries of the lower 
classes. and specially the menials, are not to be compared with the higher 
classes or based on a more comfortable living wage, but the main thin!Z to 
be considered and compared is the comfort, the status or the standard of 
living of the people from whom they are recruited in other walks of life. 
Unless you raise that general standard of living in the country. Bir. you 
, will be only creating discontent among their fellow countrymen if the pay 
and position of these lower grade employees in the services .are improved. 
The two should go together ~  in hand. Sir. There is already too great 
a tendencv on the part of pnvate labourers in the eountry to __ emplov-
ment in .Governmeot departmeata, a,nd.jf you create'a better .ad a mor. 



TIn; <iENERAL BUD'GET-Lltl'l' OF DJlluNDI>. :W69 

-comfortable life for them in Government services you will be disturbing 
the peace and hannony of society and dislocating private services in the 
-eountry, Sir. A balance should be kept between the two. Unless you 
improve general conditions in the country and find means for more activity 
and life in the country in the way of better communications, better trade 
and so on, which will bring more revenue to Government and specially 
to this department, you will not be able to satisfy the demands of these 
people. Larger numbers will be attracted to Government services and 
there will be a large number of unemployed in the country. Well, Sir, to 
,compare the position of these postal and telegraph employees with that 
of similar employees in the other departments of Government, I am not at 
all sure that thev are worse off, For instance, if we compare their work 
and their wages "with those of the camp followers in the Army or of the 
other miscellaneous employees in that depart.ment, you will find, Sir, that 
they are not worse off in respect of wages as compared with those camp 
followers and others. Similarly, there are other departments where the 
position of subordinate servants is no better off than the posit:on of the 
lower services in the Postal Department. A good deal has been done for 

1 P.H. 
them by the department; and, as some previous speakers have 
already said, the Honourable Member in charge should be given 

credit for it. I would give him credit at least for one thing, and that is 
that he has allowed these people to organise themselves int{) unions and 
has been able to recognise those unions. If it had not been for their 
good organisation perhaps we would not have heard 80 ~ much of their griev-
ances, because there are many other departments which are not so well 
organised and their affairs never come up before this House" or rather very 
seldom come up before this e~ But one thing which I noticed in 
this department and which surprised me very much was this: that while 
-tLe surplus revenue of the Poetal Department could be used for the Tele-
graph Department, as I understood. it, the surplus income of a post office 
could not be utilised for raising .. post office to a combined post and tele-
graph office. I put this question to the Postmaster-General of the Punjab, 
and asked him whether the surplus income from, a post office at a certain 
place could not justify the opening of a telegraph office at that station, if 
there were doubts, about the sufficiency of income from the proposed tele-
graph office, and I was told that no, surplus income from the post office 
could be counted towards the establishment of a telegrapb office; and this 
was naturally surprising to a. layman who does not understand these rules, 

There is one other little point and I have done. It ~ this: when send. 
~  people for duty to my pan of the ~ y  I hope everybody will he 
gIven an opportunity to serve there and no discrimination of class or caste 
·or creed will be made. I have noticed occasionally that certain classes are 
not supposed to be serving on the border. I.do not think it is just that 
there should be any such discrimination, because it was here on tile floor 
of the House vesterdav that some Honourable Members-I' remember 
Lata-Lajpat Riu among them-protested against the non-recruitment of 
certain classes of people for service in oertain areas or circles; and I ~ • 
that evety pel'llOD will be. made available for servioe in every pari of the 
~ y. With these rem8l'ks I resume my seat. 

,(Some ' ~ Membe" moved. that. the queatica. be .put.) 
c 2 
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Ill. PreaIdeD': There are many more speakBl'8: the House now standa-
adjourned till 25 minutes past Two. 

The Assembly then adjourned for Lunch till Twenty-Five Minute.-
Past Two of the Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes Past 
Two of the Clock. Mr. President in the Chair. 

Ill. O. S. ll.aDga I1er (Rohilkund and Kumaon Divisions: Non-Muham .. 
madan Rural): As President of the All-India Postal and R. M. S. Union .. 
I am in the happy position of rising at this stage of the debate and thank-
ing the various Members who have expressed real sympathy and shown 

• real i ~ e  for the welfare of the potltal employees. In the case of the 
Honourable Member who represents the community of .. Statutory. 
Indians," I must say that he lias plaeed this House and the postal em-
ployees under a deep debt of gratitude. (An Honourable Member: .. Oh, 
ab." I say under a deep debt of gratitude, because there has been an 
attempt made some time back by some interested people to bring about 
some kind of diJJerence between the telegraphists and the postal em-
loyees. Sir, being a representative of the Anglo-Indian commJIDity,-and 
there are more Anglo-Indians in the Telegraph Department than in the 
Postal Department,-the words of sympathy, real and genuine, whioh 
came from the Honourable Member who represents that community, are 
very very welcome indeed. 

Sir, I expected something more tangible by way of sympathy than a 
parenthetical assurance when the Honourable Member from Madras, Mr. 
Acharya, pointed out that Sir Darcy Lindsa1 showed in his speech a lack 
of s:vmpathy for the poor postal men when the latter reassured us he was 
so s:ympathetic. Since then) I have contemplated over his speech and 
have also gone through his speech, 8lld I find. Sir, that he has not shown 
much sympathy in his speech. One only finds that sympathy fenced with· 
unsympathetic arguments. That has been the diplomatic way of the 
Honourable the Leader of the European Party. He was trying to point 
to my friend Mr.  Cha:man LalI how the increase by 76 per cent.-he had 
so carefully calculated the figures that Diw8D Chaman Lall had presented 
to the House.-was unthinkable, how it was absurd. Sir, I thought when 
Sir Darev waR making that statement he was talking with his tong'Ue in 
his cheek. I put it to the Honourable gentleman if he really thinkR 
Diwan Chaman Lall's proposition is either absurd or impossible. Could it 
be more absqrd, I 8sk. than maKing, as the Government has made on the 

e ~  of the Lee Commission's recommen'lation. the birth of a child' 
in the 1 ~e of a European member of the Civtl Service in India a national 
responsibility? 

Sir Darcy Lindsay: Sir, I r6!llly must protest. I did not even insinu-
ate that Diwan Chaman LaD's figures were aQsurd. My point was t'bat, 
• if. the postml\n's expenditure was so very mucb above his iDComA and if 
tbp, Post Office ",ere t() pay him in accordance witb his expenditure, it 
w01lld involve a very large sum of money. and that being the case, I did. 
Df,t see bow it was possible to deprive the PORt Office of the revenue they 
are now ~ i  from the ~ e of. postajZ'e and therefore it 'routd be nn-
possible for the House to' demand a' reduction of postal charges. My' . . . 
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sympathies, as I thought I clearly explained, were with the men in their 
just and legitimate demands. 
Kr. O. S. ltaDgalyer: I am grateful to the Honourable the e ~  

of the non-official European group for his explanation. But. I believe, Sx, 
,the explanation has got to be expounded. The Honourable Member was 
more anxious to speak from the point. of. view of the Department: Where 
is the money to come from? When the' Lee Commission's recommenda-
tions were before this House, he did not join the Honourable Members on 
this side of the House in questioning where the money was to come from. 
Sir. I thought it was the duty of the Honourable Member t() suggest ways 
-and means, if he was really so full of sympathy for the members of the 
postal service, I do hope, Sir, that on the next occasion he rises to speak, 
next year, he will find some facts and arguments for the increase just as 
he found justification when the Lee Commission debate was on in this-
· House. As I was saying. Sir, over a crore and a half of rqpees were 
· found by the Government but for the poor postmen adequate money is not 
to be found and the Honourable Member stands up and says: .. W'here 
is the money to come from ?"-while he did not say, with regard to a 
d<!mestic proposition when it was transferred to the national shoulders, 
namely, the birth of a child in the house of an Englishman in India, 
(Laughter) how the mone:v was to be found I The anxious enquiry, where 
the money was to come from, w8s'endorsed bv mv. Honourable friend 
· who sat behirid him, whom I miss DOW , the Honotirable Mr .. Cocke. I 

~ where did they get over a crore of rupees for the Lee feast ? Sir Darcy 
says, .. We know that a large sum of money' is provided in next year's 
'Budget for further improvements," A large sum of money i ~ f 'I 
hope the Honourable Member hap gone through the figures that have been 
provided at page 100 of the detailed statements in support of De'Dlands 
for Grants. And. if he calculates he will find that an average of about 
Rs, 2/8 a month is provided for the postal employees. And does he think 
it is a large sum? Is this the kind of sympathy that he was trying to 
explain to this House? It is not a large sum, Sir. it is a very poor sum. 
If only he will take into consideration the fact that these poor people, like 
ot.her poor people all the world over, are burdened with large families, he 
will find that the increase contemplated but not actuallv given is very 
poor indeed, I must in this connect;on say that the Honourable e ~  
in charge of the Department does not go into such extravagant praise of 
what he is going to do. He thinks that the sum is not too much. He 
· explains: 

. .. Although DO definite forecast can be made it i. expect.ecl that au expenditure of 
about 10 lakhs will meet the requiremeo.ts f;)r further reviaioa of pay during 1928 and 
1929. " 

Again he says: 

.. Though the staff concerned is aumericaDy large it is anticipated that the remedial 
mea.ores may not be of the same magaitude as that .pro'rided for this year." . 

He does not think that ey. ~ going to be of the same magnitude while 
the Honourable Member who ~ e e  the European community in this 
House is much. more ooncemed with the magnitude of the busineSs. 

Sir Darcy Lindsay plaoed another argument hefore the House and it 
'was with ll'8'ard to the postal rates. He said .. You wut to reduce the 
'postal rates aDd, ~e e e  bow 'can you find money to mcrease the pay 
>.of the postal employees?" My answer to it is this. Wby do you combine 
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the Post and the Telegraph Department? The Postal is a paying propoai-
tion, the Telegraph is a losing proposition. The Honourable Mr. Cocke 
said that the matter has to be taken on .. a business basis." He wiD 
agree my suggestion is very businesslike. Give the profit, if you are ao-
inclined, of the Postal Department, to the postal employees and fincf 
money from elsewhere for the telegraph men. But here is a case of r0b-
bing Peter to pay Paul. 

Sir, the Honourable Sir Darcy Lindsay used a rather interesting ex-
pression. He said that this .. sword "-namely, postal rates--" ~ 

hanging over the head of the Honourable Member and threatened to lop-
off his ear any day." He is in the neighbourhood of the Honourable 
Member and ought to know what a threat it is t The sword has been put 
orer the Honourable Member's head by the Honourable Member himself. 
Perhaps I am wrong; it is not a serious sword; it is only a toy sword, 
(Laughter)-a sword which provokes the commisseratiOD of this pitiful 
House. 

Lastly, Sir, the Honourable Mr. Cocke reminded us of the Inchcape 
Committee. He stUd, "Since the days of the Inchcape Committee we are 
endeavouring to run the Postal Department on a business basis." I ask, 
is the Inchcape axe meant only to cut. down the livelihood of the poor or 
to prevent the lives of the poor being made a little more tolerable? When 
we remind the Treasury Benches of the Inqhcape Committee's recom-
mendations, up r.ises His Excellency the Commander-in-Chief and says, 
.. The recommendations ere • fortuitous ' ". He repudiates the recom-
mendations· But when real consideration has got to be shown to the-
poor people of this country, an Honourable Member from the European 
side of this House-the non-official European side-stands up and re-
minds us of the Inchcape axe. My own recommendation in this behalf. 
Sir, is this: The Inchcape axe ought to be used rather freely to make 
large cuts for the rich and used rather sparingly to make small cuts for-
lhe poor. 

Now, Sir, there is only one more point, if it is a. point. The Honour-
able Member over there, the Director-General of Posts and Telegraphs, is. 
going to retire after this Sesllion. He will, Sir,-at any rate he hopes to-
live in London and have a good time" and he will ha.ve a very good pen-
sion. Nobody will grudge him that as he h&8 done hard work and lived' 
laborious days. (Lieut.-Colonf1l H. A. J. Gidney: .. Question.") My 
Honourable friend Colonel Gidney very frivolously questions that propo-
sition. (An Honourable Member: "No".) Probably then he very seriously 
questions it. At any rate there is one serious aspect to iti and it is this. 
J do not think the Honourable Member ha3 worked so very hard and in 
such taxing eircumstances as the postal peons and the postal runners, 8Ild 
these poor postal runners do not get a pension. Why, I uk, should it.be 
possible under this Government or under this system that poor men who 
'work for long years should not get a pension while men who are getting 
high pay should also get a fat pension? Not that I grudge the Honour-
able Member his pension, but I must certainly object to 'the pension of 
these highly paid officers' when they deny it to the lowest raqks. I must 
say that the Honourable Member has m'ade no endeavour whatever to pi'&-
vtde pension fortlle poOr men in the IbWet -W8des· (Lieut .. Coloul B· 
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A. J. Gidney: "Shame. ") Yes, it is a great shame, as the Honourable-
Kember representing the Anglo-Indian Community rightly says. 

Nor can I congratulate the Honourable Sir Bhupendra. Nath Mitra 
for having done so Jittle but I do not blame him. He is an Indian among 
Europeans. He is a dark man among the white men. Naturally it is 
very difficult for aI dark man to do ~  he desires to do. He was not 
responsible for the Lee Commission Report. He was not responsible for-
giving all those concessions to the Europeans and denying them to the 
poor people of this country. Therefore I do not blame him. On the 
other hand I congratulate him on what little he has done and I must feel 
BOi'ry for what he ~  fa.iled to do. 

I will just dwell on the specific point on which I have given a cui .. 
that is, witli regard to the provision of blankets for the poor postal run-
ners in the hill d'striC'te. Thev live in cold all the year round, and amidst 
the snows in winter. The Honourable the Conimerce Member knows 
how the railway employees living in the heat are provided with warm cloth-
ing ;in winter and light clothing in summer. I think it will be a very 
good thing if the postal runners W the Himalayan hills and other billa 
in India are provided with blankets. I have come into contact with them 
and I know what great difficulties they are put to. I do not want to draw 
a pa.inful picture or give a pathetic account of them but I do hope the-
Honourable Member will look into the special difficulties of the postal run-
ners in the hill districts and make provision for their needs. 

In conclusion, as the President of the Postal and R. M. S· Union for 
this year, I thank all those who have expressed their real sympathy and 
thank also the Honourable Member in charge for what little he has done. 
I must also thank the retiring Member for trying to listen to the em-
ployees' grievances, though he has not been able to do much. 

Kr. Sarabhal lfemch&Dd Bajl (Bombay Central Division: Non-Mu-' 
hammadan Rura:l): Sir, reference has been made in connection with this 
debate to the economic law of demand and supply, and I beg to suggest 
that if some effort is made to open up within the department new avenue. 
of employment for Indians, some of the rigours of that iron law might be 
softened down. As one of those avenues I beg to draw the attention of 
the department. to the provision of fa.e.i.lities· for training IndiaDB in wire-
less, and in marine wireless telegraphy. There are certain difficultiea-l 
do not. want to go into details about them as the department knows aU 
about, them-and I hope the. will do all that is necessary to provide ~ 

merely training for what I may call land wireless but also make necesS8rJ 
~e e  for the traininq of Indians in marine wireleBB telegraphy. 

ACCOrding to section 242 of the Indian Merchant Shipping Act of 1923, 
.. every _-going British ship registered in British India, being a paaenger 51_ 

or a IIhip of 1,600 tons gross tonnage or upwarda haa to be provided with a i~ 
telegraphic installation of prtll!Cr'ibed delCl'iption and _balI maintaiD a wirel_ service of 
preacribed nature and Ihall be provided with I1ICh cart.iied operators and watchen _ "y be preecribed." 
Now. Sir, under the conditions that preva.il to-dav it is not mefeh- not 
possible for an Indian wantinll' an appointment as' a wireless e ~ i i 
to aet the ordinary wireless i 1i ~. but it is still more difficult for him-
to get the necessary training and subsequent appointment in marine wire-
leBS telegraphy; beeause under the conditions la.id down it is necessary 
~A  he should ha.ve a sea eX1'>erienee of six months. Now, unde.r th& 
aisting conditions •. upon which I do not wish to dilate, it is impossible 
for Indians to get'the necessary facilities. May I therefore sUggest, 'Sir,' 
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that the Government sh_uld take particular care to see tc> it that thea& 
requirements of sea experience are provided by those steamshipcOlll-

-panies ",],;,,1, receive from the department mail subsidies and ~  . ~. 
vantages, so that Indians who want certain faciLities given to them in 
this connection mn. ... · get what ~ long been due to them. With theae. 
'words I beg to commend the suggestion to the, Department. 

'!"he Hf'),,\o'H'I).blp Sir Bhupendra lfath Kltra: Sir, we ha.ve now had a 
full debat.e on this question of the grievances of the postal subordinates. 
No less than 21 Members have taken part in the debate, and an the cour&e 
of the discussion various matters not wholly connected with or bearing 
~  the question of the grievances of the subordinate staff have been 
talked ahOl,t. It would be impossible for me to deal with an these vari-
ous points in detail, and I propose therefore to confine myself to the more 
.important iteme. 

At the outset, Sir, I should like to l'xpress my agreement generally 
with the view expressed by 111'; Honourable friend Sir Darcy Lindsay, that 
the floor of this House is not the prol'er place to discuss in detail these· 
grievances. My HonouraQle friend Mr. Ranga Iye.r may laugh, but when 
in time to COIUe he dispI8ees us from this side of the House, he will find 
that the precedent he has created is a most inconvenient one for himE!eU. 
Nevertheless. I desire to express my obligation to the Rouse for the 
friendly spirit in which this discussion has Te e ~  been conducted. I 
say "generally", for the.re are just. a few Members, who introduced lJ. 
jarcing not.e into the discussion. I shall deal with those of my Honour-
able friends first. 

The first of these was ms Honourable friend i~ .  Chamau La!L 
.Happily his communistic views did not fiOd sUPP9rt from, any ~e body 
of Members of this House. FrOm the reference in his speech to the 
~ e y Commission's Report and to the Bombay millowner,-it is pos-
sible that my Honourable friend has t.aken advantage of this occasion to 
denounce the vote which he had been persuaded to record in favour of 
the 16d. rupee the other day,  one effect of which would undoul:tedly have 
been to reduce forcibly the ~  of liying of these subordinate e ~ 
ployees of the Post Office, among others, and that my friend was not 
serious in charging me and the Director General with ~  towards-the 
sufterings of our low-paid staff. In fact, my difficulty with my Honour-
able friend is that he is seldom serious. On the ~e  occasion also. 
be omitted to tell the House that in August 1925 I had explained to the 
Advisory Committee of the Legislature attached to my . Department, c4. 
which he was then a member, the action which I intended to take in re-
gard. to the grierances of the su,bordinate employees of t.he Indian Postai 
and Telegraph Department, and,. had asked the members to favour me 
w,ithany specific suggestions they might desire to make; &oDd that no 
constructive suggestions were ever supplied by him to me. In his usual 
histrionic style, my friend thought th&t he would startle the House ),1 
figures relating to the family budget' of a particular postman at Bombay. 
<which totalled up to Rs. 78t, and by tales of heayy indebtedness of these 
unfortunate people. B ~ I doubt whether be succeeded in startling y~ 

body, particularlY my Honourable friends from Bombay. Now I would 
~ e  to my Honomable friend from NOl'th Punjab that he tDif!"ht seri-
ously study the artic1ea of family budgets of low-paid men in' Bombay 
in the local labour Gazette, and punplileta dealing, with the OODditiou 
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in Lahore which have been issued by non-oflHal i e i ~. ~  migh* 
interest this House to learn that the Bombay Posimen s ~ ~  had 
.themselves asked for a pay, inclusive of house rent ~  ~ from 
a minimum of Rs. 40 to a maximum of Rs. 75 after 20 years ~ e. ~ 
that &pparently they would be satisfied at present i~  a pay mclus:ve 
of house rent allowance of Ra. 40 rising by an annual lDcrement of one 
rupee to Ra. 60. In fact that was the Buggestion which was also sup-
ported by my Honourable friend, Mr. Joshi. 

Kr. lI. II. iosh1 (Nominated: Labour Interests): May I explain that 
that will not give them full satisfaction, but they wopld be content to 
have that fO}1' the present? 

The lIoDOU1'&ble Sir Bhupendra Bath i~  I think, i~  I mentioned 
that they would apparently be satisfied for the present 1~ that. So 
much for my Honourable friend, Mr. Chaman Lall. 

I shall next tum to my friend, Mr. B. Das. He apparently belongs 
to that excellent Trade Union of Engineers; and he apparently holds 
the opinion that an Engineer alone can hold and fill with e ~ these 
'higher administrative a.ppointments in the . Indian Postal and Telegraph 
Department. (Mr. B. DaB: "What about Sir Clement Hindley on the 
Railway Board? He is an Engineer.") He drew particular attention to 
the dissenting minute of my Honourable friend to 'my r,ight e ~ to 
the Ryan Committee's Report, probably because my Honourable friend 
(Sir Ganen Roy) also belongs to the same Trade Union as my friend, Mr. 
B. Das. Now, Sir, the effect of the proposals' contained in that minute 
would be a reduction of two or three in the number of administrat:ve ap-
pointments. That is all. When I asked my friend, Mr. B. Das, to in-
dieste to me what other economies were indicated in that dissenting 
minute, my Honou1'8ble friend referrtd me to certa.in general platitudes-
But, Sir, when we look at the table on page 76 of the Ryan Committee's 
Report, what do we find? Aecoz:djng to that table, of the 14 aciIIUnistra-
tive .appointments., four only are to be held by officers of ~ Postal 
Branch of. the Department and ten by officers of the Telegraph Engineer'" 
ing Branch. At the present moment I have got in the Department five 
dfficers of. the Indian Civil Servioe four of whom are holding these ap-
pointments of Postmasters-General. I have al90 got a certain number-
I think there are about four of e ~ Indians and statutory Indiana 
who joined the service in the Postal Branch of the e ~  who 
have by dint of good work and length of service risen to the position of 
l'ostmasters-General. Does my friend. Mr. Dns •. seriously urge that I 
should get rid of these deserv.ing officers Rnd fiU up their places bv officers 
from the Telegraph Engineering Branch? I am sure that nO other 
Member of this House will support him and I for one shan never do it. 
The essense of the proposal contained in that minute is already being 
worked as an experimental measure in the Bomba.v and Central Circles. 
In these two circles. I have put in the e ~ e e  to t.ake whole 
·cha.rge of the work of the Circle, the DiJ'f'ctor of Tele,.,araph E ~ ee i ~  

~ e he exists. functioniug as his Deouty. That is an arrangement 
which, I hope, will ~ to a more efficient administration of the ~  • 
··of the whole circle. 

Kr. B. Du: Why not have seven Combined Circles? 

!'he lIoDOUri.b1e Sir BhupeDdra lIath 1IItra: I do not want 
-way. The Honourable Member will e~ understand the 

to ~  
position. 
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(Laughter). H that experiment proves suoceasful, it will no' doubt 1M 
erlended to other Circles, but I cannot possibly a.ll at once take the plunge· 
which .. , 

Mr. O. S. It&n&a Iyer: On a point of order, Sir. Is an Honourable-
Member entitled to snol"{' in this House? 
Mr. President: Order, order. 

'!'he Honourable SIr BhupeDdra Bath JIl\ra: Now, Sir, that experi-
ment, if it proves successful, will be extended to other Circles, but it is 
obviously impossible for me, with due regard to the interest of the efficiency 
of the services rendered by the department, to take a plunge like that 
which my Honourable friend from Bihar and OriBBa in his impetuosity 
would like me. to take. I think, Sir, I have now dealt with him. 

Mr. B. Du: What about vested interests? 

!'he Honoarable SIr BhupeDdra .ath II1tra: Vel'ted interests? 1 do, 
not know what interests he is referring to. I am '-cry ,sorry that when 
he made, his spooch hp wholly overlookpd t,hp vested interests of the 
afficers who a.re alreadJ in the deljanllumi who utliong to the Indian Civil 
Service and to the Poetal Branch of the Department, the officers of the 
last named category being almost whol'ly Indians, I do not know what 
other vested interests he is referring to; but even if he if; referring to the 
vested interests of the Anglo-Iudia.n, I shall give ,him a reply. So long 
&8 I am in charge of this Department, I shall not. agree to 'listen to any 
demand for depriving any person now in Government service of his meaIUI 
of livelihood; if in pursua.oce of Ii policy of Government a readjustment 
of the incumbents of appointments h/UI to be made with reference to the 
claims of various communities, that will be done by the process of gradual 
recruitment of. the various communities a.od not bv removal frum service 
of the people who are already there. (Applause).' 

I next turn to my Jriend, Mr. Farookhi; and I would not have taken notice 
of him but for the fact that he talked about a matter regarding which 
he has apparently very little knowledge. My other friends from Madru 
know fully weD the position in regard to the present rate of pay of postal· 
clerks in Madras city. Tbey have discuSfled the matter with me and ~ 
know the reasoIUI which led me to fix that particular rate of pay. Mr. 
Farookhi talked of my having reduced the pay of these men. May I ask 
him : Whose pay did I reduce 'I The old ratfol of pay for postal clerks in 
Madras city was as follows: Rs. 45 in the first ,Vear, Rs. 45 in the Sf'cond 
year, Rs. 50 in the third year; thereafter by annual incren;tent& of RIl. 8 
to Rs. 65; thereafter'by annual increments of Rs, 4 to Rs, 105; thereafter 
by annual increments of Rs. 5 to Rs, 140. That maximum of RR. 140 W8I 
reached in the 25th year of service. 

The new rate of pay is B.s. 40 with an annual increase of Rs. 5 rising 
3 to Rs. 140 in 21 years of service. I submit that this is a distinct 
P.X. gain. Take t,he' earliest years under the old scale. Men used 
to start on Rs. 45; after two years they rose to RII.5O; then e~' procee<led 
• further with annual .incrementa 'Of Rs. S. What are the new arrangements?' 
A man starts on Rs. 40; in lit year's time he gets Rs. 45; the nt'.xt year, Rs 50;, 
and thereafter his rate of paY.is better, year after :vear, than what he used 
to get under the old ammgements, until the maximum of Rs. 140 is reached. 
Has anybody been actually hit by that arrangement? The initial payor 
Rs. 40 applies to new recruits, 
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I shall now quote for the Honourable Member's information certain 
figures showing the rates of pay given to clerks in .. A class" offices of the 
Madras Government, e.g., the Board of Revenue. In these offices there 
are two grades of clerks, viz., the lower division and the upper division •. 
The lower division clerk starts at Rs. 40 and stops at RB. SO. The upper 
division clerk starts at RR. 65 and stops at Rs. 125. I may mention that the 
lower division clerk doe;; not go up to the upper division 88 a matter of 
course. His promotion to the upper division is dependent firstly on the 
occurrence of vacancies in the upper division and secondly on his possessing 
the necessary qualifications. Now if I give the postal clerk in Madras an 
initial pay of Rs. 40 and an automatic chanCt! of rising to RB. 140 after 20 
years' efficient service, am I not dealing favourably with him, with due 
regard to his longer hours of work, and the more responsible nature of his 
duties? I admit there may be other aspects. I shall come to that later 
on, and I am at present only dealing with Mr. Farookhi. But for his 
speech I should have reserved what I have to say on this point later on. 
Earlier in the debate, Mr. Duraiswamy Aiyangar said that he had discussed 
the matter with me fully, that he did not want any increase in the mini-
mum, but he wanted the maximum to be increased, which I admit is .-
much more reasonable proposal. I will deal with the point later on. At 
present I am dealing only with Mr. Farookhi. 

I think at this stage it is necessary for me to make one general observa.-
tion with reference to certain remarks which have fallen from several of 
my friends. I think it was Mr. Siddheswar Sinha who wanted the rates 
of pay of clerks in outstations in Bihar and OriSsa to be raised to a higher 
level. I may tell my Honourable friend quite frankly that it is impossible 
to go on doing that as a general arrangement, though I am willing to eon·· 
sider the case of particular stations. In this connection a remark which 
fell from my Honourable friend, N awab Sir Sahibzada Abdul Qaiyum, is 
very apposite. We cannot possibly increase the rates of pay of these em· 
ployees of the Postal Department to a much higher level above that given 
·to other employees of the Central or Local Government, alter due consi-
deration of the clliferent classes of work and hours of work. The same· 
remark applies to special concessions in the direction of exemption from 
o»eration of general service rules, etc. 

My Honourable friend, Maulvi Muhammad Yal-ub, seemed to me to 
have gone slightly off the rails. He talked about the need for equalising 
the pay of the Railway Mail Service sorters with that of the postal clerks. 
He overlooked the fact. that one of the measUl'CS, for which provision has 
been made in the Budget for 1927-28, is intended to have this effect, and 
~  i .i~ proposed to go further and to give the Railway Mail Service sorter 
m addItIOn an outstation allowance under certain conditions which a..re 
now being worked out. My Honourable friend has mv fullest sympathy in 
his d!sappointment that it will not be possible to do more for the p08tlnan 
and mferior servants in 1927-28. It is a matt.er of deep regret to me that 
the" .funds at my disposal in the Budget of 1927-28 did not ~ i  of my 
~e  more fully with men of these classes. Indeed, it was my' original. 
mtentlon to give these men preference to the clerks in the proposals to. 
b~ _included in t.he B ~  for 1927-28. Unfortunately, the connected 
scheme eQuId not be fully worked out by the time when the Budget had 
to be closed; and I had no opt!On but to put into the Budget the schemes 
e i ~ to clerj{s which hRd been fully worked out. Later on, if funds can 
be made available hy reappropriat.ion. I shall do my best to introduce. 
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measures for the improvement of the pay and allowances of the postmen 
and inferior servants at stations which are not included in schemes entered 
in the Budget: At the same time, I must say that I do not agree with -u 
that my Honourable friend Maulvi Muhammad Yakub has said in rega.rd to 
the inadequacy of house rent allowances for men of this class at various 
stations. Mr. Yakub also asked me whv the schemes for increasing the 
house rent allowances of men of these classes were introduced from the 
1st October, 1926, though money was av.ailabTe In the Budget of the 
·current year for grant.ing . ~ increased rates from an earlier' date. Mr. 
Yakub has apparently overlooked the financial rule which stands in the 
way of giving retrospective. sanction to schemes, and the desirability of 
enforcing which has been impressed upon Government by the Standing 
Finance and the Public Accounts Committees of this House. 

On my own behalf, and on that of the Director General and his Depart-
ment, I desire to express our grateful thanks to my Honourable friend. 
Messrs.-Kel}{ar. Duraiswamy .!iyangar and Joshi and Sir Darcy Lindsay 
and others for Dbe kind appreciation of our efforts in the direction of amelio-
rating the conditions of service of these unfortunate subordinate employees 
of the department. In this connection I desire on the 11001' of this House to 
pay a well deserved tribute to Mr. Rogers, the Postmaster-General of 
Bombay, who has been of the goreateRt assistance to me in working out tbe 
various schemes. (Applause.) I WAS glad to hear from the Honourable 
Mr. Kelkar of the good relations existing in the Bombay Circle between 
the subordinate staff and the higher officers. I have y~e  been plea.sed 
to see other evidences of these good relations. and it gaVf\ me considerable 
pleasure recently to receive from the Secretary of the Postal Clms and 
'Postmen's Unions in Bombay communications thanking me for all that I 
have been able to do for the men. 

Before dealiug further with the subject of grievNlces, 1 should like to 
deal w·ith certain ques,tions of a more general character which have been. 
raised during the debate. My HOllourable friend Mr. Joshi said that ~ 

postal branch of the Department produces considerable surpJuses year 
after year which are utilised ~  meet the deficits in the telegrapb branches. 
May I point out to him that that sta.tement is not whony correct? I must, 
at the same time, admit that my friend h&8 some justitication for it, a.a the 
accounts for 1925-26, compiled under the new system, and the figures of 
the revised estimate for 1926-27 and the .Budget for 1927.i8. as originally 
placed before this. House, do )C'nd colour to !;r)me such impression. As 1\ 

member of the last Public Accounts Committee, my friend has no doubt 
seen, the Memorandum on the Reconstitution of the Postal and Telegraph 
accounts which has been printed as Appendix IV to the report of that 
. Committee for 1924-25. and which concludes with the statement that when 
complete adjustments have been made, "there is re8800. to believe that the 
ultimate results arrived at may indicate that neither the Post Office nor the 
Te e~  is working at a.napprec:iiable profit or loss". From So document 
which has ~ e y been circulated. it will be seen that these adjustmeuta 
• have been made in the Revised estimate for 1926-21 and in the Budget 
'for 1927-28; and the result is a Postal surplus of Re, 11'86 Iakb. ill 
1926-27 and of Rs. 8'01 lakhs in 1927-28, with deficits of Rs, 14'18 lakha 
and Bs. 5-97 lakhs in the Telegraph Branch and of Rs. 4'84 ~  ~  
Bs. 2-80 lakhs in the Telephone Branch, It will not be p08SIole to 
·-obtain a true picture of the position untn accounts in the neW' 



TBB GDBB4L IIVDGBT--LIBT OJ' DJIILUD)B. 

fom}' and with complete adjustments are available. I should like-
to add that Mr. Joshi was hardly correct in stating that the postal 
surplus is contributed to wholly by the poor man. As a matter of fact, it 
comes almost wholly from the businessman who is equ&lly interested in. 
telegraphs and telephones. 
My Honourable· friend Mr. Kelka.r drew attention to the growth of 8-

laths or 44 per cent. in the non-voted expenditure in 1927-28 over that for 
1925-26. Now, Sir, this increase does not mean that we are employing in 
the Department an increasing number of officers whose pay is non-votable.. 
It is due to a general cause to which reference has been made ea.rlier in 
the budget debate-I think by my Honourable friend Mr. RangaswamL 
Iyengar, namely, the transference of certain clR8&e8 of expenditure from 
the voted to the DOD-Voted category. As a matter of fact, the number of 
officel'8 with nOD-Asiatic domicile whom we employ in the Indian Postal and. 
Telegraph Department is very small compared to the total staff employed. 
In the Postal Branch, we ha.ve got only about a dozen of the fonner agaiDst 
a total staff in the DPighbourhood of 8 lakh. In the Telegraph Department 
the number is slightly higher. It is at the present moment about 40, the 
corresponding figure for 1913-14 being 65. This is due to the fact that 
in the Telegraph Department we have got to employ a fairly large number 
of superior engineering officers; but here too with the grant of the Lee 
Commission's concessions the complementary part of their recommenda-
tions ha.s been adopted and recruitment of i ~ of non-Asiatic domicile 
has been reduced to 25 per cent. of the vacancies. 

Mr. Kelkar also drew attention to the fact· that between 1924-25 and 
1925-26 the ~ e  postal expenses have risen from Rs. 557 lakhs to Rs. 600 
laths, while the voted tplegraph traffic expenses have risen from Rs. 122 
lakhs to Rs. 148 laths. Now, Sir, almost the whole of the latter increase· 
is accounted for by the fact that since 1925-26 we ha.ve been debitting to 
telegraph traffic a sum of over Rs. 25 lakhs on account of the share of 
cost of combined offices. If this adjustment had been made in 1924-25. 
the postal expenses in that yea.r would have amounted to 532 lakhs and-
the telegraph traffic expenses to 147lakhs against,600 lakhs and 148 Iakhs 
respectively in 1921-28. There has been a large increase of 68 lakhs in 
the postal expenses due to the growth in traffic and to the measures taken 
for the improvement of conditions of service of the subordinate staff; while 
the increase in tpe telegraph traffic expenses during the period has amount-
e"d to only a.bout 1 lakh. The result in the latter case is pa.rtly due to the 
fact that during this period we ha.ve been CdD.suming our surplus t€le-
graphists. 

Mr. Kelkar alsO" wanted to oompa.!'e the pay and allowances of postal 
clerks in Administrative offices with those of clerks in Secretariat offi* 
and perhaps also in Account offices. Sir, I have personal experience and 
knowledlZ'e of work in all three classes of (\ffices. i ~ actll'llJv worked 
8S a clerk in an acCount oftice and in a. Secretariat office; and I can assure· 
tIl(> H"'use thllt no comparison is possible. The work done b:v '~ mRJt,ntv 
oh·lorks in the postal a.dministrative offices does not materiaH.7 dtn'er ~ 
that done .by an ordinary clerk in a post office; while thehou19 ofwol'k oft 
the fonner are less than those of the laUer. There is, however, a certain. 
!,111l1hcr of clE'rks in t.he postal . i i ~ i e offices empIG::l'd on [CRlly 
nnportant work, and their case Wl1} recetve due consideration. I can ~ 
8 .. ure my Honourahle·friend that the. duties of a departmental simal1er: 
an4-. tile techniw8kill required from him, do not whOlly bear i~ 
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with those of an ordinary postal clerk or sigI)811er. Even 150 the e ~

muneration as compensation for liability to general service all over India 
80-5-170 as against lis. ~ 1  given to the postal clerk, und a 
graduate entering the latter service, i.e., of II postal 'clerk. as It matter of 
fact also starts on Rs. 80. 

The departmental telegraphist in the general service. gets a higher ~ 
.DumetalJon as compensatlOn for liability to geueral service all over India 
&nd Burma.. The postal Clerk's transfers !Ire ordinarily limited to the 
postal division, consisting of about a couple of districts, for which he is 
recruit-ed. My Honourable friend will no doubt recognise that un employee 
. of the former' class should, in fairness to him, receive a higher seale of ra-
muneratlon than the latter; and it has indeed been urged by some Mem-
bers that. the remuneration which a departmental telegraphist of t.he 
general service now receives is not adequate to keep him out of debt ufter 
meeting expenses consequent on transfer, including in some cases the main. 
t-enance of double establishments. I am not however· prepared to accept 
the validity of this contention. It is true at the same time that in preliElnt 
conditiolls the liability of the general service telegraphist to transfer all 
c.,ver India and Burma is more on paper than 8 real one. To make the 
liabi!ity more effective it is our intention to reduce the number of general 
service departmental telegraphists by an increase in the station service. 
In regard to the recruitment f<lr the services of departmental telegraph-

ists owing to a surplusage in the staff, recruitment has practically been 
etopped in recent years except to the extent required to meet our com-
mitments to certain Anglo-Indian and Indian schools. We hope that this 
surplusage will be wiped out in 1927-28 and I am now engaged in working 
()ut a scheme of recruitment for the future which will do away with the 
preferential treatment now enjoyed by certain schools, though it may be 
necessary to continue the arrangement for another year, and which will 
be framed with due regard to the claims of the various communities and 
of the men already employed in the department OQ signal!er's duties. 

My friend Mr. Joshi· atso asked a question in regard to the proportion 
of i .~  in the Wireless Bra!lch of the Department; and my friend 
Mr. HaJI wanted to know what facilities there were for the training of 

i~  in i e e ~ including marine wireless. Now, Sir, in the Superior 
ServIce of the WIreless Branch, out of 7 appointments, 2 are filled by 
Indians:-I think my ~e  Mr. Joshi will admit that that is 8 fairiy good 
proPOr?0Ii to start WIth. In regard to the subordinate gazetted service 
~  WIreless operators, ther!'l are 78 Europeans and 54 Indians, including 
III that tenn statutory Indlans. Well, Mr. Joshi may laugh, but I am 
afraid I cannot help the position. 

Kr .•••• ~  I do not want that thest.aiutory Indians should he 
Lreated as . i~  but I want the two classes to be separate. That 
is all. 

Lieut.-ootonel H. A. I. GtcluJ: Why? 

'. lIr. B: .. lo.h1: l should like to have the figures of AIlglo-liulianslUld 
Ilther Indians. 

"!'he HoaoarabIe. SIr BhupeDdra Bath Jl\tra: Ii that is all that my 
~e  wants, ~ shall tel) ~ . At the present moment. ODe Indian of Wl-
mlxed descent IS employed III the WU'elesa Branch, but the ota.er day I g&ft 
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,him the reason as to why there is.so far only one such i ~. ~e are 
~i  to get rid of the surplusage of departmental telegraphists III the 
r]'elegraph Branch of the Department, and we ~ e ~e  several. of these 
men into the Wireless Braneb. At the same time, I think, 1.olso informed 
my friend th!,-t steps are b~~ .  taken to ~ e a BCheme . of e i ~  
which will gIve proper faCilIties for the ~ y e  of . i~ . ~.e e 18 

a departmental wireless training class III Calcutta. i ~  .. m ~ O  to 
training subordinates of the department, offers e ~  f8Clhtles for Inst:"UC-
tion of private students in wirele.ss: I. have ~ee  ~ e  to understand that 
facilities exist there also for trammg III marme Wlreless, though we have 
received no app;ications from any pri,vate students for instruction in this 
particular branch of the sulJject. The explsDation b b~y is that some 
preliminary experience on ships is requimd, as was mentioned l;y m! friend 
Mr. Haji. If that is so, I shall have ~e ma.tter further looked mto. 

Then, Sir, it was hardly fair for my friend Lala Lajpat Rai to have 
"asked me to confirm a 'statement made in another place by the Secretary 
in my. Department. All the same, I can state. for the information of my 
Honourable friend, who at the present moment IS not here, that a general 
!>Cheme for the future recrultmerlt of postal c;erks is now being worked out, 
and that will provide for due representation of various communities in 
accordance w;th the general principles laid down by the Government of 
lndia. That w;11 remove any abuse, if such abuse does exist, in particular 
.circles in the matter of recruitment. 

I sht:..!l next turn to the question of grievances. I can 88Sure the 
House that ever since February 1925 when on a request from my friend 
Mr. Jinnah I gave a pledge to the House that I shall examine these ,griev-
.ances, I have personally spared no pains in discharging to the best of my 
ability the commitment which I then entered into. (Applause). The 
House will readily recognise that the question is a large one, including s.s 
it does, hours of work, paid holidays, rates of pay and allowances, housing, 
unifonD3, etc. No aspect of the question has escaped my attention. At 
the outset, however, I had to recognise that I was bound by financial limi-
tations.I W88, however, glad to find that my Honourable c:?ileague Sir 
Basil 'Blackett had stated on the floor of this House that he did not desire 
~ . treat the Indian Postal and Telegraph Department 88 a profit-earning 
"lllstitution and he has repeated that statement again in his budget speech 
on the 28th of February last. I took advantage of this declaration and 
-entered into an arrangement with him by which any arnall'surplus earned 
by the Department 8S a whole, which would be of no use for the pnrpose of 
'reduction of rates, would be available for developing the aervice on efficient 
;ines, due regard being paid to economy. One of the items of such develop-
ment is the expanfJion of postal facilities in rural 1U'e88 which to mv mind 
is ~ e best means of helping the poor man. The otbe; item is tbe amelio-
ratIOn of ~be conditions of senice of the ~ i ' staff. for, unless we get 
the staff llltO reasonnble state of oontentment. it would ~ impossible to 
secure the proper efficiency of ~ service. I was able to persuade my 
J{o!'-ourable colleague to necapt this arrangement, and it is this arrangement 

1 ~ hRs helped me not only 00 take certain action in the directioo ~ 
ame'lorating the ('.()nditions of service of the subordinate staff but also of 

~e y erlending poRtal facilities in rural al'eas. What I have been able to 
~  in the former oonnection will be -found in the Memonmaum appended 
to the detailNf statement in support of Demands fnt' Grants fOt' the Inman 
Postal and Telegraph Department for the J-'lga'1_ 8Ild the pubJiabecl 
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reports of the proceedings of the Standing Finance Committee. In regard. 
to t.he dtlveJopment of postal facwties in the rural areas, 1 have already 
informed this House ~ whereas in the 9 years ending 1924·25 only 78(). 
additional officea,-permanent and experim.ental,-were opened, in the 
two years 1925·26 and 1926-27 we shall be able to open 1,400 new post 
offices: I oonsider the financial arrangement to which I have referred to. 
~ in the beat interests of the Indian Postal and Telegraph Department. 
If the House itself is really sincere in its desire for the development of 
postal facilities in rural areas, and for the further amelioration of the condi· 
tions of service of subordinate employees, I would beseech it not to take any. 
action to disturb this 8I'l'8Dgement. For, once that arrangement is disturb· 
ed and the Indian Postal and Telegraph Department has to depend on a sub-
sidy from the general tax·payer, my position will simply be that of one of 
the numerous beggars who knock at the door of my Honourable co!league-
at budget time for a share of any surplus that is available for distribution. 
The demands on him are numerous, and I know in that event what will be 
my fate. Not only will any rapid development of postal facilities in rural 
areas be impossible, but any further progress towards amelioration of the 
conditions of service of the subordinate staff wiil be largely retarded. In-
deed, the position may become much worse. It will be difficult for me to get 
adequate staff required for the performance of the services of the Depart-
ment on efficient lines and there will be nn inevitable sweating of the 
existing staff. I am much obliged to the Honourable Sir Darcy Lindsay 
for having already drawn attention to the financial aspect of the subject. 
I do not propose to deal in detail with the various suggestions which have 
l:een placed before me, for further improvements of pay, etc., of the sub-
ordinat.e staff, for I understand that -they are in the nature of suggestions 
for my consideration, and J am not required at this stage to commit mv-
self in regnrd to them one way or the other. Subject, however, to what 
I have Baid in regard to the financial arrangement and on the general 
subject of pay nnd allowances of the subordinate employees in the Postal 
and Telegraph Department, J can assure the HOllse that all these ~

tion;; will receive my most careful and sympathetic consideration, parti-
culRrly 'thRt in regArd to the further improvement in the pay _ of the postal 
<,lerks in Madras City. J have already justified the action which I have 
takpn in thRt connection: but in view of the considerAble feeling eXll1'e8ReCi 
ill this House, not only bV many reasonablv-minded Members from Madras 
hut also from other provinces. it is possible that there is some RSpect of 
the question which has been overlooked by me, particulal'ly M I nevel' had 
the goo.t fortnne to viRit Ma<1ras. (Mr. R. K. Bhnnmukham Chetty: 
"Come there.") If, however. it is the desire of the House to disturb the 
finAnciRl alTnn!!'ement to which J hBve referred, I shall have to conclude 
with deep regret that it iR not their deRire to help me in the rRpld Achieve-
ment of the goals at which, 8S already indicat.ed, I have Bet my heart. 

Xr. PreslcftDt: Does the. Honourable Member -(Mr, ~ B  ask for 
leave to withdraw? -. -

Ilr. Preld4eDt: The question is: 
.. That the Demllnd under the head • Indi.. PnIIt.a1 nd T. .~ Departmellt. 

(including' Working E~ ' _he redaeed by Be. 1,600." 

The motion wunepti....a • . 
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Kr. President: As a result of the debate we just had items Nos: 47. to 
67 are disposed of. I do not know !1 any Honourable e ~e  ~ 
that any of thpse items is not disposed of. (No Honourable Member raised 
any objection!) I therefore call upon Mr. Neogy to move No. 58. 

Divi,ion of Portfolio, and non-appointment of a Member for 
Communication. 

JIr. E. O. :'-lOgy (Dacca Division: Non-Muhammadan Rural): Sir. 
I beg to move that the Demand under the head "Indian Postal and Tele-
graph Department (including Working E ~e " be reduced by Rs. 100. 
The point that I want to raise in thisdeba.te has been indicated by me 

on the agenda paper. My complaint is that there is no Minister for Com-
munications in this Government as recommended by no le88 than three 
expert committees. I raised this point on two previous occasions, but un-
fortunately for me, I did not succeed in getting a reply from Government. 
That is the reason why I desire to raise tLis point specifically with a view 
to get a reply from Government. Sir, in the first Legislative Assembly an 
Honourable Member contended that in the interests of the physical well-
being of the Honourable Members of the Executive Council a little more 
work ought to be entrusted to the Indian Members 80 as to relieve the 
European Members of the Executive Council of the very heavy burden 
that falls on their shoulders. It is not my intention on the present occa-
sion to reflect on the growing rotundity of some Honourable Members of 
the Executive Council and tlie deepening furrows on the faces of others. 
(Laughter.) I maintain that it is a. very serious question, and that the 
present iE' an opportune moment for revising the portfolios as they are at 
present constituted in the Government of India. Sir, first of all this 
question came up before the Llewellyn Smith Committee. The Committee 
was presided over 6y Sir Hubert Llewellyn Smith, a civilian of great repute 
who was brought ~  from England with a view to aavising the Govern-
Inent of India on the re-arrangement of their administrative machinery at 
the headquarters of the Government. Unfortunately for us non-ofliciaI 
Members, the full report of this Committee is not available_to us. Only 
certain extracts have been placed in the Library, but I find from the 
Acworth Committee Report that the Llewellyn Smith Committee had 
made a recommendation for the establishment of a portfolio of Communi-
cations in the Government of India. The second committee that made 
almost the same recommeudation was the Acworth Committee. The 
Acworth Committee contemplated the constitution of a portfolio of Com-
munications including the ~ i y  and Posts and Telegraphs and Trans-
port. Perhaps they would liave included Aviation too if that subject had 
E'ngaged their attention at that time. 

)  . Kr. 1[. Ahmed: !How does this come under the Postal and Telegraph 
Department ., 

Itr. B. nu: You will not understand it. 

. MI. E. O. :'-eocy.: My Honourable friend raises a very pertinent ques-
tion. My e i~ is that the Postal and Telegraph Department should 
be represented lD this House by a Member who should call himself thE' 
Member for Communications, and. not the Member for Industries and 
Labour .. ':!'hat·'is my point.' Then, Sir, the third committee that made 
~ very Similar recommendation was the lnehcape Committee who found 

D 
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(Mr. K· C. Neogy.] 
that the work of the OO\'ernmont of India \\'1\8 entnJsted to too many 
departments and too many portfolios, Ilnd '~' suggested that the civil 
~i . i ' departments should be clivided into three portfolios ODe of 
them being the membership of CommunicatioDs comprising Railways and 
Posts and Telegraphs. We find from the Retrenchmept Committee's 
Report that at the i ~ when "he Committee were considering this point 
the Government of India had taken up the position that this particular 
matter W88 engaging their attention. I do not 11l0W whether the Gov-
ernment of Indi" have come to a decision since then. As I said, the 
present is an opportune moment for this House to raise this question. 
because Air Charles Innes is about to retire and his portfolio i~  very 
conveniently be redistributed 80 t.bat we might hR\'c II Member for Com.· 
munications who would bf' responsihle for 'thE' administration of the Rail-
ways, Posts, Telegraphs, Civil Aviation and other cognate 
subjects leaving Commerce and other cognate subjects to be adminis-
tered b~' Sir Charles Innes' successor. .Sir, I cannot help 
raising one more point that I raised on the two previous ocC8siOll8. T 
am ~ y sorry to hav<, to RUy this. but I cannot keep from this House my 
suspicion that the reason why the Government are not giving effect to 
this recommendation is thnt if this re.arrangement were to be b ~  

about, either the Commeree portfolio or the Communi(,lltions portfolio 
would have to be entrusted to the .hllnds of an Indian ~be  of the 
Executive Council. Sir, it is no plenSUre to me to ~ e expression to this 
suspicion that, is in mJ mind. But" Sir, it depends on the Government 
by their action to dispel such suspicions that may be very reasonably 
lurking in the minds of non·official Membeffl. Sir, with these words, I 
move my motion. 

Mr. ]t. O. BoJ (Bengal: Nominated ~ O i i  Sir, I desire to 
"Support the motion of my friend Mr. e ~ From ~' experience of the 
Government of India I know that the Member in  charge of the Commerce 
and Railway Departments is extremely overworked. Of late he baa 
taken upon himself the charge of the Ecclesiastical Department. The 
Ecclesiastical Department was formerly run by. the Department of Edu-
cation, Health and Lands, but as that Department wss Inclitiruzed, the 
charfWl had to go to Sir Charles Innes. The impending retirement of the 
Honourable the Commerce Member provides an excellent dpportunity 
for the Governor· General to redistn"bUte the portfolios, nnd also the im-
pending retirement of Sir Clement Hindley· gives. nn i ~  to re-
consider the composition of the Railwav Board. This Railwav Board was 
cOnstituted at the instance of Mr. Thoma!': J{obl'rtRon, who' cam(' from 
Ireland many years ngo and made certain definite recommendations. But 
the Board of to-day is not the same Board whioh Mr. Thomas RdJert-,t 
son had in view· The impending retirement of these two Honourable \\ 
gentlemen from the Government of fn(lia provides lin excellent i ~ 

and the Governor Generl11 in Council will do well to Ileize it. 

As regards the distribution of portfolioll between the Eut'opoon und 
Indian Members, I know, Sir, that the Indian Mt'mbers are equally hard 
worked. I tbink my Honourable friend Rir Bhupendra Nttth Mitra haa 
innumerable subjects to deal with, almos\ numberless. and I should not 
like to overburden him with the charge of Railways. iHumanly e~ 
Sir, he cannot diac}large that obligation in addition to his present dutielo 
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As regards my friend the Honourable Sir MuhaInmad Habibullah, 'the 
fI'Owth of overseas questions and of Indian interests abroad has placed 
. upon him such a stupendous and delicate task that I should not al80 like 
to overburden him with Hailways or the ~ Office. But what I feel is 
that the Railways should be entirely separated and attached to the Post 
Office and the Department of Communications, and if you like, under an 
Indian Member to be attached to the Government of India. 

Mr. B. Du: Sir, I feel highly gratified and feel very happy that I 
am taking part in ih'8 debate. During U1e last two years I and some 
other friends have given seven or eight cuts in order to bring this subject 
up for discussion before th<' Rouse. Unfortunately. owing to the 
idiosyncracies of this House we have never been able to reach it. 
~ e .  Well, as my friend ~ . Neogy told the House just now, 
this is the most opportune time to discuss the subject. We have a new 
Governor General. Lord In\.in is new to India and new to the Civil 
Service here. He does not know the policy of the Civil Service, and if 
he knows the mind of this RouS{' and knows the mind of Indian lndia. it 
Imay be that he will split up the portfolios, which he alone can split· up 
nnd not the Honourable Rir Charles Innes. The otht'r rlay-f may ha,t· 
been wrong-I questioned him about his successor. Imd he said it is the 
King:Empcror who appoints his !lucces80r. 1 Know, Sir, that the King-
Empe.ror appoints successors to any Honourable Members on the other 
side, but it is on the recommendation of the Governor General in Council. 
Bnd when the Govemor General becomt'!I bureaucratic anrl <;enROnecl in 
India he follows the dictates of the Executive 'Beneh on that side. So 
thnt it is best, while Lord Irwin is' Dell' to India.. that he should know the 
mind of Indian India. Sir, a Member for Communications, who will 
be in charge of t-he aitJerent modes of i~ i  be it Railways, be 
lit Ports Bnd 'HarboUl'B, be. it Posts and Telegraphs.. or that newly bom 
child-Civil 'A vialtion-will see that there is no clash of interests be-
tween the different sections. We know how the railways are fighting 
against the development of small ports, minor and major ports. bec.ause 
it is against the interests of the railways that coastal traffic should be 
developed, and they do not allow the development of minor ports whether 
it is.in my own provmce, Orissa, or on the Bombay side. If the Member 
for, Comllllmications is ·one who is above all this. and who looks into the 
Snterest of the people apart from the interest of railway administration. 
apart from the interest of Port Trusts or combined ,Port Trust lind 
British i ~ interests, t.hen in time coastal traffic will be reserved to 
Indian owned shipping companies and Indian steam-ship companies ini-
tiated by Indians will develop. and whether our internal trade i;; bornp 
by the railways or b~' steame1'8, they will ull be ~ e to help tht' people 
and not for the interest of one svstt'ni of communiclltions or another sxs-
tern of communications. But I DeOO not. go into tbat in detail. (Hear. 
he8l'.) I do not know the mind of my EUropean friends there. and even 
if 'hey do not agree with us, I do not care (Laughter); nor does Inms 
cartl; jf you are oU!' friends. try to be just; if you are not just, we will try 
to 'i ~ you. (La.ughter.) But it is time that thp portfolios lmder His. 
Excellen!'\' thl" Governor Gpneral were reshuffled. and a Member for Com-
munications appointed; and let him be an Indian Member who win be in 
'chl\rge of all these subjects thst deal with communications-
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Kr. Sarabhai XemchNid Bait: Sir, I rise to 'support this .demand for 
the amalgamation of all the activities of the government of India which 
are concerned with our communications. The Honourable Mr. Neogy 
has already told us that ~ question has been one which has been. 
before the Government for a very long time. Three Committees ha.ve 
discussed it and recommended some sort of ~ i . So far as· 
the Indian point of view is concerned, my feeling is that the great reason, 
tihe predominant reason why we are in favour of an amalgamation of 
communications and the placing of that Department under an Indian (Mr. 
K· Ak1ned: "No, no· ") is that under an Indian the railways and the 
waterways will develop along lines which are economically beneficial to, 
our country. One of the reasons, Sir, why this post should be created 
-and I do not want to deal here with the question whether an additional 
Member of the Executive Council should be appointed, or whether there 
'should be such a reshufiling of the portfolios that all the communications. 
are brought under one head-is that if 'they had been brought under one 
head, and if an Indian had been placed in charge of that Department, 
last year this House or rat.her its predecessor and the country would not 
have heard from the Government Benches a speech which, as I shall 
presently point out, is remarkable in so far as it ignores the ~e e e . 

desire of the people of India in the matter of the mercantile marine. 

_ Sir, this question of the mercantile marine is one which .  • 

The Honourable Sir Ohadea Iml. (Member for Commerce and Rail-
wa;vs): I rise to a point of order, Sir. The question we are discussing-
is whether there should be a Department of Communications, not the 
question whether there should be an htdian Member 'for it. 

Kr. Preslclen\: I underst8ol1d the Honourable Member gives his reasons 
why all communications sHould be in the hands of one Member. 

)Ir. Barabhai XemchaDd Haji: I beg to b~i  that ocean roads are as 
much our lines of communication as the land roods and the rail roads and 
others that will be brought under this one Department of Communications. 
I quite realise the a.nxiety of Sir Charles Innes that I should not at this 
stage go into a detailed criticism of his speech in the last Assembly in 
treating the Report of the Mercantile Marine Committee; but if I do so, 
it is merely to point out that by having one head for all these Communi08-
tions. we would have got from the Indian Member, that I pre-suppose, 
much more sympa.thetic consideration of & demand which has not merely 
been urged from difterent corners of India, but consistently put before the 
Government. 

The JIoDoarable Sir OIwlu IIID .. : Since when? 

Kr. Sarabhal B'emchaDd Hall: For years together, Sir. I will presently 
come to the detajls if you will allow me. All the feeling on this subject 
was concentrated, as I was going to say, before the Indian Mercantile-
Ma.rine Committee which, at the instance of Sir Sivaswamy Aiyar, was 
appointed in 1928. Now, Sir, I will just point out to you what diBerence 
'it makes in the treatment of these  subjects of Communications when thel'8' 
is one Member who is ill charge of all our Communioations and particularly 
when the e ~e~ happens. to be· an Indian. Sir Sivaswa.my Aiyer intro-. 
duced his Resolution m January 1Q02 recommending that a Committee be-
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-:appointed to consider the question of nautical training and the develop-
ment of an Inqian Mercantile Marine and I am sure that from the facts 
that I will give it will be clear that if there was one Member and if . 

The Honourable Sir Oharlea lIme.: May I again rise to a point of order? 
I entirely fail to see how this is releva.nt. May I point out what the Hon-
ourable Member calls ocean communications and land communications are 
'already under one Member of Council, namely, myself. 

Mr. President: Does tho Honourable Member agree to the premises 
~  both these communications are already under one Member? 

Mr. Sarabhai lI'emc:h¥d Haji: I beg to point out, Sir, that the 
;::orts . 

The Honourable SIrOharle8 IDnes: They are under me. 

Mr. President: I quite appreciate the anxiety of the Honourable Mem-
ber to discuss the question of the mercantile marine; but I am afra.id I 
cannot allow this debate to rye turned into a debate on the policy of Gov-
ernment regarding the mercantile marine. 

The Honourable Sir 0harIes Inn8l: There is a motion on the paper 
later. 

Mr. Sarabhal Jl'emchand Haii: I beg to state, Sir, that I do not here 
want to discuss at length the question of an Indian mercantile marine. 
All that I am concerned with is to point out that if this amaJgamated 
Department was under an Indian Member of the Executive COUDcil . 

The Honourable Sir Oharles Innes: On a point of order, Sir,. we are 
not discussing whether I there should be an Indian Member, but we are 
discussing whether there should be one Department of Communications. 

Mr. President.: Is it or is it not a fact that Ocean Ways and Railways 
are under one head? 

The Honourable Sir Oharles Innes: Railways, Ports, Shipping, Navige.-
tioD. are all under one head already, Sir. 

Mr. President: This is a sufficient answer to the Honourable Member. 

Mr. Sarabhai :Nemchand Hall: I beg to point out that the question of 
the licensing authority, whose creation is recommended by the ~ i e 

Marine Committee (Laughter) in order to develop the Indian mercantile 
marine, is one of the matters that will come under this Member for Com-
munications. That being so, Sir . 

An Honourable Kember: Go on. 

lIr. President: Go on as far as you can. 

1Ir. Sarabhal Bemch&nd HaJ: That being so, Sir, I will revert to the 
l'oint that I was making, namely, the long delay in putting up • 
Dleasures .  .  • 

The HOIlourabl. SIr Ola&rlu limes: I rise to a point of order. 

Mr. President.: I cannot allow the Honourable Member, to proceed any 
iurther. 



2088 LEGISLATIVE ASSEMBLY. [11TH MAR. 1927;. 

¥r. ~ bb. i Nem.chand Bali: I hope you will allow me to disCUBR this 
licensing authority, because, Sir, this 

The Honourable Sir Charles Innes: May I ask how licensing autllOritieil 
affect the Department of Communications? 

¥r. President: Mr. Ruthnaswamy. 

¥r.M:. Ruthnaswamy (Nominated: Indian Christians): Sir, my realion 
for supporting this amendment is that I believe it is one of the ways In 
which development of the facilities for communication in this country can 
be ensured. If there is to be a, development in road building 

" 

The Honourable Sir Charles Innes: I rise .to a. point of order, Road 
building is a provincial subject. 

lIr. II. Ruthnaswamy: But there are some roads under the Honour-
able' Member's jurjsdiction? 

The Honourable Sir Oharles Innes: Only in those areas under the-
Centra.! Government, or strategic roads, 

lIr. II. Ruthn&swamy: If roads are not under the Honourable Mem-
ber's jurisdiction, I wonder why he took part in the discussion that took 
place the other day in another place in regard to the further development 
of road building. 

As I was saying, Sir, when I was' interrupted, if there is to be that 
progress in the building of comnmnications which is necessary for the deve-
lopment of the resources of this country, it is necessary that all communi-
cations should be under one department UDder one Minister. The utter 
inadequac;v of the roads in India is almost a by-word and reproach. By 
the most generous calculation there are only 200,000 miles of road, and this, 
added to the 30,000 miles of road gives us a total land ('ommunication of 
only 230,000 miles. Evervbodv who knows the extent of communicatiollS, 

~  exist in the most ~ ~  countries, or of even the least advanced, 
6f Europe, will know that it is utterly inadequate for the resources of this 
country. With the coming of the motor car as a means of transport, 
every country has felt that the road is once more coming into its own. 
(An Honourable Member: .. What about the Air Force?") So much so is 
this felt that immediately before and during the War in Europe in almost 
every country in Europe a special' Ministry of Transportation was establish-
ed, England which is so afraid of bureaucratic develdpment was not 
afraid of . establishing a Ministry of, Transport during the War, which 
has survived the War. 

There are many· practical reasons, Sir, why all communications should 
be brought under the jurisdiction of one department. Evervone has noticed: 
the utter insufficiency of briages over most of our rivers 'in this country. 
(An Honourable Member: "Breaches?") No, bridges. I know that 
there are breaches, but, I was talking of bridges. Now if railways -and 

4. P.l!. 
roads had been under one department, the building of a rail-
way bridge would at the same time have helped the. building of 

_8. roadway under the railway bridge, so that, ~  only could railways cross 
the river but foot passengers could walk aoros!! the river on the road-
bridge. 

"l'he Honoumble Sir Charles Innes: Who would pay? 
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lrIr ••• Rutbnaswamy: Who pays now? 

'J,'he Honourable Sir Oharles Innes: The Local Governments. 

Kr .•. Ruthnaawamy: In this connection I should like to refer to the 
sympathetic attitude taken by the Member for Commerce in the other 
olace when a discussion took place on the establishment of a Road Board 
~  the development of road communications in India. He undertook to 
accept the Resolution moved by, I think, the Honourable Mr. Suhrawardy in 
the other place and gave an undertaking that he would consider sympathe-
tically the question of appointing a committee which would examine the 
whole question of the development of communications. In the course of 
the numerous interruptions for which the :Honourable t)ir Charles Innes 
was responsible during the speech delivered by my friend Mr. Haji, he 
made a point by saying that, even now railways and ports and other things 
were under the same Member. But Mr. Neog.v·s grievance was that Sir 
Charles Innes was at the same time in charge of Commerce, and although 
we know the efficiency of Sir Charles Innes and his infinite capacity for 
taking pains, I do not think that the marriage of Commerce to Railways is 
favourable to that development of communications which we are all look-
ing forward to. I am not dealing at all with the question whether an 
Indian should be appointed in charge of either of these departments 
because I think that issue is an utterly irrelevant issue; what Mr. Neogy's 
amendment is asking is that the whole business of developing the com-
munications of this country should be placed under one department, so 
that those communications may have a, decent chance of development in 
the near future. . 
The Honourable Sir Oharles Innes: Sir, had ,I been present when Mr. 

Neogy moved this motion, unfortunately I was detained outside the House, 
I would have appealed to you on a point of order, because the effect of 
Mr. Neogy's motion, if it is carried, is that the Governor General in 
Council will be censured for a mattElr which is entirely outside the purview 
of the Governor General in Council. Under section 40 (2) oLthe Govern-
ment of India Act it is the Governor General who makes rufes and orders 
for the more convenient transaction of business, not his Executive CounciL 

Kr. K. C. Neogy: Will you please read out that section? , 
The Honourable Sir Charles Innes: I am alwaVR ready to oblige Mr. 

Neogy: •  • 

" The Governor General mav make rules and orders for the more convenient transac-
tion of business in his execu'tive council. and every order made, or act done, in 
accordance with such rules and orders, shall he treated as being the order or the act 
of the Governor General in. Council." 

Kr. X. C. Neogy: " In Council." 
The Honourable ,Sir Charles ~eB  At any rate it is entirely a matter 

fOl the Governor General to d€cide how the portfolios of his Executive 
Courfcil shall be distributed; it is not a matter which directlv concerns 
the Governor General in Council. Nevertheless this question "has come • 
up on more than one occasion during mv terot of office. Indeed I do not 
-!:hink there has been a budget debate i~ which mv friend Mr. Neoay has 
net raised it, or at any rate, has not attempted to raise it. Indeed it is 
a fascinating occupation to indulge in projects for the redistribution of 
work among the different MembSlB ot the Executive Counci\. -'The, 
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Llewellyn Smith Committee tried their hand at it; the Acworth Commit-
tt:e tried  their hand at it and the Inchcape Committee again tried their 
hand at it. (An Honourable Member: "But without suocess. ") But 
these Committees, distinguished though they were, possibly had not, all 
of them, the n('cessary experience of work inside the Government of India 
to enable their recommendations in this particular matter to carry that 
nuthority which their other recommendations did .. 

JIr. X. O. Neogy: May I remind my Honourable friend that Sir 
MaJ.colm Hailey was a !p.ember of the Llewellyn Smith Committee? 

The Honourable Sir Oharles IDnes: SometimeB Homer nods I I mYBelf 
}lb.Ve never been able to Bee exactly what force there iB in this demand 
ior a Ministry of Communications in the form in which it waB put to the 
Government of India in the Acworth Committee 'B Report. What the 
Gommittee suggesk.i was that Railways, Ports and Inland Navigation, 
80 far aB Inland :K 'lvigation concerns the Central  Government, Road 
'l'I"8.D.Sport so far as it is under the control of the Government of India, 
~  Posts and .Telegraphs-should all be comprised under a Bingle Mem-
ber. 

Now the first point I have to make in regard to this is that to all in-
tents and purposes that recommendation has been carried out. The Rail-
ways, Ports and Inland Navigation, in so far as Inland Navigation con-
cernB the Central Government, are all under one Member of Council, 
~ e y  myself. The only point which we have not carried out in the 
Acworth Committee's Report iR in reBpect of Posts an8 Telegraphs j and 
the Committee themselves say there iBno very immediate connection 
between other cOIIlIIJunications and Posts and Telegraphs; they merely 
included PostB and Te ~  in order to give that Member of Council 
~  they thought a proper day's work. Now, why did the Acworth 
CommittM make this recommendation? Their primary intention W88 to 
secure that the Member of Council in charge of Railways should have 
('nough time to do hiB work properly. Let me read what the:v say. They 
were criticising the former Bystem and tHey Bay: . 

" The natural effect of the interposition of this semi-independent Board it that the 
Member responsible for it is not In conRtant touch with its work. When questions 
which have to be submitted to the Council are brought to him, it is necessary for the 
Board to coach him. He may not agree with them and yet may hesitate to override 
those much more conversant with the matter than he can possibly be." 

They went on to say: 

.. " The Railway Board is in effect in the position of a step-child and like most step-
chIldren tends to be less weIl-treated than other members of the family. We are con-
vinced the Indian Railway Administration will never be able to give a aati.factory 
account of themselves, to earn the revenue which they should earn and to render the 
JlUblic the service which they ought to render until they are represented on the Viceroy'. 
Council by a Member who is fnlly in touch with their daily work." . 

I .am net going to e e ~ an opinion whether qr not I am fully in touch 
wIth the work of the RaIlway Board, but at any rate Bince tha.t passage 
~  writteD: I can claim that the Indian Railways have in many respects 
gIven 8 l'Iatlsfactory account of themselves. I can claim that they have 
e ~e  _the revenue which they should earn, or '!-t any rate 81 crores 
dunng the last 3 yearB; and I can claim. that they are rendering the public 
much better service at any rate than they used to render. As I tlUnk 



THE OENERAL BVJ>GET-LIST OF DEJLUO)S. 

I ha.ve shown,' the main object of the Acworth Committee was not to set 
up a Department of Communications but rea.lly to get a Member of 
..council who would be able to devote the greater part of his time to the 
ailairs of the Railway Administration; and what they had in mind was 
the improvement of the Railwuy Administration abd the service rendered 
by the Railway Administration to the public. That was the very reason 
why, when the portfolios were redistributed by His Excellency Lord 
Beading, I was relieved of what at one time I had when I was a Member 
{or Commerce and Industry and Railways; I was relieved of work con-
nected with the Posts and Telegraphs, or rather Sir Thomas Holland 
was relieved of work connectec;i with Posts and Telegraphs, of Overseas 
«'migration, and work connected with Industries and Labour; and the 
.Railway Member has now got n.erely the Commerce Departmeno :md the 
lW!.ilway Department. It is a very much lighter job than it ustd to be. 
'lnd speaking from an experience of several years now I say that the 
;amount of work which he is called upon to do as Railway and Commerce 
.Member of the Government of Inaia is by no means too heavy a burden 
"for one man to carry. I think Mr. Neogy will agree with me there is no 
-particular reason beyond the name why Posts and Telegraphs should be 
associated with Railways. In fact, I myself hold very strongly that it 
is better they should not be associated together. After all, Posts and 
Telegraphs are one of our most valued customers, and naturally we treat 
them as well as we can, but for that verT reason I think thev and the 
Railways should be under sepatat6 Membe;s of Couneil. Also I "say, Sir-
and I do not think aBYbody in this Rolli'e will disagree with me, that at 
budget time it will be quite impossible for one Yember of Council, first 
te' defend the Railway Budget and then tQ take on the Posts and Tele-
graphs Budget. The House must realise that under the present dispensa-
tion if the same Member of Council has to defend in detail a Budget of 
the size first of the Railway Budget Im,d then of the Posts and Telegraphs 
Budget, it. will be a very great strain upon him. And I say that no one 
Member of Council could in Dudget time take up first tlie Railwav Depart-
ment and then the Posts ana Telegraph Department Budget. . 

Then again, Sir, I think ~  is a great deal of misapprehension as to 
what a Minister of Communications would do. It is very easy to say', as 
Mr. Ruthnaswamy just said, -th,tt what :vou want is one Member of Coun-
'cil in the Government of India who would co-ordinate Railwavs and Roads 
and so on. Mr. Ruthnaswamv must remember that roads are essen-
tially a provincial subject; it is' perfectly true that there are certain roads. 
!ltrategic roads on the frontier. and others which fall under the Govern-
ment of India; but the vast. bulk of roads in India are roads which 8l'e 
under the superintendence of their own Local Governments and which 
~  be under their superintendence. It is perfectly tnIe that. 
In 80 far at any rate as this question of a Central Road Board i!' ('oncerhed. 
it Was handed over to IQ.e to deal with in the Government. of India mainly 
b"ecause as Commerce Member i am naturally more interested in all e~
tlOns of transport than any other Member of the Government. of India, 
and I did agree. as Mr. Ruthbaswamy truly said, that we would consider 
"ery e y~ the question of opening a Road Board in India; but in m,· 
£:peech in that other place tQ which the Honourable Member referred, I 
made it very very clear that before we could do anythirig in t.hat matter 
'We should have to consult  Local Governments very carefully becau!l8 'W6 
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ciid feel that we were encroaching upon their subject. 'I'hell again, I do· 
not suppose that even Mr. Neogy will seriously pretend that there is 
any very real or i ~ i e connection between Civil Aviation and Rail-
ways, or that there is any particular reason why the Member in charge of 
Railways should also be in charge of Civil Aviation. I would like the 
House to belie.ve that in distributing the portfolios among the Members 
cf Council the Governor General had merely got in mind the most con-
venient method of transacting the business of his Council. The Gover-
nor General knows more ~ less the amount of work which each subject 
gives and he. has tried to distribute thO!le subjects among the different 
Members in order to give them all just that amount of work which they can. 
properly do, observing as far as possible !I. logical sort of connection 
between the various subjects allotted to a Member. I hold myself quite 
definitely that the present arrangement of portfolioH is the right one. No-
body, I think, will deny that e~e in every point almost touches. 
Railways. I have to deal not only WIth Railways and Commerce but 
aiso with Portll'; I have also to deal with Shipping and Navigation and 
In so far .~ this question of a Centt,.n.l Road Board. is concerned that also 
('omes to me. The only point in which the present organisation differs 
from the proposed DepartmenT of Communications is that I have not 
got to deal with ~ and Telegraphs and I have not got to deal with 
Civil Aviation; but I believe that the House on reflection will see that 
we have carried out in the spirit, if not in the letter, the iuen. of having 
Ministry of Communications and that there is no' real reason why this 
('ut should be passed, because I do not believe that anybody in this 
House will hold seriously that there is any very intimate connection 
between Posts and Telegraphs and Civil Aviation on the one hand and 
Railways, Roads, Ports and Shipping on the other. Sir, I oppose t1J.. 
IllotiOll. .. 

Kr. President: The questioil is: 

.. That the Demand under t.he head 'Indian Postal and Telegraph Department 
(including Working Expenses)' be reduced by Ra. 100." 

The motion was negatived. 

T.legraph Cen.or81iip . 

.Ill. It. O. Boy: Sir, I move my motion No. 63, that the Demand under-
the head "Indian Postal and Telegraph Department" be reduced by one 
rupee. Only the other day this House haa the opportunity of hea.ring 
about the telegraph censorship arising out of the Khargpur strike. On 
that' day the Home Member as well as the Membf'r for Industry and 
Labour made their position clen.r. When I read tQe speeches I felt I was 
not quite dissatisfied: I do not know, Sir, the effect of the speeches m 
t.he House. The telegraph censor exercises his authority under section 5 
of the Indian Telegraph Act. I shall read this section ~  the information' 
of the House . 

. '!'he Honourable Sir Bhupendra lIath llitra: Ou a point of order. Sir' 
if my Honourable friend is referring toO a secticu of the Indian Telegrnpb. 



THE (,ENERAL BUDGET-LIST OF DEMANDS. . 2093. 

Art, is not this a matter invloving legislation and therefore not open to. 

discussion at this stage? 

:Mr. X. O. Boy: Might I point ~ ~  Sir, ~  I ~  not discussing legisla-
laotion? I am discussing the condItIOns under WhICh the telegraph censor 
works. The section runs as follows: 

" On the occurrence of any public e e ~e y  or !n the. i ' e~e  of the public safety, 
Local Government or. any other officer speclluly appol'llted m this behalf by the Governor· 
General in Council may-

(b) order that any message or class of . messages to or from ~ ~e  or class of' 
persons or relating to any particular subject, bronght ~  tranSllll8SIon by,. or trans-
mitted or received by, any telegraph, shall not be transmItted, or ahall be e ~ 
or detained, or shall be disclosed to the Government or an officer thereof mentIoned 
in the order. 

(2) If any doubt arises as to the existence of & public emergency, or whether any; 
act done under sub-section (1) was in the interest of the public safety, a certificate 
signed by a Secretary to the Government of India or to the Local Government shaH 
be conclusive proof on the point." 

The House will note that this section contemplates • any public emergency 
or in the interests of the public safety'. But, Sir, Honoura6le Members. 
will remember that during the last few months there has been no emergency 
and no occasion ~  arisen for the declaration of an emergency or for the 
detention of telegram,s in the intereRts of public safety. But, Sir, what 
has happened? A number of telegrams have been det,ained, and from my 
own experience I may tell the House that a number of telegrams sent to 
us by various newspaper correspondents have Leen either suppressed or 
detained. 

Then, Sir. I come to the statutory rule under this section. The wording· 
of the statutory rule runs as follows: 

"Telegraph offices are required to refuse to accept any telegrams which may be 
of a decidedly objectionable or alarming character." 

I claim, Sir, here that the telegraph Imthority receives a sort of permanent 
right to refuse or detain telegrams, and I claim, Sir, that these statutory 
rules a.re not in consonance with the section in the Indian Telegraph Act. 
I would, therefore, like to suggest to my Honourable friend, Sir Bhupendra 
Nath Mitra, who rose to a point of order to shut me up. to examine the 
legal position and take the advice of the Law Officers of the Crown. 

I now come to the administration of the censorship. Every telegraphist 
is a potential censor, whether he is in a village telegraph office or at a 
head office, whether in any province or on the frontier, and in my opinion 
his word is by often the last word on the subject. I will give the Houae 
. au experience of my own which t00k place only a few weeks ago. I had a. 
very important communication from one of the departments of the Govern. 
rpent of Iridia, which I had transmitted to Calcutta and Madras. The 
Central Telegraph Office here was good enough to transmit it, but it. was 
challenged by the Telegraph Master at Madras. The meilSage came bacl: 
to Delhi, and it was communicated to a local authority, and he held that 
the Telegraph Master at Madras' was right. The communication was sent 
to me by no less a person than the head of a department of the Government 
of Incijs.. The telegram was sent on Friday i ~  Saturday passed,&nd 
Sunday passed, and I was informed about it OD Monday afternoon. lat once 
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brought this matter to the notice of the Government of India ~  I am 
~  to say that the Home Department lost no time in setting'the matter 
nght. I should therefore like to ask my Honourable friend Sir Bhupendra 
Nath Mitra to review the present position and issue sensible circulars. We 
newspaper men feel it as a public grievance that the statutory rules of the 
.telegraph guide have been very badly misused. Sir, I move my motion. 

JIr. A. lI.aDgaswami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
~  Rural): Sir. I desire to support my friend Mr. K. C. Roy. I can 
give any number of instances in which the stoppage of messages by tele-
graph offices has resulted in the abstraction of very valuable news to news-
papers, but I do not propose to waste the time of the House at this time 
of-the d&y. I will only give one instance when Mrs. Besant was interned 
.at. Ootacamund. She generally used to get her Marmite from the Army 
and Navy Stores in Bombay. and she sent up a telegram to the Stores 
to send her ,two jars' of Marmite. (Honourable Member8: "What is 
Ma.nnite" 1) It is a kind of marmalade, let us sav. Or rather I am told 
.it is a kind of substitute for butter. Anvhow it is eaten with bread. Then 
.some telegraphic genius thought it was some kind of dynanuw. And 
forthwith the telegram was suppressed and Mrs. Besant went without 
Marmite and had only plain bread for about,.. a fortnight. Sir, this kind of 
thing ought not to go on, and I think it is the duty of the Telegraph De-
partment to see that this section is not abused. I know of many cases m 
which there have been serious abuses. I purposely refrain from citing 
. .them to-day because I do not want to prolong the discussion but, Sir, it 
is an open scandal that newspapers are at the mercy of the telegraphist in 
respect of news which is most valuable to the public. 

Kr. X. O. :Reogy: Sir, I had ·occasion to draw the attention of this 
House to the fact that a certain telegram addresf'ed to some Honourable 
Members of this House had been censored and intercepted by the Tele-
graph Master at Kbargpur during the recent strike there. On that occasion 
my Honourable friend Sir Bhupendra Nath_Mitra read out.certain rules to 
'this House to show that the telegraph authorities in the provinces were 
e i e~ to submit their telegrams, in cases where there was any question 
as to their character, to certain Executive authorities. Sir. I first of all 
want to know whether the rules that we find in this Post and Telegraph 
Manual are framed by virtue of any statutory authority which the Govern-
ment of India have got. That is the first point I want information on. 
The second is, how is it that the published Manual which is available to 
the public does not contain the full instructions which were read out by 
mv Honourable friend Sir Bhupendra. Nath Mitra? All that the published 
edition of the Manual says is that telegraph offices are required to refUB'e 
to accept any telegram which may be of a decidedly objectionable or alarm. 
ing character. That is all that we g-et from the published edition of the 
Manual, but my Honourable friend went on reading-I do not. ~ frOin 
where--something more which went to show that there are detBlled lDstrue-
tions given to the Telegraph Masters in the mufassil for referring a certain 
class' of telegrams to the district authorities. Sir, the ~' Act with regard 
to telegraphs is Act XIII of 1835 to which reference has already been made 
'bv my Honourable friend, Mr. K. C. Roy. Section 5 has already been 
read out to this House which giveR power specifically to the Govemor 
-{lenera.l or to the Local Government to take certain extraordinary meuU1'eS 
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in connection with telegrams on the occurrence of any public emergency 
or in the interests of the public safety. The character of the emergency 
that is contemplated in that section is clear if we refer to sub-section (2) 
of that very. section where it is laid down that, if any doubt arises as to the 
existence of a. public emergency or where any act contained under sub-
section (1) was in the interests of the public safety, a certificate signed by 
the Secretary to the G)vernment of India or to the Local o-overnment 
shall be conclusive proof of this point: This, I submit, contemplates a 
far graver emergency than a casual strike of railway hands at Khargpur. 
Then, Sir, section 7 of the Telegraph Act empowers the Governor General. 
in Council to make rules consistent with this Act for the conduct of aU 
or any telegraphs, established, maintained or worked by the Government. 
I do not lmow whether it is the contention of mv Honourable friend, Sir 
Bhupendra N ath Mitra, that the rules that we find in the ~  Manual 
are framed by virtue of the rule-making power given to the Governor General 
in Council under section 7 of the Telegraph Act. But, Sir, if he holds' 
that position, then may I point out to him that the rules must not be 
inconsistent with the provisions of the Telegraph Act? As I have already 
stated, the provisions of section 5 contemplate a grave emergency, an· 
emergency which might justify Government, in times of war, for instance, 
or any civil commotion in the country. in assuming censoTRhip of telegrams. 
That justification cannot cerlainlv be pleaded on the occasion of any casual 
strike as happened the other day at 'Xhargpur. Sir, if my Honourable 
friend's contention is that the rules, as we find them in the Postal ManuaL 
are not framed by virtue of the rule-making authority under section 7 of 
the Telegraph Act, then I should like to know whether it is permissible for 
Government to extend the provisions of a Statute by making rules and" 
publishing. them in a departmental manual. It is a. very serious question-
and I should like Government to give a considered reply. 

Mr. Anhur Moore (Bengal: European): Sir, I should like to support 
as strongly as possible the motion of my Hononrable friend to call attention 
to this matter. I do not think, Sir, that anybody who has anyresp"anBib1lity 
in connection with newspapers would object to a cemorship in regard to-
~ i  matters, but we do say that if there is to be a censorship, let us 
have a co-ordinated system and a proper authority. Can anything be more 
ludicrous than that a communication sent out by one of the most serious-
-minded Departments of this -Government, the Foreign and Political Depart-
ment. should be held up by a. telegraphist in Madras as unfit for publica-
tion (Lieut.-Colonel H. A. J. Gidney: "No".) and that the communication 
should be freely published in some parts of the country but that some tele-
graphist, because he thought it was not fit for publication and that the 
Foreign Secretary had made a. mistake, should refuse the people of Madras. 
that information? We had another instance the other day in connection 
with the despatch of troops for China. That information was known to & 
Considerable number of journalists in this country and they naturally com-
municated it to their papers. In some instances ~ e telegraphists queried 
tlurl; communication and raised the point, and telegrams were held up foro. 
several days and the reason given was not tha.t there was' any important 
military interest whatever at ~ but the. perfectly trivial reason. that the 
Government had said that they dId not WIsh the statement of HIS Exoel-
lency the Viceroy in this House a.t ,he opening of the AsSembly to be 
8nticipated. But it waS' anti(lipated in Bombay it was anticipated in 
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Lahore and it was anticipa.ted in several other phlcQsj' yet in certain towns 
it was not allowed to be anticipated. Sir, this is nn obviously absurd system 
. and I think my frienq has done an excellent service in calling the attention 
·of the House to it, and I hope t,hat the Government will give it their serious 
attention. 

The Honourable Sir Bhupendra Xath Mttra: I om sorry that tbis is 
the first  occasion on  which this partieulaT inf'ta,ncp. which seems to have 
'caused a certain amount of inconvenience to mv Honourable friends in 
this House who represent the Press, has bpen' brought to my notice . 
. That b€ling the position, it is not possible for me to expla.in to the House 
the precise circumstances whi(·h led to that partiCUlar action on the part 
of the telegraphist. The rule!' under which telegrams art> withh£'ld IIr£' 
made by the Governor General in Council under section 7 of the Tel£.-
graph Act, XIII of 1885. They have been published in the Gazette of 
India. These are not reproduced in complete fonn in the Guide to which 
referenct' was made by my Honournble friend Mr. N"eogy, for that Guide 
contains infonnRtion which is of use to the public. It does not certainly 
include the whole of the information which is for the use of the officers 
of the Department. ' 

lIr. X. O· Xeogy: That is confidentiaJ.. 

The Honourable Sir Bhupendra Xath MUra: As I told the Honourable 
Member the other day the rules are published in the Gazette of India 
and therefore every mehtber of the public ha..c; an opport,unity of study-
ing them and knowing w'bat is there in them. They are not reproduced in 
full in the Telegraph Guide for the simple reason that if eveI:" stofltUtOry 
notification were to appear there we should have a very b ~' hook. The 
cost of printing would certainly go up and the information would not 
be of any great value to the publie at large. In fRct thl' ruks were pub-
lished for the last time in the Department of Indm;tries and I .. abour noti-
fication No. 40, dated the-21st December Hl26. That wa.s quite recent 1:,' 
and I am rather surpril'oPd to find that it p'leaped the nth'ntion of m;v 
Honourable friend from Bengal. At the same time, my Honoumble 
friend Mr. Roy has brought t.o notice certain fRets conn('cted with the 
administration of the rules by the Bub ordinates of the Telegraph Depart-
ment and I shall· certainly have the' matter properl:v looked into, 

)[r., A. Rangaswami, Iyengar: Will the HOllourablt> Mpmber f'Xamin(' 
·the rules and see if they are in confonnity, with t.he law? 

The Honoura.ble Sir Bhupendra Bath Kitra: All J can !lin' jR that theRe 
rules were carefull:\' examined by our Legislative Depart.ineont, who I\TP 

our legll'l pundits, b('fore they were issued; and I am verv doubtful if 
that Department made a slip in passing thffie rull's 'lind did not examine 
thllt they were in consonance with !;cction 7 of the Telegraph Act. How-
ever. if it W'111 sat,igf,\' m:v Honourable friend if T were to huve the matter 
.further looked into h.\· these experts, T shall most eertaiTl'ly do so. -

)[r. President: The quefltion is: 

" That the Demand under the head ' Jrdian Postal and TelegTaph Department' be 
reduced by Re. 1." 
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Abdullah Haji Kasim, Khan BabadulO 

Haji. 
Aney, Mr. M. S. 
Bbargava, Pandit Thakur D .... 
,Chetty, Mr. R. K. Sbanmukbam. 
Cocke, Mr. H. O. 
Du, Mr. B. 
Dutt, Mr. .Amar Nath. 
Gavin.Jones, Mr. T. 
.Gbazanfar Ali Khan, Baja. 
Gidney, Lieut.·Colonel H. A. J. 
GOBWami, Mr. T. C. 
'Oulab Singh, Sardar. 
Haji, Mr. Sarabhai Nemchand. 
Hussain Shah, Sayyed. . 
Iyengar, Mr. A. Rangaswami. 
Jayakar, Mr. M. R. 
Jinnah, Mr. M. A. 
Joshi, Mr. N. M. 
Khin Maung, U. 
Kunzru, Pandit i ~  !\ath. 
Lahiri Chaudhury, Mr, Dhirendra 

Kanta. 

NOE&L-39. 

Abdul Aziz, Khan Bahadur Mia.1. 
Abdul Q.iyum, Nawab Sir Sahlbzacia. 
Akram HullSain ,Babadur, Prince 

A. M. M. 
Allison, Mr. F. W. 
Anwar-ul-Azim, Mr. 
Ashrafuddin Ahmad, Khan Bahadur 
Nawabzeda Sayid. 

Ayangar, Mr. V. K. A. Aravamudha. 
Ayyangar, Rao Babadur Narasimba 
Gopalaswami. 
Bhore, Mr .. J. W. 
Blackett, The Honourable Sir Basil. 
Coatman, Mr. J. 
Dalal, Sir Bomanji. 
Donovan, Mr. J. T. 
Dunnett, Mr. J. M. 
E'jaz Rasul Khan, Raja Muhammad. 
Graham. Mr. L. 
Greenfield, Mr. H. C. 
Hailth. Mr. P. B. 
Hedett, Mr. J. 
Howell, Mr. E. B. 

The motion WRS adopted. 

Ll.jpat Rai, La1&. 
Mehta, Mr. Janmadas M. 
Mohammad Ismail Khan, H..p 
Chaudhlll'Y. 

Moonje, Dr. B. S. 
Moore, Mr. Arthur. 
Mukhtar Singh, Mr. 
Neogy, Mr. K. C. 
Pandya, Mr. Vidya Sagar. 
Prakas8Jn, Mr. T. 
Pursbot&mdas Thalmrdas, Sir. 
Rahimtulla, Mr. Fazal Ibrahim. 
Ra.jan Bakhah Shah, Khan Bahadur 
Makhdum Byed. 

&0, Mr. q. Barvotham.. 
Roy, Mr. K. O. 
Roy, Rai Bahadur Tarit BOIISan. 
RuthnaswllIQJ, Mr. III 
Sassoon, Sir Victor. 
Singh, Mr. Gaya Prasad. 
Singh. Mr. Ram Narayan. 
Tok Kyi, U. 
Vishindas. Mr. Harchandrai. 

Innes. The Honourable Sir Charles. 
Jowahir Singh, Sal-dar Bahadur 
Sardar. I 

Kabul Singh Bahadur, 'Riaaldar·Major 
and Honorary Captain.. 

Keane, Mr. M. 
Lamb. Mr. W. S. 
Macphail, The Rev. Dr. E. M. 
Mitra, The Honourable Sir Bhupendra 
Nath. 

Muddiman, The Honourable Sir 
Alexander. 

Nasir-ud-din Ah_d. Khan Bahadur. 
Paddison, Sir George_ 
Parsons, Mr. A.  A. L. 
Rajah, Rao Bahadur M. C. 
Rau. Mr. H. Shanbr. 
Roy, Sir Ganen. 
Singh, Rai Babactar s. N. 
Sykes, Mr. 11. F. 
TOIIkiIIIIon, 1Ir. H. 
Willaon, Sir Walter. 
YOllDg. Mr. G. M. 

Pre88 Teleplwne Rates. 

• lIr. 1[. O. Roy: Sir, I move that the Demand under the nead "Indian 
Postal and Telegraph Department'" be reduced by Re. 1. • 

Sir, the HOll.se will, 1 hODe, give me the indulgence of mentioning 
~ e . PdresshgnRoE'vnnce._t.. "I e ~ the Bombay-Delhi telephone !'lystem was 
lD uce, t  e nouruu e  ' lr Ganen ~  the Direct.or General of 
Posts and Telegra.phs, had a conference With the representatives of the 
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[Mr. K. C. Roy.] 
Press, and there we discussed the question of special Press rates for e ~
phones; but when the actual tariff came out, there was 00 Press rate lD 
it, and we are at the present moment paying for a three minutes' t&;lk: 
with Bombay Rs. 5. The poor press man, Sir, can hardly ~ It. 
Poorer still are the newspaper owners. and they also cannot afford It. I 
mention this matter only with a view to obtaining an assurance from the· 
Director General of Posts and Telegraphs that he will review the present 
position and reconsider the matter. 

Sir Ganen Roy (Director General, Posts and Telegraphs): Sir, (Cheers), 
as regards the Press concession rates the matter is under consideration. 
Weare first developing the trunk: system between Delhi and Bombay and 
Delhi and Calcutta. Instead of Rs. 7-8, Sir, we are charging them about 
Rs. 5 for a call between Calcutta and Delhi and Delhi and Bombay; and 
the rev.ision of these mtes will be considered later on when we know 
exactly how many calls we are likely to get. 

lIr. President: The question is: 

" That the Demand under the head • Indian Postal and Telegraph Department' be 
reduced by Re. l. " 

The motion was negatived. 

Cable and Inland Pre88 Rate8. 

lIr. X. C. Roy: Sir, I move that the Demand under the head "Indian-
Postal and Telegraph Department" be reduced by Re. 1. 

This matter also refers to a Press grievance. The Empire Press Con-
ference has made repeated representations to His Majesty's Government 
on the reduction of cable rates. We in Inwa nre equally anxious that 
there should be a reduction of cable rates between India and the United 
Kingdom; but we are more interested in the reduction of our'inland Press 
rates. We consider the present rate excessive and it compares very 
unfavourably with the rates introduced by Lord Curzon. Speaking from 
foreign experience, I can tell the House that the South African Parlia-
ment has a special rate for the transmission of proceedings of the South 
African Parliament. I want Sir Ganen Roy to consider the matter and 
give us concessions for transmission of the 'proceedings of this House. I 
hope he will consider the matter and give us a reply. 

lIr . .Ama.r Bath J)utt (Burdwan Division: Non-Muhammadan Rural): 
Sir, J rise to give my whole-hearted support to myoId teacher and I 
do not foHow in the footsteps of those Madras Members who do not follow 
in the foot-steps of their own teacher, Dr. Macphail. But, Sir, at the 
same time in gi.,ang my whole-hearted support to this cut, I beg also to 
give, if I have the right to do so as an old pupil, some advice that the 
Press should not be so partial to the Government as it has been previous-
ly. With these few words, I beg to support the motion. 

The Honourable _Sir Bhup8ndra B~  JIltra: Sir, I much' regret; f 
am unable to give any assurance to my friend, the Honourable Mr. K. C. 
Roy, in regard to this matter. As it is, we give a. considerable amount 
of concession to the Press and this results in '8,' certain amount of sacrifice 
of revenue. Cons;istently with wha.t I told this House earlier to-day, it 
is .impossible for ~e to make any reductions in these Press r",tes with the 
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object of givling further concessions to the Press. Any such action will in-
crease the deficit in the account of the Indian Postal and Telegraph De-
partment, and it will reduce the sums aTaijable to me for the various pur-
poses which I mentioned earlier in this debate. I leave it to the Mem-
bers of this House to decide which is more desirable, the objects that I 
have already placed before them or greater concessions to the Press in 
any direction. 

:Mr. Prelident: The question is: 

"That the Demarid UDder the 'IndiaD POIIiaI aod Telegraph Departmeot' be 
reduced by Be. 1. "  . 
• 
The motion was 'negatived. 

Posting of T6UgTam,. 

:Mr. E. O. :Roy: Sir, I propose the reduction of another rupee under 
the head "Indian Postal and Telegraph Department", 

This is about the posting of telegrams: The House has already heard 
of the existence of the Indian Telegraph Act and the Indian Telegraph 
Guide, but they have. nut heard of another publication of the Postal De-
partment caBed. the Manual. I think this is a pure departmental pub-
lication, and in that Manual there is a section to the effect that when there 
is congestion of traific the Telegraph Master is authorised to post tele-
grams. Perhaps this rule was drawn up in thp early days of the East 
India Company. It has been allowed to\) remain on where it was. But 
of course this obnoxious clause is very much in force. During Christmas 
week there was a complete breakdown of telegraph service from Calcutta 
to North India and I think posting was freely resorted to. I certainly 
object on the principle of public morality to the posting of telegrams for 
which the senner has paid full telegraph rates, and I claim, Sir, that under 
normal conditions when the Telegraph Department is not in a position to 
transmit telegrams by telegraph wires, ~ ought to return them to the 
senders or refund their money. I commend this motion to the House. 

Sir Ganen Boy: The posting' of telegrams has to{) be done during the 
interruption of the lines or i ~ the time when the lines are congested 
and telegrams CAnnot hp disposed of. In this particular case there was 
a e ~' congestion' at Gauhati during the Congress festivities, and there 
were many correspondents sending the same message about ten times over 
and we had not sufficient facilities; in fact we did not know that there 
would be Buch severe congestion. (An Honourable Member: "Why did 
you not know''') Because we could not get information from anybody. 
(An. Honourable Member: "This was the 41st Congress I") We tried our 
ver:v best to{) cope with the traffic and as far as that was concerned, I 
think it was very well disposed of. This I consider is a censure on the 
"Department, which, considering the work the Department did for the 
Pre,ss. I think is undeserved. 

• 
:Mr. Plealdent: The question is: 

.. That the Demand under the bead • IDdiaa PCIBtal IIIld Telegraph Department' be 
reduced by Be. 1 ... 

• 
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The Assembly divided. 

AYB8-47. 

Abdul Latif Saheb. Farookhi, Me 
Abdul Matin Chaudhury, Maulvi, 
Abdullah Haji Kasim, Khan Bahadur 

Haji. 
Acharya, Mr. M. K. 
Aiyangar, :Mr. C. Duraiswamy. 
Aney, Mr. M. S. 
Bhargava, l>andit Thakur Du. 
Chaulan Lall, :Mr. 
<lhetty, Mr. R. K. Shanmukham. 
Das, :Mr. B. 
Dutt, Mr. Amar Nath. 
Dutta, l\k Srish Chandra. 
Gavin-Jones, Mr. T. 
Ghuznavi, Mr. A. H. 
Goswami, Mr. T. C. 
Golab Singh, Sardar. 
Haji, Mr. Sarabhai Nemchand. 
Hussain Shah. Sayyed. 
Jayakar, Mr.' M. R. . 
~  Mr. Varahagiri Venkata. 

ifrihl' Mr. N. M. 
n llaung, U. 

~  Pandit Hirday N ath. 
Lajpat Rai, Lala. 
Malaviya, Pandit Madan Mohan. 

[11TH MAR. 192'1. 

Misra, M.l'. Dwarka Prasad. 
Mohammad Ismail Khan, HaJi : 
Chaudhury. 

Moonje, Dr. H. S. 
Muhammad Nawaz Khan, LiMt.-
Sardar. 

Mukhtal· Singh, .Mr. 
Murtuza Saheb Bahadar, 1IaIIl'fi 

Sayyid. 
Naidu, Mr. B. P. 
Neogy, Mr. K. C. 
Prakaaam, Mr. T. 
Rahimtulla, 1rIr. Fazal Ibrahim. 
Rajan Bakhsh Shah, Khan ....... 
Makhdum Syed. 

Ranga Iyer, Mr. C. S. 
Roy, Mr. K. O. 
Roy, Bai Bahadur Tarit Bhuaan. 
Ruthnaswamy, Mr. K. 
Sarda, Bai Sahib Harbilas. 
Bassoon, Sir V.aor. 
Singh. Mr. Ram Narayan. 
Sinha, Kumar Ganganand. 
Suhrawardy, Dr. A. 
Tok Kyi, U. . 
Vishindas. Mr. Harchandr!". 

O~. 

_o\bdul Aziz, Khan Bahadar Mian. Innes, The Honourable Sir CharI ... 
Abdul Qaiyum, Nawab Sir Sahibsada. Jowahir Singh, Sardar Babaclar 
Akram Hussain Bahadur Prince Sardar. 

A. M.  M. .  ' Kabul Singh Bahadar, Biaaldar-Ibjor 
Allison, :Mr. F. W. and Honorary Captain. 
Ashrafuddin .Ahmad, K1ian Babadur Keane, Mr. M. 
Nawahzada Sayid. Lamb, Mr. W. S. 

Ayangar, Mr. V. K. A. Aravamudha. Lindsay, Sir Darcy. 
Ayyangar, Baa Bahadur Nataaimhll Macphail, The Rev. Dr. E. II. 
Gopalaswami. Mitra. The Honourable Sir BhupeDdra 
Bhore, Mr.J. W. Nath. 
Blackett, The Honourable Sir Basil. Moore, Mr. Arthur. 
Ooatman, Mr. J. Muddiman. The Honourable SIr 
Cocke, Mr. H. G. .Ales:aDder. 
Orawford, Colonel J. D. Nasir-ud-din Ahmad, Khan Bahadur. 
Dalal, Sir Bomanji. Paddiaon, Sir George. 
Donovan, Mr. J. T. Parsons, :Mr. A. A. L. 
Dunnett, Mr. J. M. Rajah, Baa Bahadur M. O. 
E'jaz Rasul Khan, Raja Muhammad. Rau, Mr. H. Shankar. 
Ghazanfar .Ali Khan, Raja. Boy, Sir Ganen. 
Graham, Mr. L Singh, Rai Bahadur S. N. 
Greenfield, Mr. H. C. Sykes, Mr. E. F. 
Haigh. :Mr. P. B. Tonkinson, :Mr. H. 
Hez1ett, Mr. J. Willson, Sir Walter. 
Howell, Mr. E. B. Young, 'Mr. G. M. 

The motion was adopted. 

Indo-Ceylon Ca.&lsB. 

1Ir. E. O. Boy: Sir I propose a cut of another rupee. (Hear, near)_ 

I wish to bring' to the noIioe of this House that the Government t6. 
India have two short cables between India and Ceylon. These two cables 
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jare very old and hardly fit for use. In consequence there are conaider-
.able mutilations and interruptions. When we approach the Ceylon Gov-
ernment, they say go ~ the Government of India, and when we go to 
the Government of India, they say go to the Ceylon Government. 'We 
have, therefore, Sir, very wisely decided to bring the matter to the notice 
of this House. I therefore suggest that the Director General will be in a 
position to give us an 88surance tha.t he will look into the Indo-Ceylon 

cables at a very early date. Before I resume my seat, Sir, 
I) P.M. I wish to acknowledge publicly thp consideration and assist-
ance which we have always received from Sir Ganen Roy in the dischwge 
of hi-s high office. I think it is a duty that I owe to myself as well 8.8 to 
the other Members of this House. He will also find that the joUl"Il.ldistie 
fraternity wiD miss him when he leaves India for England. 

Mr. B. Du: May I enquire, tir, whether ~ e Honourable Membet' ill 
speaking as a journalist or as Member of this House? 

JIr. It. O. Boy: Both. 

The' Honourable Sir Bhupendra Bath JIiUa: Sir, my Honourable friend 
Mr. K. C. Roy is not fully informeef about 'the position in regard to the 
Indo-Ceylon cable. There are undoubtedly .0 cables, but one of these 
has got damaged with t,he result. that for sometime we have been work-
ing with the help of only one cable. Steps have been taken to obtain 12 
miles of new cable and it is expected that when the second or damaged 
cable has been brought up to a good condition, it will enable us to avoid 
the interrupt.ions that may have occulred in the past. 

Honourable  Members: Withdraw! 

Mr. It. O. Boy: Sir, I am prepared to withdraw. 

Mr. Prelidsn': Tne question is: 

" That the Demand WIder the head • Indian Postal and Telegraph Department' be 
reduced by Re. 1." 

. The motion was negatived. 

Mr. Presiden': As the rest of the e e ~ on the paper are dis-
posed of, the question I have to put is: 

"Tha:t a reduced sum not exceeding Ra. 10,34,05,998 be granted to the Governor 
General In Council to defray the charges which will come in C01ll'8e of paym8Dt duriDa 
the year ending the 31st day ot' March, 1928, in respect of the ' Indian Postal and Tele-
graph Department '." 

The motion was adopted. 

The Assembly then adjourned tiH Eleven of t,hc Clock on Saturday. 
the 12th March. 1927. 

• 
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